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RAJYA SABHA
Friday, 14th December, 2012/23rd Agrahayana, 1934 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

ORAL ANSWERS TO QUESTIONS
MR. CHAIRMAN: Question No. 301.
Estimation of production cost of sugarcane

*301. SHRI AAYANUR MANJUNATHA: Will the Minister of AGRICULTURE
be pleased to state:

(& whether there are any norms regarding estimation of production cost of
sugarcane;

(b) if so, the detals thereof;

(c) whether the said norms have been violated and there has been no estimation
of the production cost during the last three years;

(d) if so, the details thereof and the reaction of Government thereto; and
(e) the corrective steps taken by Government in this regard?

THE MINISTER OF AGRICULTURE (SHRI SHARAD PAWAR): (a) to (e) A
Statement is laid on the Table of the House

Statement

(a) to (e) On the basis of information collected under the Comprehensive Scheme
for Studying the Cost of Cultivation of Principal Crops in India, estimates of cost
of production of various crops, including sugarcane, are generated for use of the
Commission for Agricultural Costs and Prices (CACP). The cost of production includes
actual expenses in cash, kind and imputed value of owned assets including land
and family labour.
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The estimates of cost of production data generally involve a time lag of two
years. The Commission projects cost of production by taking into account the
subsequent changes in prices of various inputs. The cost of production for sugarcane
from 2010-11 to 2012-13 as projected by CACP is given as under:-

Year Cost of Production (Rs. per Quintal)
2010-11 100.81
2011-12 115.29
2012-13 147.96

sft Y view wE - WR, dR® IR WEd AN Ul IR SR ¢ Y@ 8, BY
ZhT AT PRa B

M WY AT : vH A A T B UM PN |

SHRI AAYANUR MANJUNATHA: Sir, | would like to draw the attention of
the hon. Minister to the CACP Report on Price and Policy of Sugarcane, 2013,
in which it has been mentioned that the cost of the production of sugarcane has
risen primarily because of the energy cost i.e., diesel, labour cost, and urea price.
Because of all these, the cost of sugarcane production has increased enormously
during the year 2012-13. Keeping in view the above, | would like to know from
the hon. Minister whether the Union Government is considering to help the sugarcane
farmers by increasing the Minimum Support Price of sugarcane for the year 2012-
13; if yes, to what extent.

st aIR® sFax : WYUfY AWERY, R B TN Ig B e ¥ fF owem
JAEH Bl WE I el 3R SHS U HI-EHI WS BAR UaqUed 8§, Sl
@ ol I § SR SUd qER W BEd U S| g1 A Wew q S oA
foar 8 # S gaw € dEm P WeR g MEiRa #xdl & @ 9gd AR Haed
B WHA IGHR ST IIT bR H A& B IS b odl vl SWH HA HU
¥ I estimated cost of production g1 ¥, S®H 9 9 &1 consideration T ¥
f& higher human labour, higher bullock labour, higher machinery labour and rates
paid for seed, fertilizers and pesticides — &1 T@m @G @ ®&T $Wd 96 T 3R
w1 inflation g3m ®, SHBl wM # @ OMdl €1 W HEIGd Bl A qdr @AW
fF &w af ot wg g9 @ Nt g sed € T In the year 2010-11, the cost
of production was Rs. 100.81. In the year 2011-12, it was Rs. 115.29. In the year
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2012-13, it is Rs. 147.96. i1 39 UHR A WPHR o BAM ¥ SH a1 B &N
@ & and this year, the FRP has been increased to Rs. 170 per quintal from
last year's Rs. 145, 78 R&at w® # ik @xar ¢ &Rk S/ #9 a5 59
| 2012-13 & '\ &M 7 Siocost of production femm % @' 147.96 vuy |

SHRI AAYANUR MANJUNATHA: Sir, | would like to know how many sick
sugar mills are there in the country, particularly in the State of Karnataka. How
many sugar mills have been declared sick during the last three years in the State
of Karnataka? Has the Government of Karnataka sought any financial and other

assistance for revival of mills? If yes, what action has been taken in this regard?

Mt ARG IaR : W, AT FE BT IS U el Bl A B W U estimation

of production cost of sugarcane & IR #H o, SAfY H AMGNY WS B 9 9
B SR faRed wU W WS gl

DR. K.P. RAMALINGAM: Sir, the Government of India has announced the price
fixing of sugarcane. It can be fixed by the State Government. The production cost
of sugarcane gets increased due to power cuts, fertilizer price rise, etc. My learned
friend has already mentioned about this. | would like to know whether the Government
of India has got any monitoring agency to control the private mills. In Tamil Nadu,
for the past three years, more than 16 private mills have not given cane price to
the farmers. Both, the MSP announced by the Central Government and the additional
price announced by the State Government, were not followed by the private mills.
I would like to know whether the Government of India has got any idea or any

monitoring agency to control the private mills.

SHRI TARIQ ANWAR: Sir, sugar mills come under the Ministry of Food and
Public Distribution @ifés fx 9t # AT W@ @ I8 9aFl AEdl g B WeR
BAY T 9 P WM @ T [ A Afdel F OIW OBEE B A YPRGA AR
P TE BISI ST G&al T 9 9 & AW I@d g AW, 1955 T I (PR
e 1966 H WA fHAr T o, e AgUR de WHR AifdRe gAdH g,
Al F 98 T F fr 39 W SR dverl g iR aR @ 21 gweRd
Ugfl & dead feal 9 I§ omen WEl @ SwdW R 9 AW @ wwii d6 @
il T PR ERT BT @ fft i UeR & 9won @ TR w1 39 TR
WHR B THN I8 WM I|al ¢ & S &d § S99 999 W aWg fid gl
HEIG, We e 1 IR W S Sl WHI ¥ Ao §, 98 W TdHHe W
iR @Rl 81 a9 U I WReN WS Usdiges WIsW odl gl I8 g SffiRad
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Bl ¥l s@fy Sl geu Aiwddl & gr1 fEiRa few Smar & sk vaudl ugfa @
d8d S Hew fgiRa fear mar € of sugarcane in various States, this could be
because of local reasons, like recovery percentage of sugar in various States s
TR Sl W Usdlsse Usd fhed fAy S 5, 98 W TEaHed & gRI R
SIS

DR. K.P RAMALINGAM: The price that was fixed by the Central Government
and the State Government was not given to the farmers by the private mills. What
will be the action?

ft aRF IR : AT TS B R il W g IR H s UeR @
MRl § ol 9 §d¥, SUd IR A BRAEl @ Srg |

st W IETT : AW, oS AWM WAl S F SR Bl Usdl fad § gEfoy
d St oge AEA S W gedl dedl g SWel 98 WRa e W ol H#A
ST W geT GWEd g SUel 9 WA e d ol #AE S Wi F' W § fF
JAd o usw FEiRT wxa @1 affer B safdr Wit w1 s 9§ @1 cost
MO 147.96 BUY Ul fdaed 9@l g1 gAY RB 0T WWBR Bl Wl Hod  FERor
dfffd & S BH ST WY Bl o o, SR YW H T Bl Hed 200 BUY ufa
ffgea feiRa fear T 21 aFl 98 omual ®Rke § 9 gIA g1 H S =
g 5 omud usw FEiRG &4 $ B A qER €, R AHe § R S WWIR
F URE T BT b DA I AMS © HFild IE IR Fgd I T, AR AR
B # SR B @ A A o, dfed e AT R Tl sEY A VAT o K@
g 5 S v wer F Avdd 2 S feum & g a1 fEiRd exdt g 9®
T e W oqdy B, Todd MERY eRA & — =R g8 T b B, NG bl B A
U H OB, THF Wb A AE W [ Tad 8 T sEfT uE al # Sl R
S uEdl g fh wsg Sl ged FEiRd eRal B, SWeT ER w1 § IR b
WHR P WG SN ger FeiRa el 8, SHST AR R g7 gudl 99§ fF
TR e &R feaml & d= faae w®ER @@ gl Sl | WeR difta @Rl €
S W PR fra FEd & 5 SS9 @ W e T el @de A, e d
AT T SR HETed J W qAE oiofie fed g1 @ W St e Ui Afa g
f@ S PR @1 AP YT B, VW Y b FER W TN B I q¥ fbAr O,
S e WERTE H elemuRfed Rwew ®, 98l T @ Yed q¥ fea Smar g dr @
DT W MR FRM R 5 R fad ot me 96 o fewmi @ W SEe
I B AN A Wb, R Pl A AT SAb [EREN 82

st aiR® 3MaR . |WUfd #gRy, A 98w 4 W ud fea 8, The CACP
decides the cost of production. SAP of a State is the price to be paid to farmers,
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which includes return to farmers. R, S #9E 9&™@ 7 gl B SO arR H, HH
JUT TR U b @A H IE PEl o1 F e diz W BHen euw smu TE
ot ¥l BAR TaEUed ¥, el 39 99 @l qf SMeRl Rl ¥, $HS Sfefdr o
16 PN favafdere™ € ST9 89 (@ od B, Wed A B9 W o © SR AWl gaueH
B I o b e g fHA AN W ougEd € SR 9l WeR @iz g FwiRa
A T SHH TH GG B W &H @ oM@l § 5 S Sudiea g, S9 w9
T YR 9 US| S SMRed AThe ®§ 3R SeRHIES Hidbe §, sHeT & @
Ugdl ¥l W@l 9% Wed @ AMel ¥, Wod Il Hhaer wwal € iR 9 orer e
BT b far wWdE §1 bw WBR U g difer gt §, Ma g g ek
TS HUR W Yed FEiRd @l &1 SUb 98 B I, S SR U B, BUNCh
g dieTg 8 ¥ W ouW WWE @ o Id B

St WY EEE ;. 9yHfy S, AEERE §E oSS
Mt wmufy © WY oPEE S, oM T WA gw fen ®l

| T A W, HEGE O HA S 4 1 o9 ®el §1 A9 usd W ger fd
gg dgd Feolee & A We Weolde ©, Hed dF IR Bl AUBR bw Bl & Al
T B Bl AR Fw B ¥ T I P AUGR 7, A I WIR AT A
T PR <M, b Bl ST g P, UM B HA FAT qF FRoi, A U TE
qazy 5 'R UE Wgd Weide ¥, O dgd A A B9 §M R’ 99 fEare R
WS J 200 IW ¥ fRA, A Wgd A 147 IR W ¥ R R I P dMe
M §, MY I[IE F ANG  FAsd?

St guMfy ;. @ MU TS T .(ATE)...
st TRET SWETT : Tk S Al GHIW R ().
st {vfr e g iUl L (@eue). Wi, Mg gd el

st aR® MR . W, Ie fepa @w £l S 5§ @E 5 WeR
I Ny Rt 1 S 'R U teued @ RUE ot 8 WeR PR 37
¥ doa] B¥enm TE o ¥ I8 THM =@ Bl WEY @I, A A WRER BRh
IR SN f6 A garm 3w oeM A W 16 Py favafyeneral w1 eFman S ¥
AR 9 oot RUE 9 8 SW F ER W WGR AUF haer ol g1 S8l d@
We P 9@ AU HE L &, o We @ AMA H, TR b AM A WA 8§, FR
IE IO TWE H TN IAEHI B FEAN FRAT A §, Al FAH Iw WIR Bl
B emfy T

st Rer spmETe : AL, SN |.(ae)...



6 Oral Answers [RAJYA SABHA] to Questions

sft wwmfa © 7€, @€l | am Sorry. This is not a debate. ...(Interruptions)...
This is not a debate. ...(Interruptions)...

M W AT : P5 WHR [HAMI DI el Jed el [l =l 81 ...(FaEH)...
st wwmofy - W SN L(Eu)..

M TRF R : epa W& qau fRamm =@ &1 ...(@@um)..

st gy . WY SN, wiS| L (EEE)...

sft REr WA : TS R H 8W SR BART T UT-BIAT B IR B El
=l

(At this stage, some hon. Members left the Chamber.)

N AT TIAS . gare JEUld Heleg | AW, § @ S @ @1 s WY
Al Y ol TH Hard Fe & b aud CACP gR1 S o Hed f™iRd @R
F WREed fuiRa R W € 3 Refled feg af 4 feiRe a0 W 9 I
wg ¥ 3 Refed @ Rage 78 f&a w1 aFt s9 parameters & 9 9 Ragw
T fFw wn, FTmm oue d@ ' I §a@r § SR (caaum)..

Mt wuEfr ;U Ue € WA qB Wed g

M AT TS - WOl S, WAl 98l g1 ORI, HA ¥ el © (b WHR
S Hew fEiRa @xdl 8 99 FMuRvl & 9re T el # omen S § SR =
il § =1 S & 9” AN B dMS d1 Th gel | S §, dfed de-
dF, TRAR W 96 ID! UHe TEl Bl €1 H AR IE ST Aedl § b WROR
fPaa & fou &9 grREa v & SIS W T o T ®, S 0w
JEP! gEd R A S U g9 WA S & 9[l bl oEe @ I

st TR® oFMar : AWNfT ARG, AW 9ew W S W few W ® IE 9gq
& Hewyul W gl S AW g ®el 8, Uil $B Rerd @ g aRE # A
FE WHR & 9 e off, e | T SdRel & fay e ¥ e g
faiRa @ ©1 Tgd g Wifdel & SR 39 99 @ Ble fewm T oen & T
AR & g, g # S Wife B, S9 Wi & MER W TSN SRSl AT
oHd B U e S en, @fed W Rerd fefl, v WRer & oWme 3 W
MYl g0b & b% WHR A 99 dead fpar iR u® a@ e & v qA
feifRa &3 ok S g w® fdl 3 wea @ feuEl # g W usWl I
it s R W ofewr W W@ g1 W Iy Afy ewE T ® 9 Sl 9l
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P FE H IGR I8 e 7 b AW @ SAd S B 9HI W DEd [Ad
S

st wged Ggddl - wWufd SN, W WAl @l oA @ MmN ¥, Y Sai ARy
..(HTEITH)...

DR. K.P. RAMALINGAM: Sir, it was not given to farmers in 2005-06.
...(Interruptions)...

MR. CHAIRMAN: Please sit down, Dr. Ramaingam. ...(Interruptions)...

N FIET gl - 9 g8 YOl A1 & AU S AP bR, SWh Wil parameters
gAY M OE, d 69 W H I9Y MW g AR H W Ragw T8 By MU g2 8
FH ¥ P9 g§ Fa o

st aRe oMax : wwify S, ¥ parameters @ 'Y 9 Rasgw B &1 #9
Ml UgHR ARl € SR H gl SR oMl Al Far wear gl o 2005-06 # S
dEa o, St SMP o, @8 Rs79.50 off, ¥l ke & 2006-07 # sda! Hwa 80.25
>0y oft..(eaum)...

N wOad Tgadl - § e W W€ ge vel g (@), § e R @
1w @ § & ame CACP & abelM & S parameters &, ..(@@um). 4 &4 4
Rasst &1 8¢ &7..(awm)...

s |umEfy : PR EE  unsatisfactory &, 1 ausl WiSR Al €1 Let us go
to Question No. 302. ..(Interruptions)...

DR. BHARATKUMAR RAUT: Sir, | come from Maharashtra. ...(Interruptions)...
The basic problem is ...(Interruptions)...

MR. CHAIRMAN: That is all right. But this is not your question.

DR. BHARATKUMAR RAUT: Sir, people have been dying. ...(Interruptions)...
Right from the beginning, | have been raising my hand and you are just not looking
a me, Sir. My question is ...(Interruptions)...

MR. CHAIRMAN: Precious minutes are being lost. Please allow the next question
to be taken up.

DR. BHARATKUMAR RAUT: How can you say that precious minutes are being
lost, Sir? This issue relates to farmers. ...(Interruptions)...

MR. CHAIRMAN: But, it was not your question, number one.
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DR. BHARATKUMAR RAUT: | am from Maharashtra, Sir.
MR. CHAIRMAN: Nobody is disputing that. ...(Interruptions)...

DR. BHARATKUMAR RAUT: Sir, agitation is on in Maharashtra. Farmers have
been dying. Even then if you don't alow any Member from Maharashtra to ask
...(Interruptions)...

MR. CHAIRMAN: Then why didn’t you ask the question in the first instance?
...(Interruptions)...

DR. BHARATKUMAR RAUT: Right from the time the question was asked, |
have been raising my hand, Sir. ...(Interruptions)...

MR. CHAIRMAN: A supplementary is a matter of chance and courtesy. It is
not a right. Question No. 302.

Parameters for approval of private universities

*302. SHRI MOHD. ALI KHAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether Government has held any meetings for evolving parameters to
approve private universities in the country; and

(b) if so, the details and the outcome thereof during the last four years alongwith
the decision taken in this regard, so far?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI M.M.
PALLAM RAJU): (8 and (b) A Statement is laid on the Table of the House.

Statement

(8) and (b) Private Universities can be established either by the Central Government
by an Act of Parliament or by the State Governments by an Act of State Legislature.
All the private universities existing in the country have been set up by the Acts
of State Legislature and the norms and parameters to establish Private Universities
are decided by the State Governments concerned. However, University Grants
Commission (UGC) has powers to frame Regulations for determination and maintenance
of standards of teaching, examinations and research in universities, including private
universities. Neither the UGC nor the Ministry of Human Resource Development
have any powers to approve or disapprove a private university duly set up by a
State through a State Act.
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Meetings of the Expert Committee constituted by the UGC to define the parameters
for evaluation of a State Private University and aso to prepare a Proforma for the
use of the Expert Committees visiting State Private Universities, were held on 12th
March, 2011, 17th April, 2011 and 21st August, 2012. The above Committee finalized
the format of the letter to be sent to State Private Universities after receipt of the
Act, format for submission of information by State Private Universities to the UGC
for Inspection purposes, procedure for inspection of State Private Universities and
format for preparation of report by the UGC Expert Committees visiting State Private

Universities.

Out of a total of 145 private universities, 98 have been established in the last
four years. UGC has completed inspection of 53 private universities.

A AeEE ol WM TRRAS WEd, JUR-GENG 7 OISl dBdild W (U Sidr
gl = Ui oA H gaEr & R OWRd H 150 Ugde A € SR goisd
¥ oMEeeERl 7 o 9w fah 53 YFEEAT @1 e fewm ¥ F wE S @
g 5 g @ feadl gRafcda goiit & e @ @@l € el fea gafEds
9 YOI b MgSASE B TORSAES [HAT 82 R S PO b MgSASH DI
ToReE™ R ¥ @ iR WeR ¥ ST Redw @ oA # % aOiR-uANw
FaH B PR BN

Sl Ll o el g3 S hpage g ol et (B 0 L Gl
B ) s it e S S € Ay Juadl S S
53 o st cuptl 150 e Dl o e SUE e A S opd o
S g et U s 18 i 53 g K3 2 ke S e p
By e s Sy ooy 8 e U S O B
Sl 3l B¢ 8 S aEE €y
e gy S S S O K e f 1S

S S

1[ ]Trandliteration in Urdu Script.
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SHRI M.M. PALLAM RAJU: Sir, the UGC has inspected about 53 universities
and it has found about 5 to be in order. Once we get some complaints about these
universities, we do give them some time to rectify whatever are the shortcomings
and even after the rectification if they do not meet the norms, the standards and
the regulations, then the UGC has the power to ask them to close some of their
courses. But the UGC has no power to close the universities.

#t diee ol WM IREAT WY, [ OARG # R giefidw € s 9 9aw
e afgElst ey # dferg, o UQE, BUlicd, WERTE IR PR W Ol e
IR e # e q uem @ W fEe el g 9w i § WeE 9§ @
gl oRgERId & ARY AT 8l & dedl b IRY A AQET Y £l T d9E W ded
qrefid BRIel ®R4 b 916 U Heomdl b fag SEl WOSd §, 98l S99l
P TS Ve & U@ ¥ W BN @ goe W FooEd H W B8 I E
4 TURTHARE P IS qAMI GRA § b AeE BA BRI b | W gedl F
A R B WE § SR PSRl & MgSdARd Bl TORSES] dR$ AN ge
H AAH T B E, e IRMER oMU RIRR gpma W OBlel g1 Haromdl H
IT T P PN b U S gER U 8 @ %, R’ OWHR A 59 B
PT dIools B ¢ 3R SH GWRI Bl POl R ARPG WEIR DI " A EA
PRA BT B UHET ST B

e Ut O e s e e D M g« e e Sl 1 O 8 daaa a1
o e U gt A e oS S o e |l g3 e s il g ey )

i 03 6 S S e (S ek e g o i el e et
Clagla g r b S us S 0is b st S G o S e T S
e S e e A s S S el il s ey ! 0 s el
R QU T SR N 3§t 0 I RUT- SR TR LN
ola i A8 g Bda Ul g S e s e -t ot 9 600050 La ga 30
Jhai oS VR (S )l e b e S S S8
e sl Jlaag i B e i o et a8 e s iy SK
R LIPS P%-TRe i [ PP SR BETORET P PR [YERTILITY . TN
S8 e S b ) o Sl dih gl 0 S S o

ol b 88 S S ds —wctla S S

1[ ]Trandliteration in Urdu Script.
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SHRI M.M. PALLAM RAJU: Sir, the hon. Member is right; a number of
complaints regarding malpractices in education are coming to our notice. That is
why we have brought before Parliament the Unfair Practices Bill and | would take
this opportunity to urge on hon. Members of Parliament to pass this Bill so that
we can take action on these universities or institutions following malpractices. Similarly,
there is another Bill, which is Regulatory Authority Bill, which seeks to make it
mandatory for all universities and institutions to get accredited. That would also help
in dealing with such malpractices.

SHRI RAVI SHANKAR PRASAD: Hon. Minister, if you kindly see your reply,
out of 145 private universities, 98 have been established in the last four years and
you have inspected only 53 universities. Obviously, we need to have private input
in university education. But many are plain selling shops. Now what is happening
is that they establish universities, they admit students, take high capitation fees; you
don't complete the inspection, and, thereafter, poor students are left in the lurch
pleading to litigation. 1 know your regulatory mechanism is on the anvil. But the
larger issue remains there. Are you going to take some firmer step on behalf of
the UGC, or, is the UGC itself not very competent in view of the enormity of
the work pressure which is there? | think you cannot. For us, the most important
thing is two fold — excellence of standards and future of students. | regret to say
that many universities were cleared in 1998. Almost a kind of mushrooming growth
is there. How do you see this problem and what response would you like to give
to this House?

SHRI M.M. PALLAM RAJU: Sir, | am glad that the hon. Member has mirrored
the concern of the Government that we need to focus on the quality and standards
in education. Hon. Member’s observation is right that a number of private universities
have come up in the last four years. | feel that the responsibility of ensuring the
quality and standards in education has to be taken both by the Centre and the States.
The universities can only be established by an Act of Parliament or the State
Legidature. Beyond that, it is the UGC which sets the norms, standards and also
the manner in which the universities should offer the courses. Once it receives any
information of malpractice or complaint of not meeting the standards, the UGC does
send its inspection team and it also does guide the university to rectify. And, after
that, it can only direct the institution to close the course against which complaints

are there. Now, if we pass these Bills, then, | think, it would strengthen the mechanism
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of ensuring the standards. The UGC will be strengthened, and, paralel to this, we
are trying to bring the...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: But what is the UGC doing? Have you closed
any university or any course in any private university? Please tell the House. It
is a matter of great concern. ...(Interruptions)...

SHRI M. M. PALLAM RAJU: Sir, | have just explained to you that the UGC
can only direct that certain courses are to be stopped. ...(Interruptions)...

MR. CHAIRMAN: Dr. Chandan, please. ...(Interruptions)...

DR. CHANDAN MITRA: Those Bills are very different and we have to debate
those Bills. Don't take recourse to the Bills and say that they are solution to the
problems. There are maor lacunae...(Interruptions)...

MR. CHAIRMAN: Dr. Chandan Mitra, it is not your turn. ...(Interruptions)...

SHRI M. M. PALLAM RAJU: Sir, | am only saying that those Bills will strengthen
the cause of ensuring that there is quality in education, and, as far as the UGC
is concerned, it does not have the power to close down any university. It can only
direct the universities or the institutions to close courses which are of dubious nature
or which do not meet the standards. Now, these universities have been formed according
to the UGC Regulations, 2003. There are new regulations which are being formed,
namely, the UGC Regulations, 2012. Once these regulations come in, | think, there
would be more stringent standards against the norms under which universities can
be established.

Sir, | would like to compliment the State of Himachal Pradesh, which has come
up with a separate Act for bringing out a regulatory authority to regulate the standards.
So, | think, this is the thing, which the States can do to ensure that there is standard
in education.

SHRI K.N. BALAGOPAL: Sir, the quality of higher education is a matter of
serious concern. The hon. Prime Minister, in his speech in 2009, said that ninety
per cent of the university education quality is very poor. In 2004, the hon. Supreme
Court, in the case of Prof. Yashpal v. State of Chhattisgarh, said that there should
be stringent measures taken by the UGC to inspect and control the universities for
ensuring the quality of education. But, Sir, the answer shows that even after all
these things, out of 145 universities, only 53 were inspected by the UGC.
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MR. CHAIRMAN: Question please.

SHRI K.N. BALAGOPAL: My question is. whether the UGC will take urgent
steps to complete the investigation within six months, and, till that time, whether
the establishment of foreign and private universities will be kept on hold.

SHRI M.M. PALLAM RAJU: Sir, the question here does not relate to the foreign
universities. Sir, there are 145 private universities, and, as | said, we will, the UGC
will definitely ensure that all steps are taken to expedite the investigation into the
malpractices or complaints of not meeting the norms by the universities. But, parallel
to this, | think, the States also should do much more as | am sure that the States
are equally concerned about the quality and standards of education. Sir, | fedl that

the States should play a more pro-active role in this matter.
MR. CHAIRMAN: Dr. Karan Singh. ...(Interruptions)...
sft sERTST wifeer : 9wy SN, (@E@uE).. W, 9% S 99 ¥ . (cgaum)...
MR. CHAIRMAN: You please sit down. ...(Interruptions)... IRIT, i ...(caem)...
it W v vEe - W, A oS9 WIREE w@WyeR T ().

st wmafy ;s onfl ward ger €1 ..(@@wm).. Please ...(Interruptions)... | have
an obligation to rotate questions.

DR. KARAN SINGH: Mr. Chairman, one thing is clear that we do need a rapid
expansion in our University system because of the growth in the Twelfth Plan of
the entire educational pyramid. | must, first of al, declare my interest. 1 happen
to be Chairman of a State Central University as well as a Private University. There
are some very fine private Universities that have been set up. But, as has been
said, there are also sub-standard ones. Sir, my view is that the UGC is not being
able to grapple with the situation. For one thing, the UGC needs to be strengthened.
Very often we have the UGC without a full-time head. You remember, people like
C.D. Deshmukh and others used to be Chairman of the UGC. Dr. Manmohan Singh
himself was the Chairman of the UGC. | think the UGC needs to be strengthened,
streamlined and where necessary, given more staff and it should become really the
focus for maintaining standards. The States can also do it. Will the Minister be
pleased to tell us whether any steps are being taken to strengthen the UGC and
improve its functioning?
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SHRI M.M. PALLAM RAJU: Sir, | thank Dr. Karan Singh for his observations.
He has been so committed to the cause of education. | am sure that his commitment
finds a reflection in the way this Ministry is functioning. The UGC is the regulatory
authority through which the Central Government enforces its vigilance on the whole
subject of education. | agree that it needs to be strengthened. We are working towards
it. We will definitely take suggestions from al the hon. Members towards strengthening
the UGC.

MR. CHAIRMAN: Thank you. Now, Question 303. ...(Interruptions)...

o R R qua @R, A0 udt & 15 JiEl # W smben § TS WA geel
aEdal gl ..(FEaEH)...

MR. CHAIRMAN: Supplementary question is not a party right.

PROF. SP SINGH BAGHEL: | know, Sir. @if$, amual ol @ a7 o4l
TR W B 9ddl 87 ().

sit {Ufy © O B WE Ice BW Bl IR IMUS fiemwdt ', I omudl <l
fe@mn <1 waar g1 98 doifdefad @ g T8 Tl ..(aaem).. Please ...(Interruptions)...

Misuse of Section 66A of the IT Act

*303. SHRI JAI PRAKASH NARAYAN SINGH: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY be pleased to state:

(@ whether it is a fact that Section 66A of the IT Act is prone to misuse
by law enforcement agencies;

(b)  whether the said Section goes beyond the parameters of restriction of speech
set out under Article 19 of the Constitution of India; and

(c) if so, the steps being taken by Government to amend the Section so that
it is not misused by police and other law enforcement agencies?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOL-
OGY (SHRI KAPIL SIBAL): (a) to (c) A Statement is laid on the Table of the

House.
Statement

(& No, Sir. Section 66A was provided in the Information Technology Act,
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2000 based on the international best practices and similar provisions in the

Communications Acts of a number of countries.

(b) The provisions of section 66A of the Information Technology Act, 2000
are in line with the freedom of speech and expression and citizen's rights enshrined

in articles 19 and 21 of the Constitution of India

(c) The Government has held discussions with stakeholders including the
Industry Associations, intermediaries and users to address the issue of proper
implementation of the provisions of the Act. It has been agreed to provide necessary
guidelines to prevent misinterpretation of the provisions of the Act and to minimise

the unintended consequences.

N ST H ARV fF 0 W, onfl g & H YRE H URT 66A & d8d BAYH
W FHC R W J Fdefpdl ® RWER fear ™1 38 9@ &) @5 oHar § &
g ® FRER &)1 & dbd f & iR eR W 8§ ofdd &1 IWHR L. UL
B SE g offhad @l ol € oA Tl 6 39 gRT & d8d 9 Sl IRWR
IR WHd T A TS B WHd 22 R 9 VA TR W FHd &, A R ®& s
RFR fea T iR S9d fav gfe &1 ofemr <9 & foy &1 WReR & U™
P AT B2

N T e @ @R, AUd HwH A WE Ugd d H A8 pEA wEdl g fd
TR fRaE ¥ % Sl W AL TR @ ORI 66A @I GOUWINT B ET Tl IHH
FE aoi & Gadl £ ST ¥ ue aoe aE N B 9ad ¥ f% S executing agency
g a1 S Sub-Inspector of Police g IMIE SAGI AWM 66A ..(FFEM).. I§ W
I IE Tl I Py wWed H B W T, Pbad UH @ wWe A v TE gl ol
JE AEHRI g Bl B 980 ORNl © 6 P9 TRE W ORI 66A BT TG PIAI
g R g w@frlt 21 # wEm 5 I WeR s IR H executing agencies
Bl FATT BT

T 9d IE T fF SRl 9% gWE @1 waa € 9 $% IMer! i ot
g8l I UEgl @ SWEIE geN 21 S 9§ ua Section 295 (A) of the IPC ® 3R
g1, 66A of the IT Act &1 fr, S=M 295(A) @1 @™ IR fewr iR SHS  Tow
IPC @1 505(2) o faaml $9@ MR W a§ investigation @0 & ¥l @feRr@ dR
W H BE Hha § AR A H T WHR B Al I @ T fH yE S Hwen
95 H TN, a8 Sfad &l o R 66Y P SWEA w1 W Sfya @ eml ofe,
4 e g 6 oM ael Al A wHel Wl ®Ra glesd @ Rer eX @@ ERm
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f& < freedom of expression & 98 39 < # fundamental ¥ ik =’ *E
WHR B, dldbad & U ¥ ggd o™l & (b &4 freedom of expression &1 g
We 9 FWha & 2l

Sl 9% $@e GO @l 9 B, 89 ¥E Al fER ex w® g & Wl I
WHRI P OWN TH I} & g v advisory & WU f& 667 & S g Ambd

2, 3APT ST FI-EWaR A’ Yo & Ga el dIAl diey, o9 ddb B SHal
approval at a certain high level 7 fidil 39& IR # &9 A9 W & MR s &
Siee  hopefully 87 s W advisory I @ &I

sft @ yarer AREY RE . AR, o #d BvE 8 T ¥ fR oo 9 o§e
B Al ARIT AR I ARSI H ST, SEER H MU Tl SHY EARI W« dgil|
BWEH U P ARl Bl M Rd 8, 98 @e) oy foq Hifswr # @ Ed
gl w S Tde b ded BIg VT U@gE g, e S U Sofe-efel el
T HRA ad AR W B PRAS B Ah?

Nt o Rrgar . weigy, § f& ff o & aR A o9 @t weT d 3w
TE @A AR, Wfed zAN SR} & 6 I UMd dls b Sfald 'W WE @,
Pl & IW P IRY MY AR Td ARIT G, o AF BT HT GHaAT 8
|HA Tl .(FAGF)... AfBd, IR OFH RS TR H SIS FOUANM HNdl, al A
gl § 6 a® dlbdd &1 Rgedrs g SR A 7w qE wHeal g f6 aE @i
IF@ T@ Tl

SHRI RAJEEV CHANDRASEKHAR: Sir, with due respect to the hon. Minister,
| am a bit disappointed with the Minister’'s response, especialy section (b) of the
response. | think that he would be in a minority that considers the Act or Section
66A in consistent with the Constitution of India. Section 66A includes terms like
grossly offensive, menacing character, etc., that are loosely defined. There is
overwhelming evidence that it is these phrases that are being misused. It is not
an issue of Sub-Inspector or DSP or application of law. It is this discretion that
is being given to whoever is enforcing the law. Recently, a case was filed under
Section 66A against a gentleman who sent a cake to a girl with a picture on it.
Given the fact that there is overwhelming evidence that there is discretionary
interpretation of phrases in Section 66A, would the Government not consider it

appropriate to review Section 66A at this stage?
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SHRI KAPIL SIBAL: Sir, | fully appreciate the concerns of the distinguished
Member. In fact, the whole process of putting these provisions in the Act started
way back in 2005 when there were concerns of phishing and all kinds of material
being put on the internet which were extremely harmful, especially morphing and
things like that. Thereafter, an Expert Committee was set up. And pursuant to the
recommendations of the Expert Committee, the reform of the Act was taken forward.
Quite frankly, Sir, when the matter went to the Standing Committee, the Government’s
position was that the punishment imposed should not be more than two years and
it should be a non-cognisable offence. If | could read the recommendations of the
Standing Committee, it said that the Government was being soft and, in fact, it
should be made a cognisable offence. Despite that, we made it bailable. And the
distinguished Member was a Member of that Committee. So, | fully appreciate his
concerns but | wish those had been reflected in the Report of the Standing Committee.
Maybe, we would not have; we have reduced the punishment to two years and made
it a non-cognizable offence. But, having said that, | want to invite the attention
of the distinguished Members to various statutes all over the world. There has been
a lot of criticism as to why we are using this language. But, Sir, through you,
| would refer to the UK Communications Act, 2003. Section 127(1) says, “A person
is guilty of an offence if he sends by means of a public electronic communications
network a message or other matter that is grossly offensive or of an indecent, obscene
or menacing character.” Please note the words ‘grossly offensive or of an indecent,
obscene or menacing character’, the exact words used in the IT Act. These are the
exact words used in the UK Act. Then, Sir, let us come to the US Act. Section
502 of the US Telecommunications Act, 1934, amended in 1996, uses the expression,
“Whoever initiates the transmission of, any comment, request, suggestion, proposal,
image, or other communication which is obscene, lewd, lascivious, filthy, or indecent,
with intent to annoy, abuse, threaten, or harass another person”. It is much wider
than the Indian Act. Then, Sir, let me invite your attention to the Australian Act.
Australian Code, 1995 uses the expression ‘menacing, harassing or offensive’. Sir,
| daresay that our legislation is consistent with other legislations. But, having said
that, | believe that our country cherishes democracy and fundamenta rights and we
will protect them with greater vigour than perhaps in other nations. So, this country
is totally committed to protection of freedom of speech, but, a the same time, there

are two aspects to it. And, through you, Sir, I would like to request the Member



18 Oral Answers [RAJYA SABHA] to Questions

to consider that many a time — and we have seen this in the past like the incidents
in Kokrajhar — such messages are sent which cause enormous disruptions in society
and result in violence. If we were to repeal this Act, | would request the Member

to consider what the consequences would be.

SHRI BALBIR PUNJ Mr. Chairman, Sir, the hon. Minister has conceded that
Section 66A has been grossly misused and the misuse has been rampant in various
States. Will the hon. Minister tell us the cases of misuse State-wise and what remedial
action has been taken? Secondly, we have been hearing about the misuse of this
law against two girls in Maharashtra. Isn't it a fact that two teachers of Kishtwar
region in Jammu and Kashmir were sacked, harassed and arrested because they put
something on Facebook which was thought to be offensive by some people? If that
is so, what are the steps the Centra Government has taken to redeem the situation

as it has done in the case of Maharashtra?

MR. CHAIRMAN: Which of the two questions do you wish to be taken up?
...(Interruptions)...

SHRI KAPIL SIBAL: Sir, | will answer both. ...(Interruptions)... He is an

illustrious Member of this House and | would certainly like to answer both.

Sir, first of all, | never conceded that there is such rampant misuse of this.
In fact, if you look at 2011, there was not a single incident of misuse of Section
66A. ...(Interruptions)... | have said that there has been misuse. ...(Interruptions)...

But, | have never said rampant misuse and concession. ...(Interruptions)...

SHRI BALBIR PUNJ: You said, “in various States.” ...(Interruptions)... You have
said that Maharashtra is not the only State. ...(Interruptions)... This is on record.

...(Interruptions)...

SHRI KAPIL SIBAL: Of course, at the moment, data of 2012 is not available
with us. But, there is no case limited only to Section 66A other than one. The
rest are all penal provisions, provisions of the penal code that are attached alongwith
Section 66A. | have with me about five instances. Now, five instances cannot suggest
such a rampant misuse in a population of 1.2 billion. But, that does not mean that
there is no misuse. There has been misuse. | think we need to educate our executing
agencies. | think we need to have interactions with more stakeholders. We need

to see as to how this law can be strengthened and improved so that there is a
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balance to protect the victims on both sides — those who are victims of the internet
and those who are being penalised and persecuted in this fashion. Keeping that in
mind, we will certainly move forward after interaction with the stakeholders.

SHRI BALBIR PUNJ: What about Kishtwar? ..(Interruptions)...

SHRI KAPIL SIBAL: Sir, actually it is the State Governments that must take
note of this fact. The Central Government, as you know, has no business to interfere
in the processes of State Governments. If they misuse the Act there is a remedy
in the court. In any case we issue an advisory. That is exactly what we are doing.

...(Interruptions)...
MR. CHAIRMAN: Let the next question be asked. ...(Interruptions)...

SHRI KAPIL SIBAL: That is exactly what | have said that we are contemplating
interaction with stakeholders so that an appropriate advisory can be issued.

SHRI P. RAJEEVE: Sir, the answer to the question is very vague and general.
It is same as the wordings of Section 66A of the Information Technology Act, 2000.
The second thing is, it is correct that the Parliamentary Committee has made that
suggestion. But we are al aware of the fact that both the Houses of Parliament
had passed Section 66A without any discussion within two or three minutes. Now,
the Minister has mentioned about the international practice. He has correctly stated
that these types of words are there in the United Kingdom Act. But in my Private
Resolution which will come up in the afternoon today, | have correctly stated that
the U.K. Act, 2003, is strictly for the communication between two persons using
public electronic communication network, i.e, mails written persistently to harass
someone and not “tweets’ or “status updates’ or that type of thing which is related
to the social media. In our country we have very strong provisions for ensuring
freedom of speech than in the British Constitution which is unwritten; and it is
very vague. How can the Minister evaluate or compare the congtitutional validity
of the Indian law with the constitutional validity of other laws in the U.K. and
the United Sates of America?

SHRI KAPIL SIBAL: Well, Sir, | am not seeking to validate any law. In fact,
through you, Sir, | can inform my learned colleague that the matter now is pending
in the Supreme Court. There is a writ petition which has been filed challenging

the congtitutional validity of this Act. | am sure; the Supreme Court will consider
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all the aspects, including the ones raised by my distinguished colleague to ultimately
render a finding.

| may also mention to my distinguished colleague that there is another matter
in the Allahabad High Court where the vires of 66A of the Act has been challenged.
We should allow the courts to determine these matters.

Recently, just a few weeks ago, a judgement of the House of Lords on this
issue was challenged in the U.K. saying that it was completely unconstitutional. |
will just read out from page 605 of GPP versus Colon Lord's Bigam judgement,
where he says, “Parliament has criminalised only grossly offensive messages under
the Indian statute. | have found the respondent’s message to be in offensive would
have been extraordinary. Hence the justice is initial finding but some added value
has to be given to the word “grossly”. The question is whether the justice is despite
what | have said about the character of the respondent’s language were entitled in
a particular circumstances of the case to find that this additional criteria was not
made.” So, the important thing is the executing agency does not quite understand
the implication of the word “grossly”. Therefore, we need, through advisory, to tell
the executing agencies that this Act can only be used once there is a persistent
and grossly offensive message which is persistently used against individuals. That's
the kind of interaction that we want; and we will certainly work with stakeholders
to make that happen.

MR. CHAIRMAN: Question No0.304. ..(Interruptions)... That's enough.
..(Interruptions)... Look this is an evolving situation, please understand.

Improvement in statistical capacity and infrastructure

*304. SHRI CM. RAMESH: Will the Minister of STATISTICS AND
PROGRAMME IMPLEMENTATION be pleased to state:

(@ whether the Ministry has initiated any steps to improve statistical capacity
and infrastructure for collecting, compiling and disseminating reliable officia statistics
for policy planning purposes, particularly at the State and sub-State levels; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION (SHRI SRIKANT JENA): (@ and (b) A
Statement is laid on the Table of the House.
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Statement

(@ and (b) Ministry of Statistics and Programme Implementation (MOS&PI) is
implementing a Centrally Sponsored Scheme namely "India Statistical Strengthening
Project" (ISSP) for improving the statistical capacity and infrastructure for collecting,
compiling and disseminating of reliable official statistics at the State and Sub-State
Level. The Scheme is operating since 2010-11 in all the States’UTs except Goa and
Chandigarh. The approved outlay of the Scheme is Rs. 650.43 crores, out of which
80% is funded by the World Bank in the form of loan. The project aims to provide
support to the States/UTs in certain key areas such as.

(i)  Improving Management and Coordination of Statistical Activities;
(i) Developing Statistical Skills and Capacity (Human Resource Development);

(iii) Developing Statistical Infrastructure and Physical Infrastructure, including
Civil Works and Information and Communication Technology (ICT)
facilities;

(iv) Conducting Surveys and Studies;, and

(v) Improving Statistical Operations (Data Collection, Processing, Management
and Dissemination), particularly for important key statistical activities viz.
Estimation of State Domestic Product; Conduct of Annual Survey of
Industries; Compilation of Index of Industrial Production; Compilation of
Consumer Price Index numbers; Collection and compilation of Housing
statistics, etc.

Thirteen States/UTs, namely, Karnataka, Rajasthan, Gujarat, Andhra Pradesh, Bihar,
Tamil Nadu, Kerala, Mizoram, Sikkim, Lakshadweep, Odisha, West Benga and
Jharkhand have commenced implementation of the ISSP Project, based on MOUs
signed with the Ministry. An amount of Rs. 130.86 crores has been released to these
States/UTs under the Project.

The Government is also providing financial assistance to the State Governments
in pursuance of the recommendations made by 13th Finance Commission to strengthen
the Statistical System at State and sub-State levels. The Commission recommended
a Grant of Rs. 616 crores to all the StateUTs over the period 2010-15 at the
rate of Rs. 1 crore per district for utilisation towards Preparation of Business Register,
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Preparation of Local Bodies Accounts, Activities providing network connectivity among
districts and with State Headquarters, etc. Rs. 123.20 crores as first instalment has
been released to the 28 States.

SHRI C.M. RAMESH: Sir, as the hon. Minister said in his reply, there is a
need to improve dstatistical capacity and infrastructure for collecting, compiling and
giving the official data at the State and district levels. And statistics on key indicators
mentioned at point No.5 of the reply play a very important role in policy formulation
at State and district levels. This will help in timely completion of projects and inclusive
growth.

Sir, the question is: India's industrial production data for January, 2012 was revised
from 6.8 per cent to 1.1 per cent; and also trade data downwards by 8 hillion
dollars due to wrong compilation. | would like to know from the hon. Minister
how he would use IT to collect information for providing accurate data for effective

implementation of the projects.

SHRI SRIKANT JENA: Sir, | have already stated in my statement that the Ministry
of Statistics and Programme Implementation has sponsored a scheme called Indian
Statistical Strengthening Project, 1SSP. This was done on the recommendation of Dr.
C. Rangargian Committee of the NSC. On the basis of that it was felt then that
actually the Indian Statistical Service at the State level and at the sub-State level
was not really collecting the quality data and there was a need to strengthen that
system itself at the State level and at the sub- State level. Therefore, on the
recommendation of the NSC, the Government of India in the Eleventh Plan has
recommended and approved a Centrally-sponsored Scheme of Rs. 650 crores and
on the basis of that MoUs have been signed with different State Governments and
the State Governments are being given money so that the system can work. The
system itself requires improvement to collect the quality data. Unless there is a quality
data available at the State and the district levels, and even at the Panchayat level,
the whole system will not get the right kind of planning. Therefore, this ISSP
programme was introduced. Thirteen States have already singed the MoUs and money
has been released. The rest of the States are in the process of signing MoUs. |
hope they will soon be signing MoUs so that we are in a position to release those
funds to strengthen the State statistical database.

SHRI C.M. RAMESH: Sir, the World Bank gave us a loan of Rs. 520 crores
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in 2010. But, if you look at the utilization of money since implementation of the
project, it is not satisfactory. For the year 2011-12, an amount of Rs. 200 crore
was provided in the Budget and afterwards it has been brought down to Rs. 130
crores. Again, in 2012-13, an amount of Rs. 200 crores was allocated. But so far
not a single rupee has been released to any State. | would like to know from the
hon. Minister why the budget has been reduced to Rs. 130 crores. What are the
reasons for not releasing the money this year to States? Part (b) of my question
is, how many districts in Andhra Pradesh have been given the grant as recommended

by the 13th Finance Commission.

SHRI SRIKANT JENA: Sir, this scheme is a continuous scheme and it would
also continue in the Twelfth Plan. Two States have availed of the second instalment.
Karnataka has received the second instalment. The only thing is, we monitor this
scheme. At the State level, there is a Committee and at the Centra level there is
a Steering Committee under the Chairmanship of the Secretary of the Department.
Once they proceed on the basis of the MoUs, immediately after they have used
the money, the second instalment goes. So far as Andhra Pradesh is concerned, we
recently had a meeting of the Steering Committee and the Secretary of my Ministry
had been to Andhra Pradesh. Sir, Andhra Pradesh is aso proactively working on
this. | am sure they will aso be in a position to take the second instaiment so

that they can strengthen their projects.

DR. EM. SUDARSANA NATCHIAPPAN: The hon. Minister in his reply has
said that the 13th Finance Commission has alotted Rs. 1 crore per district. | would
like to know whether the annual budgetary provisions, which come to Rs. 3.50 lac
crores, are spent through the district agencies. Whether real time basis they are incurring
the expenditure and giving back the details to the Ministry so that it can be available
for the public to know how much expenditure has been incurred in a particular

period.

SHRI SRIKANT JENA: Mr. Chairman, Sir, the 13th Finance Commission has
given a grant of Rs. 616 crores — Rs. 1 crore to each district. On the recommendation
of the Ministry, the Finance Ministry releases that fund to the districts. At the district
level, they are supposed to spend this money on preparation of business register,
preparation of local bodies accounts, activities providing network connectivity among

districts and with State Headquarters, etc. These are the projected schemes that have
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been given, and we also do monitor these schemes as to whether the districts are

spending the money for the purpose for which this has been given to them.

SHRIMATI VASANTHI STANLEY: Mr. Chairman, Sir, through you, | would
like to know from the hon. Minister as to whether the funds, contributed by the
Members of Parliament from their MPLADS funds for the Gujarat Earthquake that
happened in 2001, the tsunami disaster in 2004 and the Aila cyclone in West Bengal
in 2009, are ill lying unspent, as the Ministry has shown its non-seriousness by
not ensuring timely completion of works.

SHRI SRIKANT JENA: Sir, this is purely a separate question atogether. This
is about MPLADS, and it has nothing to do with the ISSP Programme. Anyway,
I will be in a position to give, in writing, how much money has, exactly, been
given by the hon. Members of Parliament for different calamities and what the status
of the expenditure is. | will get that information collected and | will pass it on

to the hon. Member.

SHRI TAPAN KUMAR SEN: Sir, the statistical exercise and improving the
statistical information is a very important aspect as it helps in the policy-making
and even help Parliament to take a view on how things are moving. In his reply
to part (@) and (b), the Minister has defined the key areas for this project. It is
most unfortunate that the employment data is missing. He has stated that it includes
Conduct of Annual Survey of Industries, Compilation of Index of Industrial Production,
Compilation of Consumer Price Index Numbers, etc. etc. But the most crucial
employment data is missing. This is No.1l. Secondly, in order to make this more
effective and the whole statistical exercise much more meaningful, there is a serious
need to involve the whole statistical exercise and this project, and have a proper
coordination, with the entire National Sample Survey that is going on at a different
interval. |1 ask this because we find that both the Departments release figures which
are, sometimes, grossy contradictory and conflicting with each other thus creating
more confusion. For example, in the matter of defining the Below Poverty Line
families, it was stipulated that the food requirement of an individua is 2,100 calories.
On the basis of the consumption expenditure data that is available in the Government
of India, the Below Poverty Line definition, that is being made by the Planning
Commission, is terribly conflicting with each other. To meet the calorie requirement
of 2,100, a family of five would, at least, need Rs.10,000. And the Government
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is saying that Rs.32 is the Below Poverty Line amount. This is just an example
to show how the statistical misnomer takes place and people stand confused, and
their policy decisions also gets distorted. So, | would like to know whether coordination
is being serioudly thought of to erase this kind of a contradiction and conflict which
confuses and misleads people. It becomes a misinformation rather than a guiding
information in the matter of policy decisions.

SHRI SRIKANT JENA: Sir, actually, on these 20 key statistical variables that
have been included in the ISSP Programme, No0.13 is collection and compilation
of labour and employment statistics. Although in the reply itself, | have broadly
said so, yet the 20 parameters that have been laid down in the MoUs, this statistics
is aso included. And, so far as the statistics and coordination between the NSSO,
the CSO and the State Statistical Organisations are concerned, we have coordination,
and on the basis of that, the NSSO and the CSO prepare their statistical data. Now,
on the basis of the data, in what way they will use it, it is their business. Any
data that is being provided to any organization is in the public domain. The primary
duty of the Department of Statistics is to bring the data correctly and place it before
the Government, and on what basis, the Central Government or the State Governments

or any other agencies want to use that, that is up to them.

MR. CHAIRMAN: Question No. 305. ..(Interruptions)... No, please.
...(Interruptions)...

SHRI TAPAN KUMAR SEN: This agency is the Centra Government. The NSSO
and the CSO are giving conflicting figures. ...(Interruptions)...

SHRI SRIKANT JENA: We are not giving any contradictory figures.
...(Interruptions)...

SHRI TAPAN KUMAR SEN: It is in the Government domain, and this conflict
is creating a problem.

SHRI SRIKANT JENA: We are not giving any contradictory database. The data
supplied by the NSSO and the data supplied by the CSO is the same data No
other NSSO is available excepting the NSSO which is under me.

MR. CHAIRMAN: Question Hour is over.
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WRITTEN ANSWERS TO STARRED QUESTIONS
Expansion of railway lines in Karnataka

*305. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of RAILWAYS
be pleased to state the length of railway line in kilometres that has been added
in Karnataka vis-a-vis other States of the country during the last five years, year-
wise and State-wise?

THE MINISTER OF RAILWAYS (SHRI PAWAN KUMAR BANSAL): Sate-
wise new line projects/sections completed during Eleventh Five Year Plan i.e
2007-08 to 2011-2012 is given as under:

S.No. State 2007-08 2008-09 2009-10 2010-11 2011-12
1 2 3 4 5 6 7
1.  Andhra Pradesh 0 50 0 124 120
2. Assam and N.E. Region 20 113 0 0 42
3. Bihar 20 74 62 6 60
4, Haryana 0 0 45 30 0
5.  Himachal Pradesh 0 0 11 0 0
6. Jharkhand 26 0 29 147 69
7. Jammu and Kashmir 16 59 18 0 0
8. Karnataka 14 0 63 16 30
9. Maharashtra 0 18 0 112 8
10. Madhya Pradesh 60 5 0 30 20
11. Odisha 0 21 0 0 47
12. Punjab 0 0 0 63 35
13. Rajasthan 0 0 0 31 15

14. Tamil Nadu 0 0 10 61 54
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1 2 3 4 5 6 7

15. Uttar Pradesh 0 17 5 35 130

16. West Bengal 0 0 15 54 97
TotaL: 156 357 258 709 727

Note: (i) Only those States where new lines have been added in last five years
have been mentioned above.

(i) The completed section in project faling in more than one State has been
taken in the State with magjor share.

Recommendations on modernization and safety measures

*306. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of RAILWAYS
be pleased to state:

(8 whether Sam Pitroda and Anil Kakodkar headed high level panels, set up
to advise on modernization and safety of Railways, have recommended both—infusion
of money from outside as well as fare hikes;

(b) if so, whether they have estimated requirement of I 5,60,000 crore over

next five years,
(c) whether this recommendation has been accepted by Government;

(d) if so, how this huge amount is to be generated, especially when operating
(or cost-return) ratio is likely to touch 95 in the current year; and

(e) whether Government would give autonomy to Railways to rationalize fares
by indexing them with fuel costs?

THE MINISTER OF RAILWAYS (SHRI PAWAN KUMAR BANSAL): (a) The
Expert Group for Modernization of Indian Railways chaired by Sam Pitroda and
the High Level Safety Review Committee chaired by Dr. Anil Kakodkar have submitted
recommendations primarily regarding ways and means for Modernization of the
Railways, and a road map for improving Safety, respectively. The estimated costs
of implementing these recommendations, as well as possible sources of funding, both

from internal generation and from other sources also form a part of the reports.
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(b) The Expert Group for Modernization has indicated an investment
requirement of ¥ 5,60,000 crore over the Twelfth and Thirteenth Five Year Plan
terms. The High Level Safety Review Committee has also indicated an investment
requirement of ¥ 1,00,000 crore over a period of five years.

() and (d) All the recommendations are presently under examination in the
Ministry of Railways and the actual requirement of resources for Modernisation and
Safety would depend on the recommendations accepted by the Government. The
resource requirements would be met from the investments that are part of the Twelfth
Five Year Plan and from other sources of revenue generation including those suggested
in the Reports.

(e) The process of fixation of fares and freight rates is an ongoing and
continuous process, based upon various imperatives such as input costs of the services,
including that of fuel. The Railways Act. 1989, vests the Ministry of Railways with
the authority to fix tariffs.

Off-the-air GSM monitoring equipments

*307. SHRIMATI JAYA BACHCHAN: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(@ whether nearly 51 private companies are under the Government scanner
for importing passive “off-the-air” interceptive devices,

(b) whether Telecom Department has served show-cause notices to these
companies and has asked them to surrender such devices;

(c) whether any of Government Departments is having such devices and if
s0, the detals thereof and the reasons therefor;

(d) whether according to Government notice, use of “off-the-air” GSM
monitoring equipments is illegal;

(6) number of companies that did not comply with Government instruction
to surrender such equipments;, and

(f)  reasons for alowing import of such egquipments and the details thereof?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI KAPIL SIBAL): (d) and (b) Sir, a list of equipment, imported by private
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agencies during 2007-2010, containing details of import of multi channel GSM/CDMA
receiver, transmitter and trans-receivers, compiled by Central Board of Excise and
Customs was forwarded by Ministry of Home Affairs to Department of Telecom-
munications for examination. During scrutiny, it came to notice that such kind of
multi channel GSM/CDMA receivers, transmitter and trans-receivers are dual use items
which can be used in norma mobile Base Transceiver stations (BTS) for legitimate
operations of Telecom Service Providers and others. Equipment like mobile phones,
filters etc. were also included in the said list.

Since, no private agency so far has confirmed or found to have imported 'off-
the-air monitoring equipment’, therefore, no show-cause notice has been issued to
any private agency.

(©) In order to sensitize the State Government and other Law Enforcement
Agencies (LEAS), Union Home Secretary had a meeting with al Chief Secretaries
and Directors General of Police on 31.05.2011 and directed to make specia efforts
to locate and seize such equipment which has no authorization. One of the central
designated agencies has been nominated to take safe custody of such equipment from
Government law enforcement agencies, if any.

(d)  The monitoring of telephone conversation is governed by the provisions
of Section 5(2) of Indian Telegraph Act, 1885 and guided by Rule 419A of Indian
Telegraph (Amendment), Rules 2007. Thus, unauthorized use of any equipment
including 'Off-the-air monitoring equipment’ for interception and monitoring is illegal.

(e) and (f) D As per the verification carried out so far, no case from any company
regarding availability of 'Off-the-air monitoring equipments and usage thereof, could
be established. But, taking cognizance of the risk posed by such equipment, the
equipment which could be used to tap the communication off-the air have been moved
to 'Restrictive List' from the 'Open General Licence (OGL) list vide Department
of Commerce notification No. 53/2009-14 dated 15-07-2010.

Complaints regarding catering licences

*308. SHRI JOY ABRAHAM: Will the Minister of RAILWAYS be pleased to
state:

(8 whether Raillways have received several complaints regarding allotment of
catering licences ever since procedure under the New Catering Policy, 2010 came
into effect;



30 Witten Answers to [RAJYA SABHA] Sarred Questions

(b) if so, number of such complaints received till date alongwith action taken
thereon;

(c) whether Railways are prepared to review the present procedure for allotment
of catering licences;

(d) whether Railways have aso received numerous complaints regarding quality
and price of food served inside trains and in canteens of raillway stations;, and

(e) if so, whether Railways would consider utilizing services of women Self
Help Groups in preparing and serving quality food inside coaches and in railway
canteens?

THE MINISTER OF RAILWAYS (SHRI PAWAN KUMAR BANSAL): (8 No
complaints have been received in alotment of catering licences after the implementation
of New Catering Policy, 2010.

(b) Does not arise.

(c) The present procedures for allotment of catering licences are based on
the policy guidelines of the New Catering Policy issued on 21st July, 2010. Review
of policy is an ongoing process.

(d)  Yes, Sir. However, the numbers of complaints on overcharging, quality
of food and others have been reduced by 15.1% during the last one year as compared
to the corresponding period of previous year.

() Women Sdf Help Groups can also apply for award of catering contracts
subject to fulfilment of laid down terms and conditions.

Fertilizer prices

*309. SHRI SUKHENDU SEKHAR ROY: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(8 the details of impact of non-adoption of benchmark pricing for the year
2012-13 in comparison with years 2010-11 and 2011-12 when such benchmark prices
were adopted;

(b) the details of criteria used to fix benchmark prices;

(c) the comparative prices of all decontrolled fertilizers before and after the
prices were de-controlled and the reasons for increase in fertilizer prices; and



Written Answers to [14 DEC., 2012 Sarred Questions 31

(d) whether there is any mechanism to identify and take action against
manufacturers/marketers who do not fix prices at reasonable rates and if so, the
details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI SRIKANT JENA): (a) and (b) Benchmark Prices are
international prices at which the contracting for imports of fertilizers is likely to
take place. This is fixed taking into consideration the prevailing price trends of
fertilizers in the international market. Benchmark Prices are adopted for the purpose
of calculation of expected delivered prices of fertilizers.

Benchmark Prices were adopted for computing Nutrient Based Subsidy (NBS)
rates for the years 2010-11 and 2011-12.

NBS rates for the year 2011-12 was initidly fixed on 19th November, 2010
so that contracting for import of fertilizers could take place well in time, to ensure
availability of fertilizers in the year 2011-12. However, no contracting could take
place even by mid-February, 2011. It was seen that, given the international prices
of fertilizers prevailing at that point of time, the NBS rates announced by the
Government for 2011-12 would result in substantial increase in MRPs of various
fertilizers. The Government considered the overall situation and revised the Benchmark
Prices and new NBS rates were announced on 9th March, 2011.

Even after revising the NBS Rates, the contracts for imports of P&K fertilizers
could still not materialize. The situation was reviewed again and the Benchmark Prices
were revised by the Government again on 28.4.2011, which was announced on
5.5.2011.

Thus, it is seen that the Benchmark Prices had no sanctity as it had to be
revised twice for fixing NBS rates for the year 2011-12. Moreover, the Benchmark
Prices adopted for the purpose of NBS rates calculations were viewed by the
international suppliers as the prices recognized by Government of India

No Benchmark Prices were adopted for calculation of NBS rates for the year
2012-13. The contracting for import of fertilizers could take place timely.

(0 NBS Policy for Phosphatic and Potassic (P&K) fertilizers is being
implemented w.e.f. 1.4.2010, under which a fixed amount of subsidy decided on annual
basis, is provided on al grades of subsidized P&K fertilizers depending upon its
nutrient contents. The Maximum Retail Price (MRP) is fixed by the fertilizer
companies.
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India is completely dependent on imports for Potassic Fertilizers and to the extent
of 90% in Phosphatic fertilizers. Subsidy being fixed, any fluctuation in the international
prices of these fertilizers and their raw materials or exchange rate of Indian Rupee
against US$, has bearing on the domestic retail prices.

During the year 2010-11, the international prices of P&K fertilizers and its raw
materials increased marginally and exchange rate remained stable, therefore, the MRP
of P&K fertilizers increased marginally.

During the year 2011-12, in spite of increase in the rates of subsidy rates, the
prices of P&K fertilizers increased due to steep rise in international prices of P&K
fertilizers. Depreciation of Indian Rupee during the year further added to increase
in MRP.

During the year 2012-13, the prices of P&K fertilizers have increased mainly

due to depreciation of Indian Rupees.

Thus, it is seen that the prices of P&K fertilizers have increased mainly due
to fluctuation in international prices of P&K fertilizers and also on account of

depreciation of Indian Rupee.

The comparative prices of the de-controlled fertilizers before and after the de-
control of prices are given in Statement (See below).

(d) There is at present no institutional mechanism under the NBS Policy to
determine the reasonableness of MRP fixed by the fertilizer companies or any express
provision for taking action against manufacturers/marketers in this behaf. The
Department however, keeps a watch on the MRP fixed the fertilizer companies. In
case it is noticed that the prices are not reasonable, the matter is taken up with
the concerned companies and they are asked to rectify the situation.

Statement

Highest MRP (in Rs/MT) of P&K fertilizers from 2009-10 to 2012-13 (Nov.)

S.No. Fertilizer grades 2009-10 2010-11 2011-12 2012-13

1 2 3 4 5 6

1 DAP : 18-46-0-0 9350 10750 20297 26500




Written Answers to

[14 DEC., 2012]

Sarred Questions 33

1 2 3 4 5 6

2. MAP : 11-52-0-0 9350 9950 20000 24200
3. TSP : 0-46-0-0 7460 8057 17000 17000
4, MOP : 0-0-60-0 4455 5055 12040 23100
5. 16-20-0-13 5875 7200 15300 18200
6. 20-20-0-13 6295 8095 15800 24800
7. 23-23-0-0 6145 7445 7445

8. 10-26-26-0 7197 10103 16633 22225
9. 12-32-16-0 7637 9437 16500 23300
10.  14-28-14-0 7050 17029

11 14-35-14-0 8185 9900 17600 23300
12. 1515150 7421 11500 15600
13. AS 20.3-0-0-23 10350 8700 11300 11013
14.  20-20-0-0 5343 7643 18700 24450
15.  28-28-0-0 7481 11181 18700 24720
16. 17-17-17-0 5804 17710 20572.34
17. 19-19-19-0 6487 18093 19470.44
18.  SSP (0-16-0-11) 3200 6300 7500
19. 16-16-16-0 7100 15200 15200
20. DAP lite (16-44-0-0) 19500 24937.5
21.  15-15-15-09 6800 15750 15000
22.  24-24-0-0 7768 14297 16223.4
23. 13-33-0-6 17400 17400
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1 2 3 4 5 6
24. MAP lite (11-44-0-0) 18000 21500
25. DAP lite-ll (14-46-0-0) 18690 24800

Grades mentioned a S.No. 7, 23, 24 and 25 are now not in the NBS Scheme
The MRP is per records entered in FMS by the companies

MRP is exclusive of Loca taxes.

Blank space means not under subsidy scheme or not available in market
Information of MRP of SSP during 2009-10 is not available.

Loan for implementation of Freight Corridor Scheme

1*310. SHRI MOHAN SINGH: Will the Minister of RAILWAYS be pleased
to state:

(8 whether the Ministry has got any financial assistance from Government
of Japan for early implementation of Freight Corridor Scheme;

(b) if so, the amount of assistance and the extent to which this scheme would
be implemented with this amount; and

(c) the conditions outlined between Government of India and Government of
Japan for repayment of this loan and the time-duration fixed on the basis of these
conditions within which this loan would be repaid?

THE MINISTER OF RAILWAYS (SHRI PAWAN KUMAR BANSAL): (a) and
(b) Yes, Sir. Western Dedicated Freight Corridor (WDFC) Project from Jawaharlal
Nehru Port in Mumbai to Rewari/Dadri near Delhi (1499 km) is being funded by
Official Development Assistance (ODA) loan from Japan International Cooperation
Agency (JICA) under the Special Terms for Economic Partnership (STEP) scheme
of Government of Japan. The JICA funding for the WDFC project including for
200 electric locomotives is currently estimated at 646 billion Japanese Yen (JPY)
(Rs. 45,000 Crore at exchange rate of 1 Rupee = 1.42 JPY) in two phases viz.
phase-l (Rewari -Vadodara, 930 km) and phase 2 (Jawahar La Nehru Port-Vadodara
and Rewari-Dadri, 569 Kms). The loan amount is dlated to cover the project

expenditure excluding land acquisition, administration costs, taxes and interest during

tOriginal notice of the question was received in Hindi.
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congtruction. The first tranche of phase | Loan Agreement for 90 billion JPY
(Rs. 6300 Crore) was signed in March, 2010. The Engineering Services Consultancy
Loan Agreements for Phase-l for 2.6 billion JPY (Rs. 183 Crores) and for Phase-
Il for 1.6 billion JPY (Rs. 113 Crores) have been signed in October, 2009 and
July, 2010 respectively.

(c) The repayment period of the JICA loan is 40 years including 10 year
grace period and interest rate is 0.20% per annum for works and procurement of
related goods and services and 0.01% for consultancy services with commitment charge
of 0.10% per annum on unused portion of the loan.

Enrolment and drop-out rates

*311. SHRI A.V. SWAMY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(8 details of increase/decrease in percentage of enrolment and drop-out rates
of children in Government schools since implementation of the Right to Education
(RTE) Act;

(b)  whether Government has developed any mechanism to increase the enrolment
rate and check drop-out rate in Government schools;

(c) if so, the details thereof;

(d) whether Government is considering to include teaching of tribal children
in their mother tongue up to primary level as part of RTE Act to inculcate interest
in their own culture and environment and reduce dropout rate as well as enable
faster rate of learning; and

(e) the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI M.M.
PALLAM RAJU): (a) As per the District Information System for Education (DISE),
the Gross Enrolment Ratio (GER) at primary level has gone up from 115.63 in
2009-10 to 118.94 in 2011-12 and GER at upper primary level has also gone up
from 75.8 to 86.52 during the above period. The average annual drop-out rate at
primary level has declined from 9.11% in 2009-10 to 6.50% in 2011-12. The
data on GER and Average Drop-out rate for Government schools is not separately
available.
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(b) and (c) Under the Sarva Shiksha Abhiyan (SSA), which is a centrally sponsored
scheme to assist State achieve the objectives of the Right of Children to Free and
Compulsory Education (RTE) Act, a multi-pronged approached has been adopted to
check drop out, which includes inter-alia enhancing access to primary and upper
primary schools, strengthening school infrastructure, improving the teachers pupil ratio,
providing incentives like free textbooks, uniforms, mid-day-meals in schools as well
as strategies promoting elementary education for girls and children belonging to
disadvantaged groups as also for community mobilization.

(d) and (e) Section 29(2) (f) of the RTE Act provides that the medium of
instruction shall, as far as practicable, be in child's mother tongue. The National
Curriculum Framework 2005 endorses the use of child's first/home language in
education. However, it is for the academic authority specified by the State Government/
Union Territories with legislature to take a view in the matter.

Railway projects

*312. SHRI PRAKASH JAVADEKAR: Will the Minister of RAILWAYS be
pleased to dtate:

(& the status of railway projects on Cachar-Jiribam and Jiribam-Imphal Sections;
(b) the reasons for the delay; and
(c) the steps Government intends to take to complete these projects in time?

THE MINISTER OF RAILWAYS (SHRI PAWAN KUMAR BANSAL): (a) There
is no sanctioned railway project like Cachar-Jiribam. However, construction of new
broad gauge line from Jiribam to Imphal (Tupul) (125 km) has been taken up. Project
has been taken up in two phases i.e. Jiribam-Tupul and Tupul-Imphal. Contract for
earthwork, bridges and tunnels in Jiribam-Tupul section have been awarded and works
are in progress in various stages. 12.5 km of Jiribam-Dholakhal track linking has
been completed. Jiribam-Tupul is targeted for completion by March, 2015 and Tupul-
Imphal section is targeted for completion by March, 2017.

(b) Progress of work is badly hampered due to severe militancy, poor law
and order conditions and frequent economic blockade, poor condition of NH-53 leading
to problems in movement of material and machinery for construction, difficult
geographical conditions etc.

(c) Following steps are being taken :
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(i)  Regular follow up meeting with concerned State Authorities for early handing
over of land free of encumbrance.

(i) Regular follow up with concerned State Authorities for ensuring secure
working environment in the insurgency affected States.

(iii) Follow up with concerned State/Border Roads Authorities for improving
road infrastructure for smooth movement of Railway related machinery and
material.

(iv) 3 battallion of CRPF and Manipur Rifle and Indian Reserve Battallion
force engaged for security purpose.

Improvement in higher education

*313. DR. JANARDHAN WAGHMARE: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(@ whether Government is aware that higher education system in the country
is plagued with various challenges such as low Gross Entrolment Ratio (GER) and
lack of quality research and education;

(b) if so, whether GER in higher education in the country is 16 per cent
which is below the world average of 27 per cent; and

(c) if so, the concrete steps Government proposes to take to improve the higher
education system in the country?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI M.M.
PALLAM RAJU): (a) to (c) The Gross Enrolment Ratio (GER) of students enrolled
in higher education in the country as a percentage of population in the age group
of 18-23 years has increased from 13.7% in 2008-09 to 18.8 % (provisiona) in
2010-11, as compared to estimated world average of 29% during the year 2009-10
as per the Global Education Digest (2012) published by UNESCO Institute for
Statistics.

Education reforms are a continuous process and the Government seeks to carry
them forward through expansion, inclusion and rapid improvement in quality through
institutional and policy reforms and by enhancing public spending and creating an
enabling environment for private section participation towards imparting quality
education. National Knowledge Commission had recommended a series of initiatives
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for expansion, excellence and greater access in Higher Education covering regulation,
accreditation, governance, curriculum, research, faculty development, financing, asset
management and affirmative actions. Government has already taken various legislative
initiatives including making accreditation mandatory for al higher educational
ingtitutions to improve quality of higher education.

Government has also opened new ingtitutions of higher learning including- 16
Central Universities, 7 new Indian Ingtitutes of Management, 8 new Indian Institutes
of Technology, 20 Indian Institutes of Information Technology under Public Private
Partnership (PPP) mode and 10 new Nationa Institutes of Technology.

The University Grants Commission (UGC) implements various schemes for
improving quality of higher education, such as Universities with Potential for
Excellence, Colleges with Potential for Excellence, Specia Assistance Programme,
Assistance for Strengthening of Infrastructure for Science and Technology, Assistance
for Strengthening of Infrastructure for Humanities and Social Sciences, Fellowship
Programmes for Research students as well as orientation and refresher programmes
for newly appointed and in-service teachers through its Academic Staff
Colleges.

Government has also launched a Centrally Sponsored Scheme namely National
Mission on Education through Information and Communication Technology (ICT),
to leverage the potential of ICT, in teaching and learning process for the benefit
of al the learners in higher education institutions in any time any where mode with
a budget of I 4612 crore.

Construction of Model, Adarsh and World-class stations

*314. SHRI BALWINDER SINGH BHUNDER: Will the Minister of RAILWAY S
be pleased to state:

(8 the targets for construction of Model stations, Adarsh stations, and World-

class stations during the last three years, year-wise

(b) how many Model Stations, Adarsh Stations and World-class Stations have
actually been constructed during the last three years;

(c) whether the targets could not be achieved;

(d) if so, the reasons therefor and efforts made to achieve them; and
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(e) the criteria for selecting a station for construction of Model, Adarsh or
World-class station?

THE MINISTER OF RAILWAYS (SHRI PAWAN KUMAR BANSAL): (a) to
(d) Out of 594 dtations identified under Model station scheme, 569 stations have
already been developed and remaining 25 stations are targeted for development by
March, 2013. Out of 976 stations identified under Adarsh stations scheme, 616 stations
have been developed so far. Upgradation of stations under various schemes is a
continuous process and works under these schemes are completed as per availability
of resources. 50 stations are identified for development as World Class Stations through
Public Private Partnership (PPP) mode. No station was targeted for completion as
World Class Station during the last three years.

(e) Stations are identified for development under Adarsh Station Scheme based
on identified need for upgradation of passenger amenities. Stations located in
metropolitan cities and important centres are identified for undertaking the feasibility
study for development into World Class Station through PPP mode by leveraging
the land around and the air space above stations.

Promotional avenues for teachers and librarians under KVS

*315. PROF. ANIL KUMAR SAHANI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(8 whether various categories of teachers including librarians in Kendriya
Vidyalaya Sangathan (KVS) have no promotional avenues as they retire from the
same posts/designations on which they are initially appointed thereby leaving no
incentive for better performance;

(b) if so, the details thereof;

(c) whether they are not allowed to appear in departmental examinations for
the posts of Vice-Principal and Principal;

(d) if so, the reasons therefor;
(e) whether a New Library Policy is under the consideration of KVS;
(f) if so, the details thereof; and

(g) the steps being taken by Government to create promotional avenues for
various categories of teachers, including librarians?
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THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI M.M.
PALLAM RAJU): (a) and (b) The Miscellaneous Category of teachers such as Trained
Graduate Teacher (TGT) for Art/Drawing, Physical Education, Work Experience, Yoga
Teacher, Primary Teacher (Music) and Librarian have no promotiona avenues as
there is no post of Post Graduate Teacher(PGT)/TGT in these categories. However,
there is a provision of financial upgradation through grant of Senior Scale and Selection
Scale to these teachers after completion of 12 and 24 years of service respectively.
Out of the total sanctioned posts of 40812 of teaching staff in Kendriya Vidyalaya
Sangathan (KVS), the number of Miscellaneous Category of teachers including
Librarian is 5653.

() and (d) As per Recruitment Rules of KVS, only Post Graduate Teachers
are eligible to appear in the Limited Departmental Examination for the post of Vice-
Principal. Trained Graduate Teacher for Art/Drawing, Physical Education, Work
Experience, Yoga Teacher, PRT (Music) and Librarian are not eligible for appearing
in the Limited Departmental Examination for the post of Vice-Principal. There is
no provision of Limited Departmental Examination for the post of Principal.

(e) and (f) The new policy document is at draft stage.

(g) Thereis a provision of financial upgradation through grant of Senior Scale
and Selection Scale to these teachers including librarians after completion of 12 and
24 years of service respectively. The qualification criteria of acquiring higher
qualification for miscellaneous categories of teachers for the grant of selection scale
by Kendriya Vidyalaya Sangathan has been waived off by the Ministry of Human
Resource Development, vide letter dated 24.5.2011.

Railway projects in East Coast Railway Zone

*316. SHRIMATI RENUBALA PRADHAN: Will the Minister of RAILWAYS
be pleased to state:

(8 budgetary alocation to East Coast Railway Zone, during last and current
year, indicating amount released and spent;

(b) ongoing railway projects in Odisha including amount required, alocated,
scheduled date of completion, project-wise and reasons for delay in execution thereof;

(c) status of railway overbridges in Berhampur, including funds sanctioned for
each overbridge;

(d) status of survey for new railway line from Berhampur to Phulbani;
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(e) railway projects pending approval of Planning Commission; and

(f)  whether Government proposes introducing new trains from Berhampur to
New Delhi, intercity express between Jeypore (Koraput) to Puri, Bhubaneshwar- Surat
Duronto Express, DMU trains between Berhampur-Puri, Koraput-Berhampur?

THE MINISTER OF RAILWAYS (SHRI PAWAN KUMAR BANSAL): (&
Details of outlay provided for New Lines, Gauge Conversion and Doubling projects
during 2011-12 and 2012-13 on East Coast Railway and expenditure incurred is as
below:

Plan Head 2011-12 2012-13
Outlay Expenditure Outlay Expenditure
2011-12 2011-12 2012-13 upto Oct.-12
Rs. in Cr. Rs. in Cr. Rs. in Cr. Rs. in Cr.
New Line 583.4 561.02 106 89.79
Doubling 569.97 359.19 542.5 110.15

Note: At present, there is no on-going Gauge Conversion Project on East Coast Railway.

(b)  Project-wise details of projects falling fully/partly in Odisha including amount
alotted in 2012-13, amount required for completion. Target for completion wherever
fixed is given in Statement (See below). Railway has huge throughforward of ongoing
projects and limited availability of resources. As a result, resources are thinly spread,
thus prolonging period of completion. Targets are, therefore, fixed annually depending
upon availability of resources and payment made on individual project.

(c) There are 4 nos. of Road Over Bridges (ROB) being constructed in and
around Berhampur town. Present status and allotment of fund for the year
2012-13 are as under:-

Sl Name of ROB Present Status Allotment of funds
No. for 2012-13
(Rs. in Cr)
1 2 3 4
1. Berhampur-Gopal pur Tender for Railway portion 2.07
Road ROB at km. of ROB has been opened on
596/28-30 in lieu 30.10.2012 and presently under

of LC No. 306 finalization.
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1 2 3 4
2. Jagannathpur-Berhampur Contract for Railway portion 1.05
ROB in lieu of Level of ROB was awarded on
Crossing (LC) NO. 309 14.02.2012 and work is in
progress.
3. Berhampur-Golanthra 2.10
ROB in lieu of
LC No.312
4. Haldipadar-Sillapup ROB  Work of Railway portion 0.87

in lieu of LC No. 313.

completed. Work in State
Government portion is in
progress.

(d) Berhampur to Phulwani is a part of Sambalpur-Berhampur via Phulwani
new line proposal for which survey has been taken up.

(e) As on 01.04.12, proposa for construction of new line from Rayagada to
Gopalpur (258 Km) has been sent to Planning Commission for in-principle approval

and appraisal. Approval of Planning Commission is awaited.

(f) No, Sir. At present, there are no such proposals.

Statement

Details of ongoing projects falling in Odisha 2012-13

Sl. Plan Project Anti Outlay Exp. Funds
No. Cost 2012-13 upto  required
2012-13 March, to
2012 complete
projects
1 2 3 4 5 6 7
1. NL Angul-Sukinda Road (98.7 km) 818.29 2.00 24222 576.07
2. NL Daitari-Banspani (155 km) 1326.63 10.00 1024.94 301.69
3. NL Digha-Jdadeswar (41 km) with new 35294 10.00 150.10 202.84

MM for DighaEgra (31 km)
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1 2 3 4 5 6 7

4. NL Haridaspur-Paradeep (82 km) 1300 200 45224 847.76
5. NL Khurda Road-Bolangir (289 km) 47021 4000 206.14 264.07

6. NL Lanjigarh Road-Junagarh (56 km) 224 1200 19090 33.10

7. NL Tacher-Bimlagarh (154 km) 810.78 30.00 110.00 700.78
TotAL: 5302.85 106.00 2376.54 2926.31
1. GC RupsaBangriposi (90 km) 641.97 0.50 174.47  467.00
TotAL: 641.97 0.50 17447  467.00

1. DL Bangpani-Daitari-Tomka-Jakhapura 942.45 100.00 70.88 871.57

(180 km)
2. DL Banspani-Jaroli (9 km) 90.9 8.00 66.40 2450
3. DL Bhadrak-Nergundi 3rd line 558.67  1.00 0.00  558.67
(80 km)
4. DL Bimlagarh-Dumitra 130.7 9.00 10470 26.00
5. DL Brundamal-Jharsuguda- flyover 81.66 6.00 10.00 71.66

connection for joining DN Line

6. DL Champgharan-Bimlagarh (21 km) 177.38 2500 513  172.25

7. DL  Champa-Jharsuguda 3rd line 1013.61  40.00 58.04 95557
(165 km)

8. DL Cuttack-Barang (12 km) 200 2500 17737 22.63

9. DL Delang-Puri (28.7 km) 170 40.00 35.04 134.96

10. DL  Jharsuguda-Rengali (25.6 km) 21313 2500 15954 5359

11. DL  Khurda Road-Barang 3rd line 221 1050 219.99 1.01
(35 km)

12. DL  Manoharpur-Bondamanda 258.2 1.00 0.00 258.20

3rd line (30 km)
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1 2 3 4 5 6 7

13. DL  Raipur-Titlagarh (203 km) incl. 85298 100.00 6251  790.47
NL Mandir Hasaud-Naya Raipur
(20 km) and new MM for
conversion of Raipur (Kendri)-
Dhamtari and Abhanpur-
Rajimbranch (67.20 km)

14. DL Ragatgarh-Barang (20 km) 275.5 1050 255.00 20.50
15. DL  Sambalpur-Talcher (174.11 km) 679.27  40.00 66.00 613.27

16. DL  Sambalpur-Titlagarh (182 km) 950.84 130.00 99.74 851.10

ToTAL: 6816.29 571.01 1390.34 5425.95

NL: New Line GC: Gauge Conversion; DL: Doubling.

Note: Railway has huge throwforward of ongoing projects with limited availability
of resources as a result resources are thinly spread prolonging period of
completion. Targets are fixed annually depending on availability of resources
and progress of individual projects. During 2012-13, Khurda Road-Begunia
(32 km) new line, Lanjigarh-Junagarh (part) new line (9 km) Garhmadopur-
Jenapur-Jakhpur doubling (14 km) and Jharsuguda-Brundamal-Rengali doubling
(25.6 km) sections are targeted for completion on projects falling fully/partly
in Odisha.

Retention of extra money by HFCL

*317. SHRI TARINI KANTA ROY: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to dtate:

(8 whether it is a fact that an amount of ¥ 1.97 lakh has been retained
by Hindustan Fertilizer Corporation Limited (HFCL) from its resident ex-employees
at Durgapur Township as non-interest bearing security deposit for 600 square feet
flat;

(b) whether it is also a fact that as per vauation made by M/s Projects and
Development India Limited (PDIL) in June, 2000, the value for 600 square feet
flaa was ¥ 0.97 lakh only; and
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(c) if so, the reasons for retaining ¥ 1.97 lakh by the Company from its
resident ex-employees?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI SRIKANT JENA): (a) to (¢) Yes, Sir. An amount of Rs. 1.97
lakh has been retained by Hindustan Fertilizer Corporation Limited (HFCL) from
ex-employees residing at Durgapur Township as Security Money for a 600 sq. feet
Flat. In the valuation carried out by M/s Projects and Development India Limited
(PDIL) in year 2003, the value of flat was 0.97 lakhs. The company had taken
into account the land cost, cost of development and cost of associated land aongwith
the cost of the building for fixing the security money in respect of each type of
quarter in its townships.

Internet facility for all

1*318. SHRI DHARMENDRA PRADHAN: Will the Minister of COMMUNI-
CATIONS AND INFORMATION TECHNOLOGY be pleased to state:

(@ whether it is a fact that even today, people's access to internet is very
limited in the country;

(b) whether it is also a fact that Government has failed to achieve its target
of providing internet facility to all the people by 2012;

(c) if so, the details thereof;

(d) whether Government is formulating any plan to provide internet facility
at cheaper rate to the people of the country; and

(e) if so, the detals thereof?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI KAPIL SIBAL): (@) to (c) The number of internet subscribers as reported
by Internet Service Providers (ISPs) for last three years are as follows:

SI.No.  Period Number of Internet Subscribers (in millions)
1 31st March, 2010 16.18
2. 31st March, 2011 19.67
3. 31st March, 2012 22.86

tOriginal notice of the question was received in Hindi.



46  Written Answers to [RAJYA SABHA] Sarred Questions

The target for Internet and Broadband subscribers in the country as given

in Broadband Policy 2004 and achievements are as follows:

Year Ending Internet Subscribers Broadband
Target Achievement Target Achievement
(Wireline (Wireline
subscribers) subscribers)
2005 6 million 6.7 million 3 million 0.903 million
2007 18 million 10.36 million 9 million 3.13 million
2010 40 million 18.69 million 20 million 10.99 million

The main impediments which are hindering the growth of internet/broadband

are

0]

(i)

(iii)
(iv)
(v)

(vi)

as under:

Lack of interest in private operators, for broadband network expansion
in rural areas, being non-remunerative

Difficulty in laying of OFC network due to issues related to right
of way clearances and high cost of right of way charges

High backhaul cost
Low PC penetration
High cost of Customer Premises Equipment (CPESs)

Low literacy levels

(vii) Lack of local content

(viii) Poor power supply

(d) and (e) The Government has approved a scheme for creation of a Nationa
Optical Fibre Network (NOFN) on 25.10.2011 for providing Broadband connectivity
to 2,47,864 Village Panchayats. The project will be funded by USOF and initial
estimated cost of project is Rs.20,000 crore. The project is proposed to be completed
in 2 years.

NOFN project is being executed by a Special Purpose Vehicle (SPV) i.e. Bharat
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Broadband Network Limited (BBNL), a company incorporated under Indian Companies
Act 1956 fully owned by Central Government, with equity participation from
Government, BSNL, RailTel and Powergrid. The Company has been incorporated
on 25.2.2012 for this purpose

The optical fibre has predominantly reached State capitals, districts and blocks,
at present. National Optica Fibre Network (NOFN) project is planned to connect
the 2,47,864 Gram Panchayats in the country through optical fibre utilizing existing
fibres of PSUs viz. BSNL, RailTel and Power Grid and laying incrementa fibre
wherever necessary to bridge the connectivity gap between Gram Panchayats and

Blocks.
Operating Kalindi Express during winter season

*319. SHRI NARENDRA KUMAR KASHYAP: Will the Minister of RAILWAY S
be pleased to state:

(8 whether it is a fact that Kalindi Express (Train No. 14724) is cancelled
during winter season every year;

(b) whether it is also a fact that this is the only train which connects Bilhaur,
Kannauj, Farrukhabad and Mainpuri with Delhi and in the absence of this train,
the commuters of these areas are put to a lot of hardships, and

(c) if so, the steps being taken by Ralways to solve this problem
permanently?

THE MINISTER OF RAILWAYS (SHRI PAWAN KUMAR BANSAL): (& No,
Sir.

(b) and (c) 14723/14724 Kanpur Central-Bhiwani Kalindi Express provides
connection for Delhi to the passengers of Bilhaur, Kannauj, Farrukhabad and Mainpuri,
etc. For the convenience of the passengers, this train was not fully cancelled and
was operated as a tri-weekly service instead of a daily service between 01.12.2011
and 31.01.2012 during the last winter season of 2011-12 due to foggy condition.
During the current winter season Kalindi Express has not been cancelled.

Food production growth rate

*320. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of AGRICULTURE
be pleased to state:
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(8 whether it is a fact that the food production growth rate has come down
to 1.3 per cent during the last year; and

(b) if so, the details thereof?

THE MINISTER OF AGRICULTURE (SHRI SHARAD PAWAR): (a) and (b)
As per 4th advance estimates released on 17.07.2012, the estimated production of
foodgrains in the country during 2011-12 stands at 257.44 million tonnes which is
higher by 5.3% as compared to the foodgrains production during 2010-11. However,
as per estimates released by Ministry of Statistics and Programme Implementation,
the growth rate in the Gross Domestic Product (GDP) of Agriculture and Allied
Sectors (at 2004-05 prices) has declined to 2.8% during 2011-12 (Revised Estimates)
as compared to 7.0% during 2010-11 (Quick Estimates).

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Suicide by farmers in Vidarbha

2326. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of AGRICUL-
TURE be pleased to state:

(@ whether it is a fact that shortage of rains during July-September, 2012
has adversely affected crops like paddy, sugarcane, pulses, cotton and fodder crops
in many parts of country where rain-fed cropping pattern is the major source of
farm production;

(b) if so, the extent of losses in Vidarbha region of Maharashtra where farmers
are committing suicides due to uneconomic cropping; and

(c) whether any relief measures have been taken so that small and marginal
farmers of districts like Yavatmal, Akola, Washim, Buldhana, etc. are not compelled
to commit suicides?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI TARIQ ANWAR): (a) and (b) Despite deficient/scanty rainfall in some parts
of the country during Kharif 2012-13, as per 1st Advance Estimates of production
of food grains, oilseeds and commercia crops for 2012-13, at all-India level, production
of rice, sugarcane, cotton and jute is projected to be higher than average. However,
production of coarse cereals, pulses and oilseeds is estimated to be lower than average.
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Reasons of suicide by farmers in Vidarbha region, as reported by Government of
Maharashtra, are manifold which, inter-alia, include indebtedness, crop failure, drought,
socio-economic and personal reasons.

(c) The Rehabilitation Package announced by Government in 2006 to mitigate
distress of farmers in identified districts in the country, which has since been
implemented, included six districts viz., Akola, Amravati, Buldhana, Washi, Yavatmal
and Wardha in Vidarbha region of Maharashtra. Further, the Vidarbha Intensified
Irrigation Development Programme, which seeks to bring in more farming areas under
protective irrigation, announced in the Budget 2012-13, is under implementation. Other
measures taken by Government to prevent suicides by farmers and benefit small and
margina farmers in the country, including Vidarbha region in Maharashtra, comprise
enhancement in Minimum Support Price of agricultural commodities, increase in credit
flow to agriculture sector, providing debt waiver, debt relief, interest subvention on
crop loan, development of storage and marketing infrastructure etc., as per guidelines
under the relevant scheme(s).

Incentives for small units under FPls

2327. DR. BHALCHANDRA MUNGEKAR: Will the Minister of FOOD
PROCESSING INDUSTRIES be pleased to state:

(@ the incentives Government contemplates for small units working in the food
processing sector;

(b) how many Micro, Small and Medium Enterprises/Units are operating in
this sector; and

(c) the vaue of their output and how much employment they have generated
during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (DR. CHARAN DAS MAHANT): (a) Under the scheme of Technology
up-gradati on/Establishment/M odernization of food processing industries of this Ministry,
financial assistance is provided to the food processing units including Small Scale
Units @ 25% of the cost of Plant and Machinery and Technical Civil Works subject
to a maximum of Rs. 50 lakhs in general areas and @ 33.33% subject to a maximum
of Rs. 75 lakhs in difficult areas i.e. North Eastern States, Jammu and Kashmir,
Uttarakhand, Himachal Pradesh, Sikkim, Andaman and Nicobar Islands, Lakshadweep
and Integrated Triba Development Projects (ITDP) Areas.
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(b) and (c) The Number of working enterprises, Output and Employment in Food
Processing Sector for Micro, Small and Medium Enterprises (MSME) as per the
latest available data from Fourth All India Census of Micro, Smal and Medium
Enterprises held in 2006-07 are as under:-

Working Enterprises (in Numbers) 25,12,018
Output (Rs. crores) 1,88,848
Employment (in Numbers) 62,99,426

National Dairy Plan

2328. SHRI HUSAIN DALWALI: Will the Minister of AGRICULTURE be pleased
to state:

(@ whether Government has approved the National Dairy Plan Phase-l to be
implemented during the period 2011-12 to 2016-17;

(b) if so, the details thereof; and
(c) how far the State of Maharashtra would be benefited by this Plan?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. CHARAN DAS MAHANT): (a) The Government of India has approved the
National Dairy Plan Phase-l (NDP-1) for a period of six years from 2011-12 to
2016-17 on 16th March, 2012 as a Central Sector Scheme.

(b) NDP-l is being implemented with a total investment of about Rs. 2,242
crore with the following objectives:

(i)  To help increase productivity of milch animals and thereby increase milk
production to meet the rapidly growing demand for milk.

(i)  To help provide rural milk producers with greater access to the organised
milk processing sector.

The key components of NDP-I are Productivity enhancement, Village based milk

procurement system and monitoring, learning and evaluation.

NDP | is focusing on 14 major milk producing States of Andhra Pradesh, Bihar,
Gujarat, Haryana, Karnataka, Kerala, Madhya Pradesh, Maharashtra, Odisha, Punjab,
Rajasthan, Tamil Nadu, Uttar Pradesh and West Bengal. The scheme is implemented
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by National Dairy Development Board (NDDB) through End Implementing Agencies
(EIAs) comprising of State Livestock Boards, State Cooperative Dairy Federations,
District Cooperative Milk Producer Unions, Producer Companies, Trusts (NGO's,
Section 25 companies), subsidiaries of statutory bodies, ICAR institutes and Veterinary/
Dairy Institutes/Universities etc.

(c) The assistance under the scheme is provided based on the proposals received
from the EIAs in a State. As on 11.12.2012, five sub projects with a total outlay
of Rs. 736.95 lakh including a grant of Rs. 644.09 lakh has been approved for
State of Maharashtra and an amount of Rs. 154.10 lakh has been released as grant

assistance.
Incentive to grow oilseeds

2329. SHRI SABIR ALI: Will the Minister of AGRICULTURE be pleased to
state:

(@ the incentives offered or proposed to be offered to farmers to grow oilseeds
in the country; and

(b) the response of farmers to the incentives offered?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI TARIQ ANWAR): (a) Department of Agriculture and Cooperation is providing
incentives to grow oilseeds through various schemes, viz; Integrated Scheme of
Oilseeds, Pulses, Oil Palm and Maize (ISOPOM), Macro Management of Agriculture
(MMA) and Rashtriya Krishi Vikas Yojana (RKVY). Under these schemes, incentives
are being provided for production and distribution of seeds, Infrastructure Devel opment,
Block Demonstrations on improved technologies/IPM, Front Line Demonstrations,
supply of plant protection chemicals, plant protection equipments, weedicide, farm
implements, micro-nutrients, rhizobium culture/phosphate solubilizing bacteria, gypsum/
pyrite/liming agents/dolomite, sprinkler sets, pipes for carrying water from source to
field etc.

(b) As a result of the above incentives, the farmers are realizing higher yield
and net income. The production of oilseeds has increased from 24.35 million tonnes
in 2004-05 to 30.01 million tonnes in 2011-12 (4th Advance Estimates). The highest
production of oilseeds to the tune of 32.48 million tonnes was achieved during
2010-11. The oilseeds yield which was 885 kg. per hectare in 2004-05 increased,
to 1135 kg. per hectare during 2011-12 (4th Advance Estimates).
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Impact of climate change

2330. SHRI N.K. SINGH: Will the Minister of AGRICULTURE be pleased to
state:

(@ whether Government has prepared action plans for management of the likely
effects of climate change on agriculture;

(b) if so, the details thereof;

(c) whether the effect of climate change could cause scarcity of agricultural
products; and

(d) if so, the plans formulated by Government to face the situation?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI TARIQ ANWAR): (@) and (b) Yes, Sir. The Government of India has
implemented schemes/programmes, viz.,, Macro Management of Agriculture (MMA),
Rashtriya Krishi Vikas Yojana (RKVY), National Food Security Mission (NFSM),
National Horticulture Mission (NHM) and National Mission on Micro Irrigation
(NMMI) to make Indian Agriculture climate resilient by embedding and mainstreaming
various adaptation measures. Besides, Mission document on the 'National Mission
on Sustainable Agriculture’ (NMSA) has been approved by the Planning Commission
for implementation of interventions to address the issue of climate change. The Indian
Council of Agricultural Research (ICAR) has initiated a Network Project entitled
'‘National Initiative on Climate Resilient Agriculture (NICRA) to enhance resilience
of Indian Agriculture to climate change and climate vulnerability through strategic
research, technology demonstration, capacity building and sponsored/competitive grants
for R&D. The Council is aso providing improved agro-advisories on real time weather
data for appropriate agronomic interventions and preparing District Level Contingency
Plans for 572 target districts of the country.

(c) and (d) As such there is no scarcity of foodgrains foreseen. However, for
contingency requirement, the Government of India has in place system for foodgrain
production, procurement, storage and distribution.

Credit flow to agriculture sector

12331. SHRI DARSHAN SINGH YADAV: Will the Minister of AGRICULTURE
be pleased to state:

tOriginal notice of the question was received in Hindi.
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(8 whether the quantum of credit to the agriculture sector has been continuously
increased during the past years,

(b) if so, the percentage of increase made in the credit given to agriculture
sector during last three years,

(c) whether it is a fact that agricultural production has not increased on year
to year basis despite the increase made in the availability of credit; and

(d) if so, the quantity of agricultural production registered during said years,
year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI TARIQ ANWAR): (a) Yes, Sir.

(b) Detals are as under:-

Year Credit flow % increase over
(Rs. in crore) previous year
2009-10 384514 27.36
2010-11 468291 21.79
2011-12 511029* 9.13
*Provisiond

(c) and (d) The foodgrain production has increased from 218.11 Million Tonnes
in the year 2009-10 to 244.49 Million Tonnes in 2010-11 and further to 257.44
Million Tonnes in 2011-12 as per 4th Advance Estimates.

Implementation of Grameen Bhandaran Yojana

2332. SHRI PANKAJ BORA: Will the Minister of AGRICULTURE be pleased
to state:

(& whether Government has made an assessment of the effective implementation
of the Grameen Bhandaran Yojana in various parts of the country;

(b) if so, the details thereof alongwith the total number of rural godowns
constructed and the number of farmers benefited under the scheme; and

(c) the basis of providing subsidy to entrepreneurs for constructing rural
godowns in the country?
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI TARIQ ANWAR): (a) and (b) The nationa level evaluation study of the
scheme conducted during 2005 has found that the Scheme has achieved its maor
objectives. The study has found that 95% of godowns are used to store agricultural
output and that the 70% of godown owners are predominantly farmers. Hence, the
rurd godowns are largely benefiting the farmers.

Since inception of the scheme on 01.04.2001, a total number of 19018 rural
godowns were constructed throughout the country upto 31.3.2012.

(c) The Scheme is demand driven and credit linked and the entrepreneur is
free to prepare the project as per the Operational guidelines and submit to Bank
and the subsidy is provided to the eligible projects which are appraised and approved
by the concerned Banks. The subsidy at the rates of 33.33% is given for North
East States, Sikkim and hilly areas with a maximum ceiling of Rs.3.33 crore. Subsidy
at the rate of 33.33% is aso given to women farmers, Scheduled Caste/Scheduled
Tribe entrepreneurs, their Self Help Groups and Cooperatives with a maximum ceiling
of Rs. 3.00 crore. Subsidy at the rate of 25% is given to farmers, agriculture graduates,
cooperatives and CWC/SWCs with a maximum ceiling of Rs.2.25 crore and 15%
subsidy is given to al other categories of individuals, companies and corporations
with a maximum ceiling of Rs. 1.35 crore.

Development of horticulture in North-Eastern Region

2333. SHRIMATI VASANTHI STANLEY: Will the Minister of AGRICULTURE
be pleased to state:

(@ the steps being taken to develop horticulture as the main economic activity
in the North-Eastern region;

(b) the immediate steps being taken to develop linkages between the farmers

and market for achieving better remunerative prices; and

(c) whether Government has any plans to develop infrastructure in the North-
Eastern region to revitalize the hill agriculture?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI TARIQ ANWAR): (a) to (c) In order to develop horticulture in North-Eastern

region, Department of Agriculture and Cooperation extends financial assistance under
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Horticulture Mission for North East and Himalayan States (HMNEH), Vegetable
Initiative for Urban Clusters (VIUC) under Rashtriya Krishi Vikas Yojana (RKVY)
and National Horticulture Board (NHB) schemes to increase production and
productivity of horticulture crops, creation of post harvest management and marketing

infrastructure and setting up of processing units.

Under HMNEH scheme, 407 markets, 27 cold storages and 36 processing units
have been established in North-Eastern region since 2001-2002.

Low production of pulses

2334. SHRI PARVEZ HASHMI: Will the Minister of AGRICULTURE be pleased
to state:

(8 whether it is a fact that yield of pulses is low in our country compared

to yield in foreign countries;
(b) if so, the details of yield of pulses in the country;

(c) whether any Government/private agency has suggested measures to increase

the yield to control the inflation; and
(d) if so, the details thereof and response of Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI TARIQ ANWAR): (a) and (b) As per information available with Food and
Agriculture Organization (FAO) for 2010 (latest available), comparative position of
yield of pulses in India vis-a-vis other maor countries is as under:-

(Kg/Hectare)
Country Yield
1 2
India* 691
Australia 1089
Canada 1814

China 1396
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1 2
France 3850
Indonesia 1127
Pekistan 549
United Kingdom 3462
USA 1845

*As per official estimates for 2010-11 released by Ministry of Agriculture.

(c) and (d) As per a study by Tata Strategic Management Group, the practices
like existence of strong Pulses Grower Associations; more attention on pest and nutrient
management; focused approach on development of new markets; easy access to credit
for farmers and more investment in research and development are helpful in achieving
higher yield of pulses. The Indian Council of Agricultural Research has taken several
measures to strengthen the basic research in pulses to generate information for its
utilization by All India Coordinated Research Projects on Pulses to develop location
specific varieties and technology and 124 high yielding, short duration varieties of
pulses suitable for varied agro ecologies have been developed during last 5 years.
Besides, to increase the production and productivity of pulses in the country, the
Government of India is implementing several Crop Development Schemes/Programmes
such as National Food Security Mission (NFSM-Pulses), Special Plan to achieve more
than 19 million tones of pulse production during 2012-13, Rashtriya Krishi Vikas
Yojana (RKVY), Macro Management of Agriculture (MMA), Accelerated Pulses
Production Programme (A3P) etc.

Privatization of DMS

2335. SHRIMATI BIMLA KASHYAP SOOD: Will the Minister of AGRICUL-
TURE be pleased to state:

(@ whether Delhi Milk Scheme (DMS) is presently a profit earning or loss
making enterprise;

(b)  whether there is any proposal under consideration of Government to privatize

DMS in near future;
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(c) if so, the gains out of privatization for Government as well as for
concessionaires who have been working on DMS booth for years;, and

(d) whether after privatization of DMS, the private company will allow
concessionaires to work freely or they will be removed?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. CHARAN DAS MAHANT): (&) Delhi Milk Scheme (DMS) is presently a loss
making enterprise.

(b) No, Sir.
(c) and (d) Question does not arise in view of (b) above.
Dependence on groundwater

2336. SARDAR SUKHDEV SINGH DHINDSA: Will the Minister of AGRI-
CULTURE be pleased to state:

(8 whether Government is aware that the deficient rainfall has increased
farmers dependence on groundwater to save their crops, and

(b) if so, in what way Government proposes to help such farmers?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI TARIQ ANWAR): (a) and (b) Dependence of farmers on irrigation including
groundwater sources increases during deficient rainfall/dry spell conditions.

For providing protective irrigation from surface as well as sub surface water
sources in the drought affected areas including areas with prolonged dry spell for
15 days, diesal subsidy scheme was implemented during Kharif, 2012. Under this
scheme 50% cost of diesel for supplementary and protective irrigation was provided
as financia assistance to farmers (limited to 2 hectare per farmer) equaly shared
by Government of India and respective State Government/Union Territory.

Development and preservation of high breeds of cows/livestock

2337. DR. T. SUBBARAMI REDDY: Will the Minister of AGRICULTURE be
pleased to dtate:

(@ whether Government is taking any steps for development and preservation
of high breeds of cows/livestock in the country;

(b) if so, the detals thereof;
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(c) the names of the universities and research centres involved in improving
the livestocks/cow breeds as well as developing their new breeds;

(d) the names of the new breeds and the salient features thereof;

(e) whether Government extends financial assistance to corporate organisations
for this purpose; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. CHARAN DAS MAHANT): (a) and (b) Department is implementing following
schemes for development and conservation of high breeds of cows/livestock in the
country:—

1 National Project for Cattle and Buffalo Breeding

2. Central Cattle Breeding Farms (CCBFs)

3. Centra Herd Registration Scheme (CHRS)

4, Centra Frozen Semen Production and Training Ingtitute (CFSP&TI)
5. Integrated Development of Small Ruminants and Rabbits (IDSRR)
6. Pig Development

(c) The details of the Universities and Research Centres involved in
improving livestock/cow breeds as well as developing their new breeds are given
in Statement-l (See below).

(d) The details of the new breeds and the salient features are given in
Statement-11 (See below).

(e) and (f) This Department do not extend financia assistance to corporate
organization for this purpose.

Statement-|

List of Research Centres and Universities involved in improving livestock/cow

S.No. Name of the Institute Location

1 2 3

Research Centres

1 National Dairy Research Institute Karnal, Haryana
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1 2 3

2. Indian Veterinary Research Institute |zatnagar. Bareilly, UP

3. Centra Institute for Research on Goat Makhdoom, Mathura, UP

4. Centra Institute for Research on Buffaloes Hissar, Haryana

5. Nationa Ingtitute for Animal Nutrition and Bangalore, Karnataka
Physiology

6. Centra Sheep and Wool Research Institute Avikanagar, Rajasthan

7. Centra Avian Research Ingtitute | zatnagar, Bareilly, UP

8. National Bureau of Animal General Resources Karnal, Haryana

9. Nationa Research Centre on Pig Rani, Guwahati

10. Nationa Research Centre on Yak Dirang, Arunachal Pradesh

11. National Research Centre on Mithun Jharnapani, Nagaland

12. National Research Centre on Camel Bikaner, Rgjasthan

13. National Research Centre on Meat Uppal, Hyderabad, AP

14. National Research Centre on Equines and Hissar, Haryana
Vety Type Cultures

15. Project Directorate on Cattle Meerut, UP

16. Indian Grassland and Fodder Research Institute IGFRI, Jhansi, Uttar

Pradesh
17. ICAR Research Complex ICAR, Patna, Bihar
Universities

1.  Tamil Nadu Veterinary and Animal Science TNVASU, Chennai, Tamil
University Nadu

2. Anand Agriculture University AAU, Anand Gujarat

3. Assam Agriculture University AAU, Guwahati Assam
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1 2 3
4.  Guru Angad Dev Animal Science and GADVASU, Ludhiana,
Veterinary University Punjab
5. Haryana Agriculture University HAU, Hissar Haryana
6. Lala Lapat Rai University of Veterinary and LLRUVAS, Hissar Haryana
Animal Sciences
7. UP Pt. Deen Dayal Upadhaya Pashu Chikitsa DUVASU, Mathura, Uttar
Vigyan Vishwa Vidyalaya Evam Go Anusandhan Pradesh
Sansthan
8. Narendra Deva University of Agriculture and NDUAT, Faizabad, Uttar
Technology Pradesh
9.  Junagarh Agriculture University JAU, Junagadh, Gujarat
10. Mahatma Phule Krishi Vidyapeeth MPKYV, Rahuri,
Maharashtra
11. Venkateswara Veterinary University SVVU, Tirupati, Andhra
Pradesh
12. Maharana Pratap University of Agriculture and MPUAT, LRS, Vallabh-
Technology nagar, Rajasthan
13. Keraa Agriculture University KAU, Thrissur, Kerala
14. Kerala Veterinary and Animal Sciences University  KVASU, Pookode,
Wayanad
15. Rajasthan Agriculture University RAU, Bikaner, Rajasthan
16. Rajasthan University of Veterinary and Animal RAJUVAS, Bikaner,
Sciences Rajasthan
17. Sardarkrushinagar Dantiwada Agricultural SAU, Sardarkrushinagar,
University Gujarat
18. West Benga University of Animal Fishery WBUUAFS, Kolkata West

Sciences

Bengal
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1 2 3

19. Maharashtra Animal and Fishery Sciences MAFSU, Nagpur
University Maharashtra

20. Chaudhary Sarwan Kumar Himachal Pradesh CSKHPV, Paampur,
Krishi Vishvavidyalaya Himachal Pradesh

21. Govind Balabh Pant University of Agriculture GBPUAT, Pantnagar,
and Technology Uttarakhand

22. Odisha University of Agriculture and Technology OUAT, Bhubaneshwar

Odisha

23. Navsari Agricultural University NAU, Navsari Gujarat

24. Birsa Agricultural University BAU, Ranchi Jharkhand

25. Madhya Pradesh Pashu-Chikitsa Vigyan MPPCVVYV, Jabalpur
Vishwavidyalaya Madhya Pradesh

26. Central Agricultural University CAU, Mizoram

27. Nagaand University Nagaland University,

Medziphema, Nagaland
Statement-I1
Name of the New Breeds

Sl Name of the Breed Lactation Yield Lactation Length

No. in kgs. in days

1 Frieswa 3273 300

2. Karan Swiss 3271 305

3. Karan Fries 3457 305

4. Vrindavani 3589 304

5 Sunandani 3265 305
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Production of millet

2338. SHRI D. BANDYOPADHYAY: Will the Minister of AGRICULTURE be
pleased to dtate:

(8 whether there has been a drastic fall in the area under cultivation of millet
which congtitutes the main foodgrain for the poor in the semi arid regions, and

(b) if so, the measures adopted by Government to enhance the production of
millet to protect the food security of this group of persons?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI TARIQ ANWAR): (a) On account of delayed/deficient rainfall during monsoon
season, the area under millets (coarse cereals) during Kharif 2012-13 declined to
178.17 lakh hectares (1st advance estimates) as compared to 206.73 lakh hectares
during Kharif 2011-12 (4th advance estimates).

(b) In order to promote cultivation and consumption of millets based food
products, the Government of India announced an alocation of Rs.300.00 crore in
2011-12 under the "Initiatives for Nutritional Security through Intensive Millet
Promotion (INSIMP)" as a sub-scheme of Rashtriya Krishi Vikas Yojana in 16 major
millet growing States of the country.

The programme aims to demonstrate improved production and post harvest
technologies in an integrated manner with visible impact to catalyze increase in
production of millets in the country. The scheme is also expected to generate consumer
demand for millet based products through value addition techniques.

Rebate on diesel used by fishermen

2339. SHRI PRAKASH JAVADEKAR: Will the Minister of AGRICULTURE be
pleased to dtate:

(8 whether a demand has been made by coastal fishermen to increase the
rebate on diesel used by fishermen in view of increase in diesel prices;

(b) the rate before revision and the date of revision; (c) whether it is a fact
that while revising the rate, a new condition has been imposed stating that fishermen
Below Poverty Line (BPL) would only be entitled for rebate; and

(d)  whether fishermen's organization has represented for withdrawal of the new
condition as there can be no fisherman owning a boat but still under BPL?
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. CHARAN DAS MAHANT): (a) to (d) Yes, Sir. During the Tenth Five Year
Plan, a rebate on High Speed Diesd (HSD) oil at the rate of ¥ 1.50 per litre
was provided to the mechanized fishing vessels under the Centrally Sponsored Scheme
Development of Marine Fisheries, Infrastructure and Post Harvest Operations. The
Ministry of Agriculture, Department of Animal Husbandry, Dairying and Fisheries
intended to continue the scheme during the Eleventh Plan with enhanced subsidy
from T 1.50 per litre to X 3 per litre. While approving the revised scheme in February,
2009, it was directed that such subsidy should be provided only to fishers Below
the Poverty Line (BPL). Restoration of rebate on HSD to all categories of fishermen
has not been supported.

Shortage of cold storage facilities

2340. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of AGRICUL-
TURE be pleased to state:

(8 whether as per the report prepared by ASSOCHAM and Yes Bank, farmers
are losing about ¥ 1 lakh crore in the absence of cold storage facilities;

(b) whether to overcome the above situation, there is a need to construct
godowns and cold storage facilities to the tune of one crore tonnes capacity;

(c) if so, the action plan Ministry has prepared to achieve the above target,
with a particular reference to Twelfth Five Year Plan and Andhra Pradesh; and

(d) to what extent Government’s 100 per cent FDI in cold chain would help
to improve the situation?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. CHARAN DAS MAHANT): (a) As per the report entitted "FDI in Retail -
Advantage Farmers', prepared by ASSOCHAM and Yes Bank the estimated post-
harvest losses of produce especially fruits, vegetables and other perishable are over
T 1 lakh crore per annum, 57% of which is due to avoidable losses and rest is
due to avoidable cost of storage and commissions. As per the report, present cold
storage capacity has been estimated at 23 million tonnes with shortage of 9-10 million
tonnes capacity.

The disclaimer Statement of the report States that "the information and opinions
contained in this document have been compiled or arrived at from sources believed
to be reliable to ASSOCHAM and Yes Bank, but no representation or warranty
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expressed is made to their accuracy, completeness or correctness. This document is
for information purpose only. The information contained in this document is published
for the assistance of the recipient but is not to be relied upon as authoritative or
taken in subgtitution for the exercise of judgment by any recipient. This document
is not intended to be a substitute for professional, technical or legal advice. All
opinions expressed in this document are subject to change with notice."

However, All India Coordinated Research Project on Post harvest Technology,
Indian Council of Agricultural Research (ICAR) conducted a study at Nationa level
and made public its report in September, 2012. As per this, estimated harvest and
post-harvest losses was I 44,143 crore at 2007-08 prices.

As per Government estimates there is availability of 30.38 million MT cold storage
capacity in the country. Every year more than 1.2 Million MT capacity of cold
storage is being added.

(b) and (c) The Government is continuing implementation of following schemes
during Twelfth Plan period under which grant-in-aid is provided to entrepreneurs for
setting up of cold storages and godowns in the country including Andhra Pradesh:—

Q) National Horticulture Mission (NHM)

(i)  Horticulture Mission for North East and Himalayan States (HMNEH)
(iii) National Horticulture Board (NHB)

(iv) Rura Godown Scheme

(v) Scheme for Development and strengthening of Agricultural Marketing
Infrastructure, Grading and Standardization

(vi) Scheme of Ministry of Food Processing Industries (MoFPI)

(vii) Scheme of Agricultural Processed Food Products Export Development
Authority (APEDA)

(viii) Scheme of National Cooperative Development Corporation (NCDC)

(ix) Private Entrepreneurs Guarantee (PEG) Scheme for construction of covered
storage godowns of Ministry of Consumer Affairs, Food and Public
Distribution

The cold storage and godown components of these schemes are project based.
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(d) FDI in Cold Chain is expected to bring in modern, advanced technology
associated with improvement in processes and handling practices which would reduce
post harvest losses.

Growing of rice in phosphorus deficient soil

2341. DR. K.P. RAMALINGAM: Will the Minister of AGRICULTURE be pleased
to state:

(@  whether it has been invented that growing of rice in soil poor in phosphorus
is possible;

(b) if so, the detals thereof;

(c) whether it is a fact that the rare gene found in the roots can improve
yield by 60 per cent; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI TARIQ ANWAR): (@) and (b) Yes, Sir. The cultivation of rice in Phosphorus
(P) deficient soil is possible by applications of water and citrate soluble phosphatic
fertilizers in the soil. Rock phosphate of different grades can be applied to P deficient
acidic soils for its better availability to the rice crop.

Also, it is reported that a gene "Phosphorus Starvation Tolerance (PSTOL1)"
at locus Phosphorus Uptake 1 (PUP 1) has been isolated and cloned. This gene
promotes better root system accessing to more phosphorus in the soil and gives higher
yields in P deficient soils. Some varieties like Swarna, NDR 359, Vandana and few
landraces also survive better under P-deficient conditions.

(c) and (d) Yes, Sir. It is reported in an article published in Nature Vol. 488
(2012) that the transgenic plants generated with full-Length PSTOL1 coding region
(35S::PSTOL1) in two rice varieties (IR64 and Nipponbare) at International Rice
Research Ingtitute (IRRI) showed enhanced grain yield by more than 60% under
P-deficient conditions.

Deficiencies in loan waiver scheme

2342. DR. K.P. RAMALINGAM: Will the Minister of AGRICULTURE be pleased
to state:

(8 whether it is a fact that flaws have been reported in the loan waiver scheme
relating to farmers;
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(b) if so, the details thereof;

(c) whether it is also a fact that major deficiency remained in identifying
beneficiaries and there is a fear that undeserving farmers may have cornered bulk
of the waiver at the cost of deserving farmers, and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI TARIQ ANWAR): (a) to (d) Information is being collected and will be laid
on the Table of the House

Export of milk products

1t2343. SHRI RAMCHANDRA PRASAD SINGH: Will the Minister of
AGRICULTURE be pleased to state:

(@ whether production of milk has continuously increased during past years
in the country;

(b) if so, the average growth rate in annual production of milk during last
one decade;

(c) whether export of milk products from the country has paved the way for
economic development in this industry;

(d) if so, the reaction of Government in this regard; and

(e) whether Government in order to promote the export of milk powder has
provided financial incentives as well as relaxed many policy decisions in the past
years, thereby benefiting the exports?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. CHARAN DAS MAHANT): (a) and (b) Yes, Sir. The production of milk has
continuously increased during past years in the country and its average growth rate
in annua production of milk during last one decade is given below:—

Year Milk Production Annual Growth Decade Growth
(March to February) (million tonnes) (Year-wise) (Average)
1 2 3 4
2002-03 86.2 2.13 4.48

tOriginal notice of the question was received in Hindi.
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2 3 4

2003-04 88.1 2.20 |

2004-05 92.5 4.99

2005-06 97.1 4.97

2006-07 102.6 5.66

2007-08 107.9 5.17 4.48
2008-09 112.2 3.99

2009-10 116.4 3.74

2010-11 121.8 4.64

2011-12 127.9 5.01 ]

Source: Department of Animal Husbandry, Dairying and Fisheries.

() and (d) The export of milk products has increased from Rs. 2.49 crores
in 1990-91 to Rs. 289.37 crores during 2011-12. By alowing export of milk products,
the country is able to process more milk through milk processing plants and ultimately

the farmer is getting higher income which helps in the economic development.

()

products:

1.

The Government has taken following steps to promote the exports of milk

The Government has alowed export of skimmed milk powder and has
lifted the ban on 8th June, 2012, vide Notification No. 2 (RE-2012)/
2009-2014 and export of milk powders including whole milk Powder, dairy
whitener and infant milk foods vide notification No. 25 (RE-2012)/
2009-2014, dated 22nd Nov., 2012 respectively.

The Government has also announced 5% Vishesh Krishi and Gram Udyog
Yojana on export of skimmed milk powder as per DGFT public notice
No. 4 (RE-2012)/2009-14, dated 8th June, 2012.

The Agriculture and Processed Food Products Export Development Authority
(APEDA) aso provides assistance to its registered exporters which includes
the exporters of milk and milk products under the following Financial
Assistance Schemes:
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(i) Scheme for Quality Development
(i) Scheme for Market Development

(iii) Scheme for infrastructure Development (iv) Scheme for Transport

Assistance
Cost of agriculture production

t2344. SHRI RAM JETHMALANI: Will the Minister of AGRICULTURE be
pleased to state:

(@ whether it is a fact that the cost of agricultural production has increased
by almost 15 per cent in the last three years;

(b) if so, the facts in this regard;

(c) whether it is dso a fact that the cost of production of cash crops and
non cash crops have increased at different rates; and

(d) if so, the percentage of hike in cost of production of cash crops and
non-cash crops during 2009-10 to 2012-13?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI TARIQ ANWAR): (8 to (d) The weighted Average Cost of Production
(C2 Cost) estimated by Commission for Agricultural Costs and Prices (CACP) of
major cash and non cash crops for 2010-11 and 2012-13 are given below:—

Crop 2010-11 2012-13 % Increase in
Weighted Average Weighted Average 2012-13 over
Cost of Production Cost of Production 2010-11
Paddy 742 1152 55.3
Masur (Lentil) 2191 3162 44.3
Rapeseed/Mustard 1520 1987 30.7
Cotton 2129 2772 30.2
Jute 1301 2045 57.2

tOriginal notice of the question was received in Hindi.
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Output of rice

2345. SHRIMATI T. RATNA BAI: Will the Minister of AGRICULTURE be pleased
to state:

(8 whether rice output target would be met despite below normal rains;, and
(b) if so, the details thereof and comments of Government thereupon?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI TARIQ ANWAR): (a) and (b) For achieving the rice production target of 104.00
million tonnes during 2012-13, the Ministry of Agriculture, Government of India has
been implementing through State Governments various schemes in the country viz,
National Food Security Mission (NFSM), Macro Management of Agriculture (MMA),
Rashtriya Krishi Vikas Yojana (RKVY) including its sub scheme, namely, Bringing Green
Revolution Eastern India (BGREI).

As per 1st Advance Estimates for 2012-13, Kharif Rice production is assessed to
be 85.59 million tonnes. To achieve the annual target, emphasis is being given on Boro
and Rabi rice crops through promotion of technological and other interventions under
the schemes.

Recommendation on ban on export of meat

2346. SHRI DILIPBHAI PANDYA: Will the Minister of AGRICULTURE be pleased
to state:

(8 whether Government has accepted the recommendations contained in the 159th
report of the Law Commission, the report of the Nationa Commission on Cattle
submitted on 31 July, 2002 and the 67th Report of the Animal Welfare Board of India,
in which ban on meat export has been recommended;

(b) if so, the steps taken by Government in respect of each of the above reports;
and

(c) the reasons for not accepting any of the recommendations made in above
reports?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. CHARAN DAS MAHANT): (&) and (b) The recommendations contained in the
report of National Commission on Cattle and 159th Report of Law Commission of India
is under consideration. The 67th Report of the Anima Welfare Board of India has not
been received by the Department.

(c) Question does not arise.
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MSP for Kharif crops

2347. DR. GYAN PRAKASH PILANIA: Will the Minister of AGRICULTURE be
pleased to state:

(@ the Minimum Support Prices (MSP) for Kharif crops for 2010-11, 2011-12
and 2012-13 seasons;

(b) the percentage rise in MSP thereof for each year;

(c) the price of various fertilizers and other farm inputs during these years and
percentage increase thereof; and

(d) whether price rise of fertilizers, insecticides, pesticides, seeds, tractors etc.
has neutralized the increase in MSP?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI TARIQ ANWAR): (a) and (b) The Minimum Support Prices (MSPs) for Kharif
crops for 2010-11, 2011-12 and 2012-13 seasons are given in Statement (See below).

(c) and (d) The variation in prices of various agricultural inputs during October,
2010, October, 2011 and October, 2012 in terms of Wholesale Price Index (WPI) is
given below:

Agriculture inputs Percentage increase Percentage increase Percentage increase

in Oct., 2010 in Oct., 2011 in Oct., 2012

over Oct. 2009 over Oct. 2010 over Oct. 2011
High Speed Diesel 14.6 9.3 14.6
Electricity 75 75 225
Fertilizers 7.6 16.0 11.6
Pesticides 29 0.8 6.8
Tractor 15 10.0 29

The Government fixes the Minimum Support Prices (MSPs) of various crops
covered under MSP on the recommendations of the Commission for Agricultural Costs
and Prices (CACP), the views of concerned State Governments and Central Ministries/
Departments to ensure a minimum return to the growers. While formulating its
recommendations on price policy, CACP considers a number of important factors
which include, inter-alia, cost of production, changes in input prices including diesel,
electricity, fertilizers, pesticides and tractors etc.; trends in market prices, demand
and supply situation, effect on general price level, effect on cost of living etc.
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Old age pension to farmers

12348. SHRI MOTILAL VORA: Will the Minister of AGRICULTURE be pleased
to state:

(@ the estimated number of farmers having a holding upto ten acres in the
country;

(b) the number of agricultura workers at present in the country;

(c) whether Government is contemplating on giving old age pension to farmers
having ten acres land holding and to the agricultural workers;

(d) if so, the details thereof; and
(60 by when it is likely to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI TARIQ ANWAR): (a) Aa per provisional results of the latest Agriculture Census,
there were 13,09,01,430 operational holdings in the country with operated area below
4.00 hectare (4.0 hectare = 9.884 acre) in 2010-11.

(b) As per the Report of the Working Group on Employment, Planning and
Policy for the Twelfth Five Year Plan, set up by the Planning Commission, employment
in Agriculture sector was estimated at 243.21 millions in 2009-10.

(c) to (e) No, Sir. However, Government is implementing National Socia
Assistance Programme comprising (i) Indira Gandhi National Old Age Pension Scheme,
(if) Indira Gandhi National Widow Pension Scheme, (iii) Indira Gandhi National
Disability Pension Scheme, (iv) National Family Benefit Scheme and (v) Annapurna.
Farmers and agricultural workers can also take benefit of these schemes after fulfilling
the conditions associated with each of the Schemes.

Proposal in managing DMS

2349. SHRIMATI SMRITI ZUBIN IRANI:
SHRI NATUJI HALAJ THAKOR:

Will the Minister of AGRICULTURE be pleased to dtate:

(& the milk production and packing capacity of Delhi Milk Scheme (DMYS)
per day;

tOriginal notice of the question was received in Hindi.
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(b) whether it is a fact that Government has been scouting for a partner to

manage DMS as it is not doing well;

(c) whether Gujarat Co-operative Milk Marketing Federation which sells milk
and other dairy products under Amul brand has submitted any proposal to the Ministry
for managing DMS; and

(d) if so, the details thereof and the Government's reaction thereon?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. CHARAN DAS MAHANT): (&) The milk processing and packing capacity of
DMS is 5 lakh litre per day.

(b) No, Sir. .

(c) and (d) Chairman, Gujarat Cooperative Milk Marketing Federation (GCMMF)
has written to Government proposing to take up the operation of DMS. The proposal
is under examination of this Department.

MSP of wheat

2350. SHRIMATI KUSUM RAI:
SHRI PRABHAT JHA:
SHRI ARVIND KUMAR SINGH:

Will the Minister of AGRICULTURE be pleased to state:

(@ whether Commission for Agricultural Costs and Prices (CACP) has denied
increase in MSP of wheat recently;

(b) if so, the details thereof;
(c) the reasons for the same cited by CACP;

(d) whether Government is aware that during current year due to steep rise
in cost of production, farmers are compelled to sell their wheat at least I 600/-
less than their production cost;

(e) if so, the details thereof;

(f)  whether Government would review to increase the MSP and send a fresh
proposal to CACP in this regard;

(g) if so, the details thereof; and
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(h) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI TARIQ ANWAR): (8 to (h) The Minimum Support Price (MSP) for wheat
for 2012-13 season to be marketed in 2013-14 has not yet been finalized.

The Government had fixed the MSP for wheat for 2011-12 season to be marketed
in 2012-13 at Rs.1285 per quintal. The Government ensures M SP through procurement
operations undertaken by the Central, State and Cooperative agencies in the States.
In addition State Governments have been aerted from time to time to ensure MSP

to farmers.
Assistance to drought and flood-hit farmers

2351. SHRI P. BHATTACHARYA:
SHRI PANKAJ BORA:

Will the Minister of AGRICULTURE be pleased to state:

(@ whether Government has any plan of action to help the drought hit poor

farmers in the country;

(b) if so, the details thereof and total allocation of funds for the purpose in
the last three years;

(c) whether Government has given compensation to the flood hit poor farmers
who have lost their lives, land and crops; and

(d) if so, the details thereof and total fund utilized so far during last three

years, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. CHARAN DAS MAHANT): (@) and (b) To help the drought hit farmers,
Government of India introduced several schemes such as (i) Diesel Subsidy Scheme
(for providing protective irrigation in drought notified areas) (ii) enhancement of
subsidy on seeds (to partially recompense farmers for re-sowing/purchasing drought
tolerant varieties of seeds) (iii) up- scaling the Central Sector Scheme on Feed and
Fodder (iv) waiver of import duty on oil cakes (v) additional allocation under
Accelerated Fodder Development Programme (AFDP) (vi) providing assistance for
feed and fodder supplements under National Mission for Protein Supplements (NMPS)
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(vii) introducing drought impact mitigating interventions in perennial horticulture crops
(viii) reducing interest on rescheduled crop loans.

Besides, additional wage employment upto 50 days per household beyond 100
days under Mahatma Gandhi National Rural Employment Guarantee Scheme
(MGNREGS), interim assistance under calamity component of National Rura Drinking
Water Programme (NRDWP), fast tracking release of installments under NRDWP
and Integrated Watershed Management Programme (IWMP) were also announced by
Centra Government as drought relief measures.

() and (d) State Governments initiate necessary relief measures in the wake
of natural calamities including drought from State Disaster Response Fund (SDRF)
which is readily available with them. Allocation under SDRF during the last three
years (2009-10 to 2011-12) is given in Statement-1 (See below). Additional financial
assistance, over and above SDRF is provided from National Disaster Response Fund
(NDRF) for natural calamities of severe nature as per extant norms and established
procedures. The details of releases under SDRF and NDRF during the last three
years (2009-10 to 2011-12) are given in Statement-11 (See below). The Ministry of
Home Affairs is the nodal agency for administering SDRF/NDRF.

Statement-|

Allocation of funds under Calamity Relief Fund (CRF) for the year
2009-10 and under Sate Disaster Response Fund (SDRF)
for the year 2010-11 and 2011-12

(Rs. in Crore)

SI.No. State 2009-2010 2010-2011 2011-2012
1 2 3 4 5

1 Andhra Pradesh 418.22 508.84 534.28
2. Arunachal Pradesh 31.81 36.74 38.58

3. Assam 217.06 263.77 276.96
4, Bihar 167.45 334.49 351.21

5. Chhattisgarh 125.62 151.32 158.89
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1 2 3 4 5
6. Goa 2.56 2.96 311
7. Gujarat 299.00 502.12 527.23
8. Haryana 151.18 192.90 202.55
9. Himacha Pradesh 113.21 130.76 137.30
10 Jammu and Kashmir 97.21 172.46 181.08
11 Jharkhand 141.75 259.45 272.42
12. Karnataka 139.36 160.96 169.01
13. Kerada 103.91 131.08 137.63
14. Madhya Pradesh 285.88 392.75 412.39
15. . Maharashtra 270.94 442.69 464.82
16.  Manipur 6.25 7.22 7.58
17. Meghalaya 12.68 14.65 15.38
18. Mizoram 7.40 8.55 8.98
19. Nagaland 4.30 497 5.22
20. Odisha 339.03 391.58 411.16
21. Punjab 177.49 222.92 234.07
22. Rajasthan 505.21 600.66 630.69
23.  Sikkim 19.70 22.75 23.89
24, Tamil Nadu 254.13 293.52 308.20
25.  Tripura 14.44 19.31 20.28
26.  Uttar Pradesh 332.75 385.39 404.66
27. Uttarakhand 101.85 117.66 12354
28. West Bengal 263.92 304.83 320.07
TotAL: 4604.31 6077.30 6381.18
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Statement-1 |

Sate-wise details of releases of CRF/SDRF and NCCF/NDRF
during the years 2009-10 to 2011-12

Sl. State Centre's share of CRF/SDRF Released from NCCF/NDRF
No.

2009-10 2010-11 2011-12 2009-10 2010-11 2011-12

1. Andhra Pradesh  313.670  481.63 300.71 685.81 582.11 643.39

2. Arunachal Pradesh 23.86 33.07 34.72 32.29 97.24 -

3. Assam 162.80 237.39 124.63 0.00 0.00 -
4. Bihar 125.59 250.87 263.41 267.48 368.01 -
5. Chhattisgarh 139.935#* 56.745  116.33# 0.00 0.00 -
6. Goa 1.92 111 2.275# 4.04 0.00 -
7. Gujarat 224.25 876.59 395.42 0.00 0.00 -
8. Haryana 167.385 72.34 72.34# 0.00 0.00 -

9. Himachal Pradesh 63.69 117.68 123.57 14.58 149.95 4291

10. Jammu and 108.275#  77.605 0.00* 0.00 0.00 -
Kashmir

11. Jharkhand 157.89%# 19459  204.32 0.00 0.00 -

12. Karnataka 104.52 120.72 126.76  1594.36 0.00 70.23

13. Kerala 77.93 98.31 103.22 0.00 12.78 . 109.69

14. Madhya Pradesh 21441 371.88  231.965 40.53 0.00 -
15. Maharashtra 488.895  366.01 140.32 182.10 310.48 -
16. Manipur 6.96 3.25 6.66# 0.91 0.00 -

17. Meghdaya 9.51* 6595  13.52#  0.00 0.00 -
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1 2 3 4 5 6 7 8
18. Mizoram 10.941 # 3.85 7.89 # 0.00 457 -
19. Nagaland 3.22 2.235 0.00* 8.47 0.00 -
20. Odisha 176.504  293.69 308.37 0.00 560.17 678.65
21. Punjab 133.12 83595  171.37# 0.00 0.00
22. Ragjasthan 378.90 22525 698.27# 11512 0.00 -
23. Sikkim 14.78 10.24 31.74# 0.00 0.00 200.38
24. Tamil Nadu 142.95 220.14 231.15 0.00 317.17  523.977
25. Tripura 16.09 8.69 26.94# 0.00 0.00 -
26. Uttar Pradesh 249.55 289.04 303.50 148.96 554.26 189.69
27. Uttarakhand 76.39 105.89 0.00* 0.00 517.66 -
28. West Bengal 197.93 228.62 240.05 166.869  704.85 -
TotaL: 3791.865 4337.63 427945 3261519 4179.25 2458.92

*Centre's share of CRF/SDRF has not been released for want of information relating

to crediting of earlier released funds, utilization certificate and annual report etc.

#lncluding arrears of CRF/SDRF for the previous year.

Source :Ministry of Home Affairs.

Insurance of fish ponds

2352. SHRI RABINARAYAN MOHAPATRA:
SHRI RAMA CHANDRA KHUNTIA:
SHRI DILIP KUMAR TIRKEY:

Will the Minister of AGRICULTURE be pleased to state:

(@ whether Government is thinking to give fisheries the status at par with

agriculture;

(b) whether it is a fact that no insurance company is coming forward for
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covering insurance of fish ponds for which farmers are compelled to sustain heavy
loss due to natural calamities;, and

(c) whether Government is considering issuing instruction to include fish ponds
in the insurance scheme?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. CHARAN DAS MAHANT): (& There has been demand from various
stakeholders for according aquaculture a status that is at par with agriculture.
Accordingly the issue of treating aquaculture at par with agriculture was included
in the Pre-Budget Memorandum from the Department of Anima Husbandry, Dairying
and Fisheries for 2012-13. However, no announcement was made in the Union Budget
2012-13 in this regard.

(b) and (c) The existing Centrally Sponsored/Central sector schemes of the
Department of Animal Husbandry, Dairying and Fisheries do not cover insurance
of fish ponds. Till date, the Government is not considering any proposa to include
insurance of fish ponds in the existing scheme(s) during the Twelfth Plan.

Use of Endosulfan

2353. SHRI D. RAJA:
SHRI M.P. ACHUTHAN:

Will the Minister of AGRICULTURE be pleased to dtate:

(8 whether it is a fact that a Joint Expert Committee has suggested to the
Supreme Court that the use and manufacture of Endosulfan pesticide may be permitted
for two years to exhaust al stocks of the raw material; and

(b) if so, the details thereof and Government’s opinion thereon?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI TARIQ ANWAR): (a) and (b) Yes, Sir. In compliance of the Hon'ble Supreme
Court order dated 9th October, 2012 in the matter of Writ Petition (Civil) No.213
of 2011, the Joint Expert Committee after due deliberation felt that to exhaust the
available stocks of the raw material, manufacture and use of Endosulfan may be
permitted for a total period of 2 years. The Committee was of the view that the
manufacturing and marketing companies should be asked to ensure to completely
exhaust the available raw material during this period and ensure that this pesticide



Written Answers to [14 DEC., 2012 Unstarred Questions 81

is fully utilized in accordance with label claim and good agricultural practices for
pest control. The report of the Joint Committee has been submitted to the Supreme
Court of India. The matter is sub-judice.

Setting up of cold storages and warehouses in Karnataka

2354. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of AGRICULTURE
be pleased to state:

(@ whether Government provides incentives for setting up and operating
cold storages and warehouses facilities for storage and preservation of agricultural

products;
(b) if so, the details thereof;

(c) the number of cold storages and warehouses set up and being operated
in Karnataka with incentives provided by Government so far; and

(d) the number of cold storages and warehouses proposed to be set up in
Karnataka during Twelfth Five Year Plan period?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. CHARAN DAS MAHANT): (8 and (b) Government is providing incentives
through following schemes for setting up of cold and dry warehouses in the country:

1 National Horticulture Mission (NHM)

Under NHM scheme implemented by Department of Agriculture and
Cooperation, financial assistance is provided for taking up various activities
related to horticulture such as development including setting up of cold
storages for which credit linked back ended subsidy @ 40% (for genera
areas) and 55% (for hilly and tribal areas) of capital cost of the project
upto 5000 MT capacity with maximum of Rs.6000/MT to all States except
North Eastern and Himalayan States.

2. Horticulture Mission for North Eastern and Himalayan Sates
(HMNEH)

Under HMNEH scheme implemented by Department of Agriculture and
Cooperation, financial assistance is provided for taking up various activities
including setting up of cold storages for which credit linked back ended
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subsidy 55% of capital cost of the project upto 5000 MT capacity with
maximum of Rs.6000/MT to North Eastern and Himalayan States.

3. National Horticulture Board (NHB)

National Horticulture Board (NHB) provides back-ended capital investment
subsidy to the eligible organizations for creation/modernization/expansion
of cold storage/Controlled Atmosphere Storage @ 40% of the project cost
in general areas and 55% in case of hilly and scheduled areas upto 5000
MT capacity with maximum of Rs.6000/MT. The scheme is demand driven
and is being implemented across the country.

4, Ministry of Food Processing Industries (MoFPI)

Ministry of Food Processing Industries (MoFPI) is implementing Scheme
for Cold Chain, Value Addition and Preservation infrastructure. Under this
scheme, financial assistance (grant-in-aid) is provided @ 50% the total
cost of plant and machinery and technical civil works in General areas
and 75% for NE region and difficult areas (North East including Sikkim
and Jammu and Kashmir, Himacha Pradesh and Uttarakhand) subject to
a maximum of Rs. 10.00 Crore.

5. Agricultural and Processed Food Products Export Development
Authority (APEDA)

Agricultural Processed Food Products Export Development Authority
(APEDA), Ministry of Commerce has been implementing a scheme for
Infrastructure Development. Under this scheme, Financial assistance is
provided @ 25% of the cost of equipment subject to a ceiling of
Rs. 10.00 lakh per beneficiary for the units related to export activity.

6. Rural Godown Scheme

Under Rural Godown Scheme, implemented by Department of Agriculture
and Cooperation, subsidy is available for construction of Rura Godowns
@ 25% for all categories of farmers, Agriculture graduates, cooperatives.
All other categories of individuals companies and corporations are being
given subsidy @ 15% of the project cost. The subsidy is 33.33% in case
of North Eastern (NE) States/hilly areas, SC/ST entrepreneurs and their
cooperatives and women farmers. The scheme has been recently revised
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for making it more attractive by enhancing the maximum capacity to 30,000
MT with maximum ceiling on subsidy of Rs.3.00 crore for other than
NE States and by enhancing the maximum capacity to 25,000 MT with
maximum ceiling on subsidy of Rs.3.333 crores in respect of North Eastern/
Hilly States.

7. Scheme for Development and strengthening of Agricultural Marketing

Infrastructure, Grading and Standardization

Under Scheme for Development and strengthening of Agricultural Marketing
Infrastructure, Grading and Standardization, implemented by Department of
Agriculture and Cooperation, subsidy @ 25% of the capital cost of the
project with a ceiling of Rs. 50.00 lakh per project is available. In respect
of North-Eastern States and Hilly and Tribal areas and entrepreneurs
belonging to SC/ST and their cooperatives subsidy of 33.33% is provided
with a ceiling of Rs.60.00 lakh per project.

8. Private Entrepreneurs Guarantee (PEG) Scheme for construction of
covered storage godowns of Ministry of Consumer Affairs, Food and
Public Distribution.

The Scheme provides for construction of covered storage godowns through
private entrepreneurs, Central Warehousing Corporation (CWC) and State
Warehousing Corporations (SWCs). Under the PEG Scheme, FCI gives
guarantee for the storage charges to the private investors for 10 years.
The FCI has also finalised a scheme for hiring of private godowns through
open tenders for one year extendable for another one year, to take care
of the short term hiring needs.

(c) and (d) Government has provided incentives for setting up of 6 cold storages
since 2006 through NHM and for 80 cold storages through NHB since 1999 in
Karnataka. MoFPI has sanctioned 2 integrated cold chain projects in the State. APEDA
has sanctioned 7 pack houses which includes cold storage facility in the State. Under
Rural Godown Scheme 2 projects with capacity of 3493.4 MT have been sanctioned
for Karnataka.

The cold storage and godown components of above schemes are project based

and are considered on receipt of proposas from State Governments.
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Production of pulses in Karnataka

2355. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of AGRICULTURE
be pleased to state:

(@ whether it is a fact that Karnataka is one of the key producing States
of pulses in the country;

(b) if so, the details of pulses produced in the State during last three years,

year-wise,

(c) whether it is also a fact that poor rains have adversely affected production
of pulses in the State;

(d) if so, the details thereof; and

(e) the relief measures extended by Government to producers of pulses in the
State?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI TARIQ ANWAR): (a) and (b) Karnataka with 7.61% share in the average
production of pulses at al-India level is one of important pulse producing States
in the country. Details of production of pulses in Karnataka during last three years,
i.e, 2009-10 to 2011-12 are as under:

Year Production (lakh tones)
2009-2010 11.18
2010-2011 15.65
2011-2012* 10.61

*4th advance estimates.

(c) and (d) Delayed rains/long dry spell in June and July, 2012 caused moisture
stress and hampered the norma sowing of kharif redgram, greengram, blackgram
and other short duration pulses in the State as a result of which, the estimated
production of pulses during kharif 2012-13 declined to 4.67 lakh tones (1st advance
estimates as compared to 5.90 lakh tones (4th advance estimates) during kharif
2011-12.
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(e) The Government of India has extended support to producers of pulses
in the country including the State of Karnataka through various promotional schemes/
programmes such as National Food Security Mission (NFSM-Pulses), Specia Plan
to achieve more than 19 million tones of pulse production during 2012-13, Rashtriya
Krishi Vikas Yojana (RKVY), Macro Management of Agriculture (MMA), Accelerated
Pulses Production Programme (A3P) etc. National Food Security Mission has been
strengthened from 1.4.2010 with the merger of pulses component of ISOPOM. In
addition, under the State's Special Scheme called Bhoochethana being implemented
in selected districts of the State, special thrust is given for use of micro nutrients
alongwith recommended dose of fertilizers based on soil test reports as well as
encouragement for adoption of integrated nutrient and integrated plant protection
management practices etc. Intensive training programmes are conducted about the
production technologies of different crops and services of farm facilitator are provided
for effective adoption of these technologies by the farmers in their fields.

Skill development and training programme

2356. SHRI Y.S. CHOWDARY: Will the Minister of AGRICULTURE be pleased
to state:

(8 the details of funds earmarked by Government for skill development and
training programme in agriculture sector during the last three years across the country,
State-wise;

(b) the details of results achieved by Government during the last three years;
(c) whether Government is satisfied with the results achieved; and
(d) if not, the reaction of Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. CHARAN DAS MAHANT): (& There is no specific programme on "skill
development and training”. However, a number of ongoing schemes of the Ministry
of Agriculture have an inbuilt component of skill development and training in the
field of agriculture sector. The details of funds actually spent on capacity building
of extension functionaries and farmers during the last three years in different States
across the country under these Schemes are given in Statement-l1 (See below).

There are some programmes organized by Government of India institutions viz.
Directorate of Extension (DOE), Nationa Institute of Agricultural Extension



86 Written Answers to [RAJYA SABHA] Unstarred Questions

Management (MANAGE) and Extension Education Institutes (EEIS), wherein State-
wise alocation of funds is not possible and functionaries from all over the country
attend the training programmes organized by these institutions as detailed at part
(x) of Statement-l1 (See below).

Funds released by Indian Council of Agricultural Research (ICAR) to host
organizations of Krishi Vigyan Kendras (which includes expenditure on training and
capacity building of farmers, rural youth and extension functionaries) have been listed
in part (xi) of Statement-l1 (See below).

(b) Number of individuals benefiting under skill development and training
component of different schemes is given in Statement-11 (See below).

(c) and (d) Yes, Sir. However continuous efforts are made to improve the coverage
and quality of these programmes through regular reviews, monitoring and formulation

of new strategies.
Satement-|

Details of funds actually spent on various Programmes for Capacity Building
of Extension Functionaries and Farmers during the last three years in
different Sates

(i) Skill Development and Training under Scheme " Support to Sate Extension

Programmes for Extension Reforms'

gl. State 2009-10 2010-11 2011-12
No. Financid Financid Financial
(Rs. in Lakh) (Rs. in Lakh) (Rs. in Lakh)

1 2 3 4 5

1.  Andhra Pradesh 678.19 308.72 483.83
2.  Bihar 549.41 925.91 1202.98
3. Chhattisgarh 141.95 83.46 184.76
4. Goa 0.00 0.00 0.00

5  Gujarat 61.58 186.20 572.93
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1 2 3 4 5

6. Haryana 67.36 89.85 111.98
7.  Himacha Pradesh 134.81 86.48 198.07
8. Jammu and Kashmir 0.00 57.80 26.70
9.  Jharkhand 26.82 112.12 482.95
10. Karnataka 172.52 121.66 208.06
11. Kerda 310.09 214.17 445.08
12. Maharashtra 308.65 456.94 1088.46
13. Madhya Pradesh 889.60 460.07 627.80
14. Odisha 502.50 405.40 875.60
15. Punjab 127.29 95.41 11531
16. Rgasthan 138.99 371.20 750.69
17. Tamil Nadu 216.21 519.32 1172.70
18. Uttar Pradesh 1331.48 741.43 1511.89
19. Uttarakhand 196.45 143.37 153.46
20. West Benga 0.00 308.19 205.76
21. Assam 95.50 68.08 128.23
22.  Arunacha Pradesh 69.90 156.58 109.04
23.  Manipur 44.79 44.40 85.39
24. Meghalaya 0.00 2.85 0.00
25.  Mizoram 38.82 48.36 65.47
26. Nagaand 2.95 15.80 60.85
27. Tripura 42.60 37.70 192.11
28. Sikkim 17.16 56.11 53.76
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1 2 3 4 5
29. Puducherry 0.00 2.82 3.89
30. Andaman and Nicobar 23.26 13.50 26.82

Islands

TortaL: 6188.88 6133.90 11144.57
(i) Skill Development and Training under "National Food Security Mission"
Sl Sate Year (Rs. in lakhs)
No.

2009-10 2010-11 2011-12

1 2 3 4 5
I. Farmer Field School
1. Andhra Pradesh 343.72 112.383 62.039
2. Assam 22.1 82.45 62.56
3.  Bihar 171.02 0 0
4.  Chhattisgarh 129.42 85.88 53.57
5. Gujarat 35.151 45.12 27.16
6. Haryana 23.22 23.65 26.48
7. Jharkhand 33.99 29041 38.59
8. Karnataka 60.178 46.88 46.504
9. Madhya Pradesh 305.88 237.61 306.01
10. Maharashtra 194.35 149.83 240.28
11. Odisha 124.78 124.44 84.49
12. Punjab 63.75 54.16 39.95
13. Rgasthan 23.39 38.92 24.12




Written Answers to [14 DEC., 2012 Unstarred Questions 89

1 2 3 4 5
14. Tamil Nadu 85.086 66.36 41.81
15. Uttar Pradesh 629.934 468.294 344.587
16. West Bengal 153.85 93.808 65.595
17. Jammu and Kashmir 0 0 2.55
18. Keraa 85 391 2.89
19. Tripura 0 0 0
TotaL: 2408.319 1663.105 1469.185

[I. Training of TrainergExtension workers under NFSM-Pulses

1. Popularization of cultivation 20.918 14.930 15.680
of pulses in rice falows, inter
cropping and application of
modern production technologies

(iii) Skill Development and Training under "National Horticulture Mission

(NHM)"

Sl Sate Year (Rs. in lakhs)
No.

2009-10 2010-11 2011-12
1 2 3 4 5
1.  Andhra Pradesh 150.05 148.75 168.3
2. Bihar 21.77 0 0
3. Chhattisgarh 229.51 133.59 6.29
4. Goa 15.94 0.86 0.87
5. Gujarat 0 31.03 18.28

6. Haryana 101.81 37.83 75.06
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1 2 3 4 5
7. Jharkhand 42.5 8.8 16.34
8.  Karnataka 191.78 66.16 72.62
9. Kerda 0 107.95 87.94
10. Madhya Pradesh 158.47 84.05 100.28
11. Maharashtra 69.34 21.76 144.89
12. (Qdisha 44.63 11.99 31.88
13. Punjab 6.8 28.32 34.83
14. Rajasthan 75.23 31.53 18.83
15. Tamil Nadu 340 85 85
16. Uttar Pradesh 469.2 96.52 81.3
17. West Benga 0 58.91 6.35
18. Andaman and Nicobar 0 0 521
Idlands
TotAL: 1917.03 953.05 954.27
(iv) Skill Development and Training under "Horticulture Mission for North
Eastern and Himalayan States (HMNEH)"
S State Year (Rs. in lakhs)
No.
2009-10 2010-11 2011-12
Allocated Expendi- Allocated Expendi- Allocated Expendi-
ture ture ture
1 2 3 4 5 6 7 8
1. Arunachal Pradesh 99.75 36.00 155.03 148.32 109.28 27.00
2. Assam 74 16.92 13 13.00 36 36.00
3. Manipur 68.15 76.40 1151 143.01 81.28 62.78
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1 2 3 4 5 6 7 8
4. Meghaaya 225 108.00 12.25 12.25 25.58 20.08
5. Mizoram 82 70.50 122 55.50 85.5 86.00
6. Nagaand 77.5 77.50 88.95 64.00 65.45 14.90
7. Sikkim 100.5 89.40 49.05 35.55 82.93 59.98
8. Tripura 1225 102.50 62.39 62.39 61.99 62.00
9. Jammu and 46.74 46.74 109.94 96.24 17478 14114
Kashmir
10. Himachal Pradesh 0 39.63 1184 73.51 34543  146.69
11. Uttarakhand 81.7 33.12 20.75 20.38 189.23 8.03
ToTAL: 977.84 696.71  866.86 724.15 125745 664.60

(v) Skill Development and Training under "National Project on Management
of Soil Health and Fertility"

Sl. Sate Year (Rs. in lakhs)
No.
2009-10 2010-11 2011-12

1 2 3 4 5
1.  Andhra Pradesh 13.75 0 275
2. Bihar 22.6 17.1 0
3. Chhattisgarh 0 145 0
4.  Gujarat 0 0 8.75
5. Himacha Pradesh 12 0 0
6.  Jharkhand 2.8 0 0
7.  Karnataka 25.45 0 0
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1 2 3 4 5
8. Keraa 3.8 0 0
9.  Manipur 10 0 0
10. Rajasthan 25 0 0

ToTAL: 92.9 31.6 36.25
(vi) Skill Development and Training under the scheme " Post-Harvest Technology

and Management"
Sl Sate Year (Rs. in lakhs)
No.

2009-10 2010-11 2011-12

1 2 3 4 5
1. Andhra Pradesh 24 0 0
2. Arunacha Pradesh 0 5 21
3.  Bihar 0 0 17
4.  Chhattisgarh 0 68 0
5. Himacha Pradesh 0 16 0
6. Karnataka 0 50 129
7. Kerada 14 0 0
8. Madhya Pradesh 0 44 221
9.  Manipur 25 115 252
10. Meghaaya 0 0 63
11. Nagaland 0 88 109
12. Odisha 0 90 54
13 Rgjasthan 0 25 0
14. Skkim 0 0 56
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15. Uttarakhand 0 0 79
16. West Benga 70 0 0
ToTAL: 133 501 1001
(vii) Skill Development and Training under the scheme "Integrated Scheme of
Oilseeds, Pulses, Oil palm and Maize (ISOPOM)"
Sl State Year (Rs. in lakhs)
No.
2009-10 2010-11 2011-12
1 2 3 4 5
1 Andhra Pradesh 6.56 21.99 3.52
2 Bihar 19.83 33.2 41.97
3 Chhattisgarh 10.65 0 0
4 Gujarat 26.88 65.4 69.44
5 Haryana 3.75 6.5 6.05
6  Karnataka 16.16 24.45 20.26
7 Madhya Pradesh 351.76 62.74 315
8 Maharashtra 71.05 76.13 15.2
9  Odisha 35.33 235.5 3231
10 Punjab 7.37 6.8 0
11 Rgasthan 28.39 28.81 34.83
12 Tamil Nadu 30.8 30.8 44.03
13 Uttar Pradesh 80.69 15851 139.14
14 West Benga 6.03 0 8.93
TotAL: 695.25 750.83 737.97
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(viii) Expenditure incurred under different, programmes of Government of India
with no Sate-wise allocation of funds and functionaries from all over the
country attend the training programmes

Sl Name of the Institution/ Expenditure incurred
No. Training programme (Rs. in lakh)

2009-10 2010-11 2011-12

1. Extension Education Institutes located 892.45 664.52 766
at Nilokheri (Haryana), Hyderabad (AP),
Anand (Gujarat) and Jorhat (Assam)

2. Model Training Courses through State 80.98 105.35 170.07
Agriculture Universities, ICAR Institutes
and other Premier Institutions sponsored
by the Ministry of Agriculture (DOE)

3.  Nationa Institute of Agricultura 57.99 59.48 89.63
Extension Management sponsored
training programmes

4. PG diploma in Agricultural Extension 256.5 49.55 58.96
Management (PGDAEM)

5. Scheme on Agri-Clinic and Agri- 515.69 763.54 1163.46
business centres (ACABCS)

(ix) Sate/lUnion Territory-wise funds provided to host organizations of "Krishi
Vigyan Kendras (KVKs)" during the last three years.

S.  Name of State/UT Year-wise funds provided for KVKs
No. (Rs in Lakh)

2009-10 2010-11 2011-12
1 2 3 4 5
1. Andaman and Nicobar 103.55 108.68 180.4

Islands
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1 2 3 4 5

2. Andhra Pradesh 1033.24 2272.91 2410.8
3. Arunacha Pradesh 719.48 1320.52 1215.2
4.  Assam 1207.61 2070.84 2036.03
5. Bihar 1685.54 3548.51 2313.31
6.  Chhattisgarh 660.78 1518.1 1088.99
7. Delhi 78.5 152.84 97.87
8. Goa 1375 265.83 178.25
9. Gujarat 1405.14 2816.89 2143.81
10. Haryana 1173.09 2114.65 1481.79
11. Himacha Pradesh 812.95 1464.99 1109.93
12, Jammu and Kashmir 737.61 1446.59 984.56
13.  Jharkhand 1050.5 2276.66 1859.42
14. Karnataka 1374.39 3172.47 2379.97
15. Kerda 769.59 1441.55 1130.99
16. Lakshadweep UT 41.8 76.65 47.75
17. Madhya Pradesh 1849.61 3680.82 2961.92
18. Maharashtra 1722.87 3511.66 3468.8
19. Manipur 576.98 916.45 1078.91
20. Meghalaya 195.08 291.85 208.35
21. Mizoram 570.45 630.04 785.67
22. Nagaand 645.3 1291.97 753.79
23. Odisha 1468.72 2891.72 2158.83
24. Puducherry UT 94.8 214.52 224.15
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1 2 3 4 5
25. Punjab 1007.06 1793.82 1687.85
26. Rajasthan 1944.89 4299.43 4200.2
27.  Sikkim 327.52 624.88 361.39
28. Tamil Nadu 1651.95 3945 2642.36
29. Tripura 138.28 252.98 206.45
30. Uttar Pradesh 3153.73 6560.1 5600.28
31. Uttarakhand 668.54 1233.02 890.32
32. West Bengd 919.57 2020.34 1303.92
TotaL: 29926.62 60227.28 49192.26
Satement-I1

Details of result achieved (No. of persons trained) under skill development
and training component of different schemes of Ministry of Agriculture
during last three years

Sl Name of the Scheme Number of persons Covered
No.

2009-10 2010-11 2011-12

1 2 3 4 5

I. Department of Agriculture and Cooperation

1. Support to State Extension Programmes 1107795 781110 1418429
for Extension Reforms -farmers training

Support to State Extension Programmes 47641 59727 113139
for Extension Reforms-functionaries

training (in man days)
2. National Food Security Mission (NFSM) 446280 328640 284000

3. Nationa Horticulture Mission (NHM) 198013 90844 73638
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1 2 3 4 5

4, Horticulture Mission for North Eastern 37426 99832 163813
and Himalayan States (HMNEH)

5. Development and Strengthening of 927 400 250
Infrastructure Facilities for Production
and Distribution of Quality Seeds' -
Promoting Hybrid Rice

National Seed Research and Training 650 680 580
Centre (NSRTC)

6. National Project on Management of 14800 3680 5940
Soil Hedth and Fertility

7.  Promotion and Strengthening of 12631 30612 24660
Agriculture Mechanisation through
Training, Testing and Demonstration

8. Post-Harvest Technology and Management 3047 11849 9717

9. Integrated Scheme of Oilseeds, Pulses, 230160 252540 246320
Qilpalm and Maize (ISOPOM)

10. Extension Education Institutes 3082 3484 3776
11. Model Training Courses 1265 968 1598
12. MANAGE Training Programmes 4383 3633 4090
13. PG diploma in Agricultural Extension 1224 1197 809

Management (PGDAEM)

14. Agri-Clinic and Agri-business Centres 2564 3224 4015
(trained)
Agri-Clinic and Agri-business Centres 1111 1292 2139

(agri ventures established)
[I. Department of Agricultural Research and Education (ICAR)

15. Training of Farmers and functionaries 1540000 1623000 1596000
through Krishi Vigyan Kendras
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Drought condition in Maharashtra

2357. SHRI RAJKUMAR DHOOT: Will the Minister of AGRICULTURE be
pleased to dtate:

(8 whether it is a fact that consistent deficit rainfall leading to severe drought
conditions in Vidharbha, Marathwada and other parts of Maharashtra has mostly
affected the marginal and small farmers of the State;

(b) if so, the details thereof; and

(c) the action Government has taken to ameliorate the sufferings of small and
marginal farmers of Maharashtra?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI TARIQ ANWAR): (& and (b) As per reports of India Meteorological
Department (IMD), the monsoon rainfall (1st June to 30th September, 2012) in
Vidharbha was 8% above normal. Rainfall departure incase of Marathwada and Madhya
Maharashtra was reported to be (-) 33% and (-) 25% respectively. Government of
Maharashtra declared drought in 122 Taluks covering 25 districts.

(¢) In view of rainfal deficit in several parts of the country including
Maharashtra, Government of India introduced several schemes to mitigate the suffering
of farmers especially that of small and margina farmers such as (i) Diesal Subsidy
Scheme (for providing protective irrigation in drought declared areas) (ii) enhancement
of subsidy on seeds (to partially recompense farmers for re-sowing/purchasing drought
tolerant verities of seeds) (iii) up- scaling the Central Sector Scheme on Feed and
Fodder (iv) waiver of import duty on oil cakes (v) additional allocation under
Accelerated Fodder Development Programme (AFDP) (vi) providing assistance for
feed and fodder supplements under National Mission for Protein Supplements (NMPS)
(vii) introducing drought impact mitigating interventions in perennial horticulture crops
(viii) reducing interest on rescheduled crop loans.

Besides, additional wage employment upto 50 days per household beyond 100
days under Mahatma Gandhi National Rural Employment Guarantee Scheme
(MGNREGS), interim assistance under calamity component of National Rura Drinking
Water Programme (NRDWP), fast tracking release of instalments under NRDWP and
Integrated Watershed Management Programme (IWMP) were also announced by Central

Government as drought relief measures.
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Loss of foodgrains and crops due to use of pesticides

2358. SHRI AAYANUR MANJUNATHA: Will the Minister of AGRICULTURE
be pleased to state:

(& the annual loss of foodgrains and major crops due to use of pesticides;

(b)  the reasons therefor alongwith the data of annual loss during each of the
last three years and in the current year till date, crop-wise; and

(c) the steps taken by Government to prevent the loss of foodgrains and major

crops due to use of pesticides?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI TARIQ ANWAR): (a) to (c) Pesticides are meant to protect a plant from
pests/diseases, if used as per label clams. They are applied to minimize crop loss
in the event of pest attack/disease. As such, Ministry of Agriculture, Department
of Agriculture and Cooperation (DAC) does not have any report of crop loss on
account of pesticide use when applied judiciously as per approved label claim.

Cultivation of pulses

2359. DR. BHARATKUMAR RAUT: Will the Minister of AGRICULTURE be
pleased to state:

(@ whether it is a fact that cultivation of pulses is reducing day-by-day;

(b) whether most of the farmers have switched over to cultivate wheat, rice
and cash crops of vegetables and horticulture which are more beneficial to them;

(c) the quantum of pulses imported from other countries due to their shortage
during the last three years, and

(d) the steps Government proposes to take to motivate farmers to cultivate

pulses at large scale to reduce their import?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI TARIQ ANWAR): (a) During 2006-07 to 2009-10, the area under cultivation
of pulses in the country has been hovering around 22-23 million hectares. In 2010-
11, the area under pulses increased significantly to a record level of 26.40 million

hectares. However, in the next year, i.e, 2011-12, the pulses area declined to 24.78
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million hectares, mainly on account of decrease in area under pulses cultivation in the
States of Karnataka, Maharashtra and Rajasthan.

(b) As indicated in the table below, the area under rice, wheat, vegetables
and horticulture crops has been increasing during the last three years:

(Lakh Hectare)
Year Rice Wheat Vegetables Horticulture
Crops
2009-10 419.18 284.57 79.85 208.76
2010-11 428.62 290.69 84.95 218.24
2011-12 439.74 299.02 88.13 227.40

Note: Figures for rice and wheat for 2011-12 are as per 4th Advance estimates
and that for Vegetables and Horticulture Crops are as per 3rd Advance Estimates.

(c) The quantity of pulses imported during the last three years is as under:

Year Quantity Imported
(in thousand tonnes)

2009-10 3509.58
2010-11 2698.66
2011-12 3364.80

(d) In order to motivate farmers and increase production and productivity of
pulses, the Government is implementing several Crop Development Schemes
Programmes such as National Food Security Mission (NFSM-Pulses), Special Plan
to achieve more than 19 million tonnes of pulse production during 2012-13, Rashtriya
Krishi Vikas Yojana (RKVY), Macro Management of Agriculture (MMA), Accelerated
Pulses Production Programme (A3P) etc. In order to increase productivity of pulses,
the Indian Council of Agricultural Research has also taken severa measures to
strengthen the basic research in pulses to develop location specific varieties and
technology suitable for varied agro ecologies. Further, to incentives farmers for
cultivation of pulses in the country, their Minimum Support Prices (MSPs) have aso
been increased significantly.
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Enforcement of ban on cow daughter for export

2360. SHRI DILIPBHAI PANDYA: Will the Minister of AGRICULTURE be
pleased to dtate:

(8 whether Government has established any mechanism to strictly enforce
already existing ban on slaughter of cow and its progeny for meat export;

(b) whether Government has established any mechanism to identify meat of
cow/progeny and buffalo while granting permission for export of meat; and

(c) whether Government has studied Gujarat Government’s steps taken on above
subject?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. CHARAN DAS MAHANT): (a) and (b) Yes.

(c)  No. However, under the distribution of legislative powers between the Union
of India and States under Article 248 (3) of the Constitution, the preservation of
cattle is a matter on which the legidature of the States has exclusive powers to
legidate.

Remunerative price for coconut

2361. SHRI JOY ABRAHAM: Will the Minister of AGRICULTURE be pleased
to state:

(@ whether price of copra and coconut oil have declined even after procurement
by NAFED and other agencies;

(b)  whether Government would increase support price of copra from ¥ 5100/
- to ¥ 7000/- per quintal;

(c) whether Government would give subsidy to coconut oil at the rate of I
15/- per kg. as given to Pam oil distributed through PDS;

(d) whether Government is prepared to give financial assistance to Kerala for
its ongoing scheme for procurement of raw coconut at I 30 per kg.; and

(e) whether Government will announce a special package for promotion of
coconut cultivation and to ensure remunerative prices to coconut growers?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI TARIQ ANWAR): (a) and (b) The wholesale domestic prices of Copra and
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Coconut Qil (as on 4.12.12) have declined by 24.66% and 26.83% respectively during
the last one year.

With a view to provide remunerative prices to the growers of agricultura
commodities, the Government of India, on the recommendation of the Commission
for Agricultural Costs and Prices (CACP), announces the Minimum Support Prices

(MSPs) for various notified agricultural commodities including Copra.

The Government of India has fixed Minimum Support Price (MSP) of Fair Average
Quality (FAQ) of Milling Copra at Rs. 5100/- per quinta and for FAQ of Ball
Copra at Rs. 5350/- per quintal for 2012 season.

Minimum Support Price (MSP) is in the nature of a minimum guaranteed price
for the farmers offered by the Government for their produce, in case the market
prices fall below that level. If the market offers higher price than the MSP, the

farmers are free to sell their produce at the market price.

(c) At present subsidy of Rs. 15/- kg is provided to imported edible oils
(Refined Palmolein/Soyabean ails only) under the Scheme for distribution of subsidized
imported edible oils. Government is not considering the proposal for providing subsidy
on indigenous edible oils including Coconut oil.

(d)  No, Sir. However, MSP has been fixed by Government of India for dehusked
matured coconut with water @ Rs. 1400 per quintal for 2012 season.

(e) Apat from Price Support Scheme, the Government of India has been
implementing various schemes for the integrated development of coconut. Emphasis
has been given to the production and distribution of quality planting materials including

hybrid varieties of coconut seedlings.

Government has also been implementing a Central Sector Scheme "Technology
Mission on Coconut (TMOC)" w.ef. 2001-02 to give greater emphasis to "product
diversification and by-product utilization" by value addition.

Cost of production of paddy

1t2362. DR. BHUSHAN LAL JANGDE: Will the Minister of AGRICULTURE
be pleased to state:

tOriginal notice of the question was received in Hindi.
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(@ whether it is a fact that the per quintal cost of paddy incurred by farmers
right from sowing to harvesting is more than I 1750/-;

(b)  whether Central Government has assessed the expenditure on paddy crops
a mere ¥ 350/- per quintal and whether it is possible;

(c) whether it is aso a fact that the price of fertilizers and pesticides
has increased three to four times resulting in increase in the cost of paddy crops;
and

(d)  whether Government will consider to increase the minimum support price
of paddy from ¥ 1250/- to I 2000/- per quintal making it more than the cost incurred
by farmers on paddy?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI TARIQ ANWAR): (a) and (b) The Weighted Average Cost of Production
of Paddy 2012-13 has been estimated at Rs. 1152 per quintal by Commission for
Agricultural Costs and Prices (CACP) as against Rs.888 per quintal in 2011-12.

(c) and (d) The price of fertilizers and pesticides have increased by 11.6 per cent
and 6.8 per cent respectively during October, 2012 over October, 2011 in terms of
Wholesale Price Index (WPI).

While framing price policy for kharif crops including paddy for 2012-13 season,

the CACP has taken into account relevant factors, including cost of production.
Difficulties faced by farmers in selling their produce

2363. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of AGRICULTURE
be pleased to state:

(@ whether Government is aware that a large number of farmers are not getting
MSP for their produce;

(b)  whether Government has any plan to implement Swaminathan Commission

recommendation for fixing MSP;

(c) whether Government is also aware that in some States farmers are facing

difficulties in selling their produce like paddy and jute; and

(d) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI TARIQ ANWAR): (@) to (d) The Government fixes Minimum Support Prices
(MSP) for the crops covered under the MSP which also includes paddy and jute
to ensure a minimum return to farmers. However, farmers are free to sell in open
market if it offers a higher price than MSP.

The Government ensures MSP through procurement operations undertaken by the
Central, State and Cooperative agencies in the States. In addition State Governments
have been derted from time to time to ensure MSP to farmers.

The National Commission on Farmers recommended that the Minimum Support
Price (MSP) should be at least 50% more than the weighted average cost of production.
This recommendation, however, has not been accepted by the Government. MSP is
recommended by the Commission for Agricultural Costs and Prices (CACP) based
on objective criteria and considering variety of relevant factors.

Adjustment of subsidy

2364. SHRI SUKHENDU SEKHAR ROY: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to sate:

(8 whether Ministry of Petroleum and Natural gas is insisting that Department
of Fertilizers should issue natification for adjustment of subsidy given to companies
allocated subsidized gas for non-fertilizer products;

(b)  whether Empowered Group of Ministers (EGoM) ruled that differential be
adjusted through subsidy mechanism as that extra amount is returned;

(c) whether EGoM directed that notification be framed for mopping up by
24th May, 2012,

(d) if so, whether Ministry of Fertilizer has sought certain clarifications with
regard to subsidy mechanism; and

(e) if so, whether Ministry of Petroleum and Natural Gas instead of clarifying
the queries is insisting for issuance of the notification as directed by the EGoM?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI SRIKANT JENA): (a) to (€) The Empowered Group of Ministers
(EGoM) on pricing and commercia utilization of gas under NELP in its meeting
dated 24.02.2012 had, inter-alia, decided that the Department of Fertilizers will finalize
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the guidelines on adjusting subsidy on allocation of domestic gas to P&K fertilizers
plants by 24.5.2012 and place the matter before EGoM. The Department of Fertilizers
is in the process of formulating guidelines after consultation with the industry.

Compensation to fertilizer companies

2365. SHRI P. RAJEEVE: Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(8 whether Government has introduced any compensation mechanism to
fertilizer companies for balancing the price of Naphtha;

(b) if so, the details thereof and the compensation mechanism to different
companies,

(c) whether Government has adjusted the compensation with the periodical
change in price of Naphtha;, and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI SRIKANT JENA): (a) Under Nutrient Based Subsidy (NBS)
Policy being implemented w.ef. 1.4.2010, the indigenous manufacturers producing
complex fertilizers using Naphtha/FO (fuel oil)/LSHS (Low Sulphur Heavy Stock)
as feedstock for producing Ammonia, have been alowed additional subsidy for a
period of 2 years upto 31.3.2012 to compensate for the higher cost of 'Nitrogen'.

(b) to (d) The details of additional compensation provided on adhoc basis to
different companies on different grades of fertilizers is as under:—

Company Product Rate of Additional
compensation (Rs./MT)

Madras Fertilizers Ltd. 17.17.17 4640
20.20.0.13 5434
Fertilizers and Chemicals Travancore Ltd. 20.20.0.13 3121
20.6.0.0.23 3658
Gujarat Narmada Valley Fertilizers 20.20.0.0 2534

Corporation
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The quantum of additional subsidy is to be finalised in consultation with
Department of Expenditure, based on study and recommendations by the Tariff
Commission. The Tariff Commission has submitted its recommendations, which is
under consideration of the Government.

Opening of Jan Aushadhi Sores in Andhra Pradesh

2366. SHRI DEVENDER GOUD T.: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(@ the aims and objectives of Jan Aushadhi Stores (JASs);

(b)  whether it is a fact that only 3 JASs have been opened in Andhra Pradesh
in the last three years;

(c) whether the objective of JAS campaign is to open at least two stores
in each district; and

(d) if so, the reasons behind opening of just three stores in three years in
Andhra Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI SRIKANT JENA): (a) The aims and objectives for opening
of Jan Aushadhi Stores (JASSs) in the Government Hospitals or other suitable locations
is to make available quality generic medicines at affordable prices to al, by way
of supply of medicines through Central Pharma Public Sector Undertakings (CPSUSs).
Under the campaign, it was intended to open, to begin with, at least one Jan Aushadhi
Store in each district, wherever the State Governments extend their support and
cooperation in allotting the space in the Government Hospitals or other suitable
locations and also identifying the agencies amongst NGOs/Charitable/Co-operative/
HospitalsGovernment Bodies to manage such stores.

(b) to (d) Yes, Sir. Only three JASs have been opened in Andhra Pradesh in
the last three years. Under the campaign, it was intended to open at least one Jan
Aushadhi Store initially in each district in first phase followed by five JASs in each
district in second phase, wherever the State Governments extend their support and
cooperation in allotting the space in the Government Hospitals or other suitable
locations and also identifying the agencies amongst NGOs/Charitable/Co-operative/
Hospitals and Government Bodies to manage such stores. Bureau of Pharma Public
Sector Undertakings of India (BPPI) has not received any further request from the
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Andhra Pradesh Government for opening of additional Jan Aushadhi Stores in the
State.

Self-reliance in fertilizers production

2367. SHRI BASAWARAJ PATIL: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(@ the detals of the projected need of each kind of fertilizer in the country
in the next three years,

(b) the details of the each kind of fertilizer the country is expected to produce
in the next three years,

(¢) how much subsidy Government is giving on each kind of fertilizer for
every tonne; and

(d) the measures Government is taking to become self-reliant in the field of
fertilizer production?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI SRIKANT JENA): (a) and (b) The requirement and production
of various fertilizers in coming three years is estimated as below:—

(Figures in lakh MT)

Name of 2013-14 2014-15 2015-16
Fertilizer

Requirement  Production Requirement Production Requirement Production

Urea 325.00 245.00 335.00 245.00 344.00 245.00
DAP 127.00 44.00 131.00 44.00 135.00 44.00
NPK 115.00 100.00 118.00 100.00 122.00 100.00

(c) The expenditure per tonne under the head of subsidy for urea is
Rs. 7934/- per tonne in the year 2010-11. The same for Phosphatic and Potassic (P&K)
fertilizer for the year 2012-13 are given in Statement (See below).

(d Government has taken following steps to become self-reliant in the field
of fertilizer production:-

(i)  Government is encouraging production of fertilizer (urea) in the country
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(i)

(iii)

to achieve self-sufficiency. The Government had announced a new policy
of urea on 4th September, 2008 to attract new investments.

The Cabinet Committee on Economic Affairs had in August, 2011 approved
the proposal for revival of closed units of Hindustan Fertilizer Corporation
Ltd. (HFCL) and Fertilizer Corporation of India Limited (FCIL) with the
gtipulation that Board for Industrial and Financial Restructuring (BIFR)
proceedings be expedited and thereafter, the matter including changes, if
any, required in bid parameters, be placed before the Committee for a
final decision. Accordingly, the Draft Rehabilitation Schemes (DRSs) of
HFCL/FCIL have been submitted to BIFR for their approval. BIFR has
appointed State Bank of India as Operating Agency for examining the DRSs
of HFCL/FCIL. At present, the matter is with BIFR.

A joint venture has been planned with Government of Ghana for installing
a urea plant in Ghana with urea offtake for India

(iv) Expansion of Tha urea plant of Rashtriya Chemicals and Fertilizers
(a PSU of the Department of Fertilizers) is in process of approval.
(v) A new urea plan has been planned in Namrup in Assam for which, process
for deciding the stake holders has been initiated.
Statement
Expenditure per tonne for Phosphatic and Potassic fertilizer
for the year 2012-13
Sl P&K Fertilizer grades Subsidy Per Tonne
No. (Amount in Rs.)
1 2 3
1 DAP : 18-46-0-0 14350
2. DAP Lite: 16-44-0-0 13434
3. DAP Lite grade Il 14:46:0:0 13390
4. MAP Lite 11:44:0:0 12234
5. MAP : 11-52-0-0 13978
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1 2 3

6. MOP: 0-0-60-0 14400
7. AS : 20.6-0-0-23 5330
8. 13:33:0:6 10416
9. NPK: 16-16-16-0 11169
10. NPK: 10-26-26-0 14309
11 NPK: 12-32-16-0 13697
12. NPK: 14-35-14-0 14351
13. NPK: 15-15-15-0 10471
14. NPKS 15-15-15-09 10622
15. NPS: 16-20-0-13 8419
16. NPK: 17-17-17-0 11867
17. NPK: 19-19-19-0 13263
18. NPK 20-20-0-0 9161
19. NPS 20-20-0-13 9379
20. NPK 23-23-0-0 10535
21. NPK 24-24-0-0 10993
22. NPK 28-28-0-0 12825
23. SSP: 0-16-0-11 3673
24, TSP: 0-46-0-0 10030
25. NPK: 14-28-14-0 12825
26. NPS 20-20-0-13-0.3 9879
27. NPK: 15-15-15-0.2 10771

Demand of fertilizers

2368. SHRI T.M. SELVAGANAPATHI: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to dtate:
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(8 whether it is a fact that the increasing demand of fertilizers requires
expansion of production capacity of fertilizers in the country rather than importing
them;

(b) if so, the details thereof;

(c) whether it is aso a fact that Government is considering to take suitable
steps to enhance the installed capacity of production of fertilizers, and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI SRIKANT JENA): (a) Yes, Sir.

(b) to (d) At present out of tota demand of 300 LMT of urea, approximately
70% of total requirement of urea is met by indigenous production (220 LMT). The
Government is considering a New Investment Policy - 2012 which is likely to add
an additional urea capacity of 70 to 80 LMT per annum by 2016-17. So far as
P&K fertilizers are concerned, the country is fully dependent on imports in potash
sector and to the extent of 90% in phosphatic sector either in form of finished
fertilizers or its raw material/intermediates.

Takeover of Indian companies by MNCs

2369. DR. T.N. SEEMA: Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(@ whether Government is aware that recent takeovers of Indian companies
by MNCs could increase the possibility of other takeovers of Indian companies which
would have impact on the Indian heath care scenario as well as on pricing and
availability of medicines in the country;

(b)  whether Government is planning to bring down the Foreign Direct Investment
(FDI) cap in existing pharmaceutical ventures, and

(c) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI SRIKANT JENA): (a) With a view to examine the issues
involved in a broader perspectives, Planning Commission had with the approval of
the Hon'ble Prime Minister congtituted a High Level Committee (HLC) under the
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Chairpersonship of Shri Arun Maira, Member (Industry), Planning Commission to
consider al the relevant aspects. Based on an analysis done by National
Pharmaceuticals Pricing Authority, the Department of Pharmaceuticals submitted its
comments to Shri Arun Maira committee. In this, we have Stated that it would be
reasonable to conclude that there is no substantive factual proof for increase in prices
of drugs due to acquisitions.

(b) and (c) The Department of Industrial Policy and Promotion who are nodal
Department of Foreign Direct Investment (FDI), has informed that the policy for
allowing FDI, upto 100% in existing companies, in the Pharmaceuticals sector, under
the Government approval route, was introduced vide Press Note 3 of 2011, dated
08.11.2011. This provision has since been incorporated under "Circular 1 of 2012—
Consolidated FDI Policy", effective from 10.04.2012.

Import of active pharmaceutical ingredients

2370. DR. JANARDHAN WAGHMARE: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(8 the details and status of various issues till date that have been deliberated
by the Inter Ministers Committee formed as per recommendations of the 45th Report
of Parliamentary Standing Committee on Health;

(b) whether it is a fact that more than 80 per cent of active pharmaceutical
ingredients are being imported from China by the Indian Pharmaceutical Industry;

and

(c) the steps taken by Government to upgrade the infrastructure, documentation
as per WHO and Good Manufacturing Practices (GMP) of the Small and Medium
Pharmaceutical industry?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI SRIKANT JENA): (&) No Inter Ministers Committee was formed
as per the recommendations of the 45th Report of Parliamentary Standing Committee
on Health. However, a High Powered Inter-Ministerial Coordination Committee formed
by the Department of Pharmaceuticals under the Chairmanship of Secretary
(Pharmaceuticals) to look into the matters of implementation of Government
commitment to provide quality medicines at affordable prices has finalized its

recommendations. The various recommendations of the Committee pertaining to the



112 Written Answers to [RAJYA SABHA] Unstarred Questions

pricing and quality aspects of medicines have been referred to the concerned Ministries/
Departments/Organizations for taking necessary action.

(b)  Ministry of Commerce and Industries has clarified that Indian pharmaceutical
Industry has been importing Active Pharmaceutical Ingredients (APIs) and Intermediates
from various countries, including China to meet the increasing demand. Details of
imports of APIs and Intermediates by Indian Pharmaceutical industry for the last

3 years are given below:

(Values in US$ mn)

2009-10 2010-11 2011-12
(upto Feb 2012)

Total imports from Global 2406 2998 3069
Imports from China 1143 1881 1646
%age of China imports out of 60% 64% 54%

total imports

(©) Ministry of Micro, Small and Medium Enterprises (MSME) is supporting
SME Units in Pharmaceutical Sector through various schemes - Credit Link Capital
Subsidy Scheme (CLCSS) to provide incentive to Micro and Small Enterprises for
technology upgradation, Credit Guarantee Scheme, 1S0O-9000/1SO-14001/HACCP
reimbursement scheme, Micro and Small Enterprises - Cluster Development Programme
(MSE-CDP), Public Procurement Policy for Micro and Small Enterprises and National
Manufacturing Competitive Programme (NMCP) to enhance their productivity and
Competitiveness. In regard of Drug and Pharmaceuticals 294 units have availed
Rs. 19.76 crore subsidy since inception of the scheme.

Availability of essential medicines at fair prices

1t2371. SHRI BHAGAT SINGH KOSHYARI: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to sate:

(@ whether differences/anomalies in the prices of essential medicines have been
found at large scale in the country;

(b) if so, the detals thereof and the reasons therefor;

tOriginal notice of the question was received in Hindi.
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(c) whether no suitable results have been achieved through the campaigns
initiated by Government under present policy; and

(d) if so, the further steps proposed to be taken by Government to provide
essential medicines to the people at fair prices?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI SRIKANT JENA): (a) and (b) The prices of 74 bulk drugs
and the formulations containing any of these scheduled drugs are controlled under
the provisions of the Drugs (Prices Control) Order, 1995 (DPCO, 1995). National
Pharmaceutical Pricing Authority (NPPA) fixes or revises prices of scheduled drugy
formulations as per the provisions of the DPCO, 1995. No one is authorized to
sell any scheduled drug/formulation at a price higher than the price fixed by NPPA.
Therefore, there cannot be large scale price variation in cases of scheduled drugs.

However, in respect of drugs not covered under the DPCO, 1995 i.e. hon-scheduled
drugs, manufacturers fix the prices by themselves without seeking the approval of
Government/NPPA.

Variations in the prices of non-scheduled drugs of different brands based on
same chemical combinations are not ruled out as there is no control on the launch
price of these medicines. Although the prices of decontrolled drugs are monitored
and suitable action is taken by NPPA, as per the guidelines, in cases where price
increase is more than 10% in a period of one year on moving basis.

(¢) and (d) The Department of Pharmaceuticals has launched 'Jan Aushadhi
Campaign' with the objective of making available medicines at affordable prices for
all. Under this campaign less priced quality unbranded generic medicines are made
available through Jan Aushadhi Stores. 146 Jan Aushadhi Stores have been opened
in different StatesUTs in the country as on 30.11.2012.

Further, as per the Nationa Pharmaceutical Pricing Policy, 2012 (NPPP-2012)
the prices of National List of Essentid Medicines-2011 are to be controlled and
regulated.

Free medicines for poor families

2372. SHRI PRABHAT JHA:
SHRIMATI KUSUM RAI:
SHRI ARVIND KUMAR SINGH:

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:
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(8 the details of increase in price of essential drugs and controlled drugs

during the last five years;

(b) whether Government is aware that price of essential drugs have become

out of reach of BPL families;

(c) whether Government would provide for free medicines shops for BPL
families;

(d) if not, the reasons therefor;

(e) whether Government would make it mandatory for drug manufacturing
companies to provide for at least 10 per cent of their profits to be contributed
for free medicines to poor families;

(f) if so, the details thereof; and
(g) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI SRIKANT JENA): (a) The details of percentage number of
packs whose prices have increased or decreased or remained stable on the monthly
basis in percentage terms as per Retail Audit Reports of IMS Health Research Pvt.
Ltd. for the last five financial years are given in Statement-l (See below). The figures
for the last 5 years in respect of scheduled formulations, the prices of which are
fixed/revised by the National Pharmaceutical Pricing Authority (NPPA), are given
in Statement-11 (See below).

(b)  No such information is centrally available. However, as per the Wholesale
Price Indices released by the Economic Adviser's office of the Ministry of Industry,
Government of India, it is be observed that the increase in prices of drugs and
medicines has been generaly lower than that for All Commodities during the years
2008-09 to 2010-2011.

(c) to (g) There are no such proposals.
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Statement-11
The figures for the last 5 years in respect of scheduled formulations

Formulation Prices

2007-08 2008-09 2009-10 2010-11  2011-12

Nos. Nos. Nos. Nos. Nos.
Price Increased 78 190 184 223 257
Price Decreased 422 89 450 60 50
Price fixed for the 1429 1256 1155 371 239
first time*
No change in prices 83 42 35 59 61
TotAL: 2012* 1577* 1824* 713* 607*

*Includes Pro-rata prices fixed
New National Drug Policy

2373. SHRI ARVIND KUMAR SINGH:
SHRIMATI KUSUM RAI:
SHRI PRABHAT JHA:

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to dstate:

(@ whether Government has cleared the New Nationa Drug Policy

recently;
(b) if so, the details thereof;
() the details of the sdient features of the policy;

(d)  whether Government has formulated a new mechanism to determine the
price of essential drugs under the new pharma policy; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI SRIKANT JENA): () Yes, Sir. The Government has notified
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the National Pharmaceutical Pricing Policy, 2012 (NPPP-2012) where it has also
been proposed to regulate and control the prices of National List of Essential
Medicines-2011.

(b) and (c) The salient features of National Pharmaceutical Pricing Policy, 2012
(NPPP-2012) are as under:

. The regulation of prices of drugs is on the basis of essentiality of drugs
as under National List of Essential Medicines-2011.

. The regulation of prices of drugs is on the basis of regulating the prices
of formulations only.

. The regulation of prices of drugs is on the basis of fixing the ceiling
price of formulations through Market Based Pricing (MBP).

(d) to (¢) The methodology of fixing a ceiling price of medicines as under
National List of Essential Medicines-2011 is, by adopting the Simple Average Price
of al the brands having market share (on the basis of Moving Annual Turnover)
more than and equal to 1% of the total market turnover of that medicine, as per
the formula below:—

(Sum of prices of al the brands of the medicine having market share more
than and equal to 1% of the total market turnover of that medicine)/(Total number
of manufacturers producing such brands of the medicine).

Cash subsidy to farmers on fertilizers

2374. SHRI OM PRAKASH MATHUR: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to dtate:

(8 the steps being taken by Government to provide subsidy to farmers on
chemicals and fertilizers,

(b) the quantum of chemicals and fertilizers available in the market during
the current financial year;

(c) the amount by which chemicals and fertilizers are costlier in the current
year in comparison to the last financial year; and

(d) whether Government proposes to provide subsidy to farmers in cash to
meet heavy expenses on account of 150 to 300 per cent rise in price of fertilizers
during the last two years?
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THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI SRIKANT JENA): (a) Urea and 21 grades of Phosphatic and
Potassic (P&K) fertilizers are being provided to farmers at subsidized rates. However,
no subsidy is provided on chemicals.

(b) The total availability of major chemicals and petro-chemicals and subsidised
fertilizers during the current financial year upto September, 2012 and November, 2012
respectively is as under:—

1 Chemicals and petro-chemicals (Upto Sept., 12) 89.5800 LMT
2. Subsidised fertilizers (Upto Nov.,, 12) 390.0344 LMT

(c) The increase in Maximum Retail Prices (MRP) of subsidised fertilizers
during the year 2012-13 as compared to previous year is given in Statement
(See below).

(d The Government has a plan to disburse subsidy directly to the farmers
in order to increase transparency and to plug leakages in the subsidy disbursement
process.

Statement

Highest MRP (in Rs/MT) of P&K fertilizers from 2009-10 to
2012-13 (upto Nowv.)

Sl.No. Fertilizer Grades 2011-12 2012-13 Increase
1 2 3 4 5

1. DAP : 18-46-0-0 20297 26500 6203

2. MAP : 11-52-0-0 20000 24200 4200

3. TSP : 0-46-0-0 17000 17000 0

4.  MOP : 0-0-60-0 12040 23100 11060

5.  16-20-0-13 15300 18200 2900

6. 20-20-0-13 15800 24800 9000

7. 23-23-0-0 7445
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1 2 3 4 5
8. 10-26-26-0 16633 22225 5592
9. 12-32-16-0 16500 23300 6800
10. 14-28-14-0 17029

11. 14-35-14-0 17600 23300 5700
12.  15-15-15-0 11500 15600 4100
13. AS: 20.3-0-0-23 11300 11013 -287
14. 20-20-0-0 18700 24450 5750
15. 28-28-0-0 18700 24720 6020
16. 17-17-17-0 17710 20572 2862
17. 19-19-19-0 18093 19470 1377
18. SSP (0-16-0-11) 6300 7500 1200
19. 16-16-16-0 15200 15200 0
20. DAP lite (16-44-0-0) 19500 24938 5438
21. 15-15-15-09 15750 15000 -750
22. 24-24-0-0 14297 16223 1926
23. 13-33-0-6 17400 17400 0
24. MAP lite (11-44-0-0) 18000 21500 3500
25. DAP lite-ll (14-46-0-0) 18690 24800 6110
26. Urea 5310 5360 50

Grades mentioned at Sl.No. 7, 23, 24 and 25 are now not in the NBS Scheme.
The MRP is as per records entered in FMS by the companies.
MRP is exclusive of Loca taxes.

Blank space means not under subsidy scheme or not available in market.
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Requirement of natural gas for fertilizer industry

2375. SHRI TARINI KANTA ROY:
SHRI TAPAN KUMAR SEN:

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to dstate:

(8 the quantity of natural gas required by the fertilizer industry to run the
existing units, make available for future expansion of the existing units, convert the
naphtha/FO/LSHS based units and to revive the closed units in the country;

(b) the estimated year-wise and plant-wise requirement of gas by the fertilizer
industry during 2012-13, 2013-14 and 2014-15;

(c) the expected year of connectivity of gas pipelines to FO/LSHS/naphtha
based and closed fertilizer units; and

(d) how the requirement of natural gas by the fertilizer industry in the said
years be met and from which sources?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI SRIKANT JENA): (@) The quantity of natural gas required
by fertilizer industry to run the existing units, make available for expansion of the
existing units, convert the Naphtha/FO/LSHS based units and reviving the closed
units in the country is 46.9 MMSCMD, 19.2 MMSCMD (approximately 8 units),
9.93 MMSCMD and 16.8 MMSCMD respectively.

(b) The additional estimated year-wise and plant-wise requirement of gas
for conversion of Naphtha/FO/LSHS based units and one Greenfield project during
2012-13, 2013-14 and 2014-15 is given in Statement (See below). The requirement
for gas for expansion and revival project would come during the year 2016-17.

(c) There are four FO/LSHS plants, namely Nangal, Bhatinda and Panipat units
of National Fertilizers Limited and Bharuch unit of Gujarat Narmada Valley Fertilizers
Corporation Ltd. These four plants are aready connected to gas pipelines. There
are five Naphtha based units, namely Madras Fertilizers Limited, Chennai,
SPIC, Tuticorin, Mangalore Chemicals and Fertilizers Limited, New Mangalore,
Zuari Industries Limited, Goa, Kanpur Fertilizers and Cement Limited, Kanpur
(presently closed). Gas pipeline to al these plants is expected to be laid by end
of year 2013-14.
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(d Each company enters into a Gas Sale Purchase Agreement with Gas
Supplying Company, who in turn sources the gas either from domestic source or
through imports.

Statement

A. Year-wise/plant-wise additional requirement of Natural Gas

Sl Name of the unit Additional Requirement (mmscmd)
No.

2012-13 2013-14 2014-15

A Naphtha based

1 ZIL-Goa 1.28 1.28 1.28
2. MCFL-Mangalore 0.00 1.00 1.00
3 SPIC-Tuticorin 0.00 1.66 1.66
4, MFL-Manali 0.00 154 154
5. DIL-Kanpur 0.00 1.70 1.70
I Sub-Total of Naphtha 1.28 6.18 6.18

based plants

B Fuel-Oil based

6. NFL-Panipat 0.90 0.90 0.90
7. NFL-Nanga 1.00 1.00 1.00
8. NFL-Bathinda 0.90 0.90 0.90
9. GNVFC-Bharuch 0.95 0.95 0.95
I Sub-Total of Fuel-Qil 3.75 3.75 3.75
based
C Green Fields Projects
10. MATIX Fert. and Chem.,, 24 24 24
Burdwan
1 Subtotal of Greenfield 24 24 24
Projects

GRrAND ToOTAL: 7.43 12.33 12.33
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Handing over of infrastructure of Durgapur Unit of
HFCL to ADDA

2376. SHRI TAPAN KUMAR SEN:
SHRI PRASANTA CHATTERJEE:

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(8 whether there are more than 1000 quarters in the township of Durgapur
Unit of HFCL and Asansol-Durgapur Development Authority (ADDA) has requested
the company/promoter and Government to hand over the township along with its
infrastructure for their gainful utilization;

(b)  whether in absence of confirmation from ADDA regarding acceptance of
re-evaluation of the assets done by PDIL, the issue remains unresolved;

(c) if so, when the re-evaluation report was sent to ADDA for acceptance;

(d) whether HFCL has been directed by Government to take up the
matter with State Government Authority/ADDA to resolve the issue of township;

and
(e) if so, status thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI SRIKANT JENA): (a) to (c) Yes, Madam. Asansol Durgapur
Development Authority (ADDA) has leased out Durgapur township land to Hindustan
Fertilizer Corporation Limited (HFCL). After the decision of Government of India
to close Durgapur unit of HFCL, ADDA wanted to get back the township land.
HFCL agreed, ‘in-principal’, to handover the land of township to ADDA, subject
to payment of value of the residential and public buildings as per the valuation
done by M/s. Project and Development India Limited (PDIL). The valuation report
was sent to ADDA in the year 2004. The value of quarters, other buildings and
assets as determined by PDIL was Rs. 2062.95 lakhs, but ADDA indicated the value
of these assets as Rs. 1335.67 lakhs only. No agreement on the valuation of quarters
and other buildings and assets has been reached so far.

(d) and (e) Yes, Madam. The situation has changed as Government of India
has decided to revive Durgapur unit of HFCL. The HFCL is in touch with ADDA
to discuss al issues arising in view of changed scenario.
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Adulterated fertilizers

2377. SHRI AAYANUR MANJUNATHA: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to dstate:

@
for sde;

(b)
(©)
(d)
()

whether adulterated fertilizers are available in plenty in the open market

if so, the details thereof;
whether Government has conducted any study in this regard;
if so, the details thereof; and

the steps taken by Government to prevent the sale of such fertilizers?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI SRIKANT JENA): (a) to (d) State Governments are empowered
under Fertilizer Control Order (FCO), 1985, to draw the samples to verify the
adulteration of fertilizer. Statements showing the actions taken by the State Governments
with respect to the non-standard fertilizers, for the last 3 years are given in Statement
(See below).

()
(i)

(i)

(iii)

(iv)

v)

Government has taken following steps in this regard:

Pena provisions under section 7 of the Essential Commodities Act, 1955
which include both fine and imprisonment from 3 months to 7 years are
in force.

The quality of the fertilizer manufactured/imported and marketed in India
is covered under Fertilizer Control Order (FCO), 1985. This Order prohibits
the manufacture/import for sale, sell, offer for sale, stock or exhibit for
sale or distribute any fertilizer which is not of prescribed standard.

The State Governments have been empowered to take follow up action against
sale of non-standard fertilizers. All the offences committed under FCO are
punishable by three months to seven years imprisonment and fine.

State Governments have been advised from 'time to time' by the Department
of Fertilizers to keep a strict vigil so that adulteration of fertilizers should
not take place.

Department of Fertilizers have aso, from time to time, sensitised the
concerned State Governments for gearing up the enforcement agencies under
their jurisdiction for taking all preventive/punitive steps for ensuring that
no adulteration of subsidized fertilizer should take place.
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Providing train level platforms

1t2378. SHRI UPENDRA KUSHWAHA: Will the Minister of RAILWAYS be
pleased to state the number of railway platforms under East Central Railway
which are upto train level and by when train level platforms would be provided
on those railway stations which are devoid of such platforms, for facilitating the
passengers?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI K.J.
SURYA PRAKASH REDDY): 102 nos. of High level platforms have been provided
a 'Al, 'A'" and 'C' category dtations, as per norms on East Central Railway.
Improvement/augmentation to existing facilities including raising of height of platforms
from Rail Level and Medium Level to High Level at railway stations is a continuous
process and works in this regard are undertaken as and when warranted by growth
in passenger traffic subject to availability of funds.

Demand for domestically manufactured electronic goods

2379. DR. PRABHAKAR KORE: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(8 whether it is afact that the demand for domestically manufactured electronic
goods is on the risg

(b) if so, the detals thereof;

(c) whether it is also a fact that the said demand is not being met due to
inadequate production;

(d) if so, the steps being taken by Government to solve this problem; and
(e) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI MILIND DEORA): (@), (b) and (c) The
demand for electronic goods in the country was estimated to be USD 82 hillion
in 2011-12 and is projected to reach USD 400 billion by 2020. However, the domestic
production of electronic goods in the country was of the order of USD 29 hillion
in 2011-12.

tOriginal notice of the question was received in Hindi.
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(d) and (e) The steps taken by the Government to promote electronic hardware

manufacturing in the country are details are given in Statement.
Satement

Seps taken by the Government to promote Electronic Hardware
Manufacturing in the Country

1 Approvals for all foreign direct investment upto 100% in the electronic
hardware manufacturing sector are under the automatic route.

2. The National Policy on Electronics 2012 has been notified with a vision
to create a globally competitive ESDM industry to meet the country's needs
and serve the international market.

3. Policy to provide preference to domestically manufactured electronic
products in procurement due to security considerations and in Government
procurement has been notified.

4, Electronics Manufacturing Clusters Scheme to provide world-class infra-
structure for attracting investments in the ESDM Sector has been notified
by the Government.

5. A Modified Specia Incentive Package Scheme to offset disability and attract
investments in Electronics Systems Design and Manufacturing (ESDM)

Industries has been notified.

6. Scheme for mandatory registration of identified Electronic Products for
meeting specified safety standards has been notified.

7. The indirect tax structure has been rationalized to the extent feasible given
that 217 tariff lines covered under the Information Technology Agreement
(ITA-1) of WTO are exempted from basic customs duty.

8. Government has constituted an Empowered Committee (EC) for identifying
technology and investors for setting up Semiconductor Fabrication facilities

in the country.

9. Under the Electronics Hardware Technology Park (EHTP) Scheme, approved

units are alowed duty free import of goods required by them for carrying
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on export activities, CST reimbursement and excise duty exemption on
procurement of indigenously available goods, as per the Foreign Trade
Policy.

10. Under the Focus Product Scheme of the Foreign Trade Policy, exports
of listed electronic products are entitled to duty credit scrip equivalent
to 2% / 5% of FOB vaue of exports.

11. For the promotion of Research and Development (R&D), a weighted
deduction of 200% of expenditure incurred on in-house R&D in case of
a company engaged in the business of electronic equipment, computers
and telecommunication equipment is available under the Income Tax
Act.

12.  The Department of Electronics and Information Technology (DeitY) provides
funding under several schemes for promotion of R&D, including
support for International Patents in Electronics and IT (SIP-EIT);
Multiplier Grants Scheme and Scheme for Technology Incubation and
Development of Entrepreneurs (TIDE) in the area of Electronics, ICT and

Management.

Uninterrupted and trouble free services by telecom

service providers

2380. SHRI ISHWAR SINGH: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(& whether most of the telecom service providers have failed to provide

uninterrupted and trouble free services to its subscribers;
(b) if so, the facts and details thereof;

(c) whether Government owned BSNL/MTNL also are not providing services
to mobile subscribers as per their satisfaction norms; and

(d) if so, the corrective measures taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI MILIND DEORA): (a) to (d) As per Telecom
Regulatory Authority of India (TRAI) Act 1997, TRAI ,monitor quality of service
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provided by telecom service providers, against the notified quality of service standards,
through quarterly Performance Monitoring Reports (PMRs). As per the performance
monitoring reports for Basic Services (Wireline) submitted by the service providers
for the quarter ending 30th September, 2012, it is seen that the service providers
have met the Quality of Service benchmarks for most of the parameters, except for
the parameters fault incidences and fault repair, which is not met by BSNL and
MTNL in some of the service areas. In respect of Cellular Mobile Telephone Service,
as per PMR for the quarter ending September, 2012, it is seen that the service
providers including BSNL and MTNL, have met the Quality of Service benchmarks

for most of the parameters.

Wherever, deficiencies in meeting the quality of service bench marks are observed,
the matter is taken up with the service providers for taking time bound action to
address the deficiencies. TRAI closely monitors the performance of operators to ensure

that these parameters are complied by service providers.
Guidelines for bulk SMSs

2381. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of COMMU-
NICATIONS AND INFORMATION TECHNOLOGY be pleased to state:

(8 whether it is a fact that Government has issued new guidelines with regard
to bulk SMSs;

(b) if so, the detals thereof;

(c)  whether some of the cell phone companies are not adhering to the guidelines;

and

(d) if so, the action proposed to be taken against those cell phone

companies?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI MILIND DEORA): (a) to (d) Sir, the current
regulatory framework for controlling unsolicited commercial communications/unwanted
SMSs has been laid down by the Telecom Regulatory Authority of India (TRAI)
through "The Telecom Commercial Communications Customer Preference Regulations,
2010" dated 1st December, 2010. All the provisions of the said regulation have come
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into force from 27th September, 2011. TRAI has aso issued several amendments
to these regulations to strengthen the regulatory framework.

TRAI has recently issued the 10th Amendment Regulations on 5th November,
2012, to prevent unregistered telemarketers from misusing bulk SMS packages or
tariff plans, which provide for sending large number of SMSs at nomina charges.
A price restraint has been placed on sending of more than one hundred SMS per
day per SIM a a concessional rate and a minimum charge of 50 paise has been
mandated for SMS sent beyond 100 SMS in a day.

The main regulation has penal provisions against telemarketers for violations of
the provisions of the regulations. In case of violation by a registered telemarketer,
amounts will be deducted from the security deposit of such telemarketer by the
Access Provider as per the following table and such amount will be deposited with
TRALI:

Deduction from Security Deposit of Telemarketer in case

of Violation
Sl No. of Violation by Deduction Security Additional
No. Telemarketer access from security Deposit Security
provider wise deposit Deposit
0 violation Nil 1,00,000 Nil
1 1st Violation Rs. 25,000 75,000 2,00,000
2. 2nd Violation Rs. 75,000 2,00,000 Nil
3. 3rd Violation Rs. 80,000 1,20,000 4,00,000
4. 4th Violation Rs. 1,20,000 4,00,000 Nil
5. 5th Violation Rs. 1,50,000 2,50,000 Nil
6. 6th Violation Rs. 2,50,000 Nil Nil

The regulations also provide for disconnection of telecom resources of unregistered
telemarketers on complaints received on second instance, after issuing a notice on

first violation.
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The main regulation also has pena provisions against Access Providers for
violations of the provisions of the regulations. In case the Access Provider violates
any of the provisions of these regulations, TRAI may constitute an inquiry by an
inquiry committee comprising of officers of TRAI and if on such inquiry the Access
Provider is found to be in contravention of the provisions of regulations, TRAI may
order the Access Providers to pay the following amount by way of financia

disincentive.
Financial Disincentive on Access Providers
Sl Number of Violation by Financial Disincentive
No. access provider
1 1st Violation Rs 1,00,000
2. 2nd Violation Rs 5,00,000
3. 3rd and subsequent Violation Rs 10,00,000

Based on above provisions of the TRAI Regulations, the following action has
been taken against the violators as on 30-11-2012 :-

. 1,53,057 notices have been sent to subscribers who have not registered

as a telemarketer but were doing the telemarketing activities.

. 1,48,149 telephone numbers (telecom resources) of such subscribers have
been disconnected.

. Rs 1,08,94,558 has been deducted from the security deposit of registered

telemarketers in 195 cases.
. 13 telemarketers have been Black-listed.

. Financial disincentive imposed on one of the Access Service

Providers.

Expansion and improvement of telecommunication

services

2382. SHRIMATI NAZNIN FARUQUE: Will the Minister of COMMUNICA-
TIONS AND INFORMATION TECHNOLOGY be pleased to state:
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(@ the details of the physical and financial targets set and achieved for
expansion and improvement of telecommunication services in the country including

North East during the Eleventh Five Year Plan, State-wise and year-wise;

(b) the action taken by Government regarding areas where the set targets could

not be achieved during the said period; and

(c) the future strategy of Government for the expansion and improvement of

telecommunication services in the country?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI MILIND DEORA): (a) and (b) The details,
of the physical and financial targets set and achieved for expansion and improvement
of telecommunication services in the country during the Eleventh Five Year

Plan as per Eleventh Plan document of the Planning Commission, are as given

below:

Targets

Achievements

To reach a telecom subscriber base of
600 million.

To provide 100 million rura telephone
connections by 2010 and reach 200
million connections by 2012, that is,
achieve a rura tele-density of 25 per
cent

To provide a telephone connection on

Target has been achieved. Total number
of telephone connections (upto March
2012): 951.34 million (wireless: 919.17
million and wireline: 32.17 million).
State-wise, including North East and
year-wise achievement is given in
Statement (See below).

Target has been achieved. A tota of
200.81 million rural connections were
provided by 2010. The number of rura
connections and rural teledensity at the
close March 2012 was 330.82 million
and 39.26 per cent respectively.

Target achieved
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demand across the country at an afford-
able price as envisaged in the Broadband
Palicy, 2004.

To provide a broadband connection on
demand across the country by 2012.

To facilitate introduction of mobile TV

To make India a hub for telecom
equipment manufacturing by facilitating
establishment of Telecom — specific
Special Economic Zones (SEZs).

Establishing Telecom Centres of Excel-
lence (TCoEs) in premier educationa
institutions and other reputed organiza-
tions in the country in the PPP mode.

Programme has been initiated. Total
number of broadband connections up to
March 2012 was 13.81 million

Introduced on an experimental basis in
Mumbai and Delhi

During Eleventh Plan the capital invest-
ment in the telecom sector is around
Rs. 830,000 crore. Further Nokia,
Motorola, Flextronics and Foxconn have
set up SEZ units in the country for

manufacturing mobile handsets.

Under Telecom Development and Invest-
ment Promotion (TDIP), 7 TCoEs have
been set up in the Public Private
Partnership (PPP) mode in various areas
of the telecom sector.

(c) With a vision to provide secure, reliable, affordable and high quality

converged telecommunication services anytime, anywhere for an accelerated inclusive

socio-economic development, National Telecom Policy-2012 (NTP-12) has been

approved by the Government. The NTP-12 contains the objectives and strategies to

achieve this vision.
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Sricter radiation norms for mobile towers

2383. SHRI A. ELAVARASAN: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(8 whether Government has announced stricter radiation norms for mobile
towers to reduce emission to one-tenth of the present level and failure would attract
penalties of ¥ 5 lakh per tower;

(b) if so, the details thereof;

(c) whether Government has given any deadline to cell phone makers to comply
with the new norms; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI MILIND DEORA): (a) and (b) In respect
of Base Transmitting Station (BTS), norms for exposure limit for the Radio Frequency
Field (Base Station Emissions) has been reduced to 1/10th of the existing limits
prescribed by International Commission on Non lonizing Radiation Protection (ICNIRP)
with effect from 01.09.2012.

Self-certification regarding compliance of radiation norms is submitted by the
Telecom Service Providers to respective Telecom Enforcement Resource and
Monitoring (TERM) Cells of Department of Telecommunications (DoT). All new BTS
Sites start radiating only after self-certificate is submitted to relevant TERM Cells.
The TERM Cedll tests upto 10% of BTS sites randomly at its discretion. Additionally,
the BTS sites against which there are public complaints are also be tested by TERM
Cell.

If a site fails to meet the prescribed radiation criterion, there is a provision
of levying a penaty of Rs. 5 lakh per BTS per service provider.

() and (d) In respect of Mobile Handsets, the following directions have been
issued by DoT regarding Specific Absorption Rate (SAR) values:

(i) SAR level for mobile handsets is limited to 1.6 Watt/Kg, average over

a mass of 1 gram of human tissue.

@it)  All the new design of mobile handsets shall comply with the SAR value
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of 1.6 Watt/Kg averaged over a mass of 1 gram tissue with effect from
1st September, 2012.

(iii) However, the mobile handsets with existing designs, which are compliant
with 2.0 Watt/Kg averaged over a mass of 10 gram tissue, may continue
to co-exist upto 31st August, 2013.

(iv) From 1st September, 2013, only the mobile handsets with revised SAR
value of 1.6 Watt/Kg are permitted to be manufactured or imported in
India for domestic market.

Relief for BSNL and MTNL from onetime fee for spectrum

2384. SHRI BALWINDER SINGH BHUNDER: Will the Minister of COMMU-
NICATIONS AND INFORMATION TECHNOLOGY be pleased to state:

(8 whether BSNL and MTNL have written to the Ministry for providing them
relief from the one-time fee on telecom operators holding spectrum beyond the cap
fixed by the regulator; and

(b) if so, the details in this regard and the stand of Government on the relief
to MTNL and BSNL?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI MILIND DEORA): (&) and (b) Department
of Telecommunications (DoT) has received requests from BSNL and MTNL for
providing them relief from one time fee on spectrum beyond the cap fixed by the
Government. The matter was placed before the Empowered Group of Ministers (EGoM)
on "vacation of spectrum and auction of 3G spectrum and to look into the grant
of license and allocation of spectrum in 2G band in 22 service areas'. The EGoM,
in its meeting held on 18.10.2012, has directed that the proposal for financial support
to Bharat Sanchar Nigam Limited (BSNL) and Mahanagar Telephone Nigam Limited
(MTNL) in this matter be placed before the Cabinet.

Mobile services for remote rural areas of Uttarakhand

1t2385. SHRI MAHENDRA SINGH MAHRA: Will the Minister of COMMU-
NICATIONS AND INFORMATION TECHNOLOGY be pleased to state:

tOriginal notice of the question was received in Hindi.
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(8 whether Government would provide the people of remote rural areas of
Uttarakhand with good quality mobile services;

(b) if so, whether Government would give licences to the private players so
as to put Bharat Sanchar Nigam Limited (BSNL) in competition; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI MILIND DEORA): (8 to (c) Some
complaints have been received from the mobile subscribers of BSNL in rural/remote
areas of Uttarakhand regarding Quality of Service (QoS). However, BSNL (Bharat
Sanchar Nigam Limited) is in general, meeting the QoS parameters prescribed by
TRAI (Telecom Regulatory Authority of Indi@). In addition to BSNL, 10 private
telecom operators are also providing telecom services in Uttarakhand.

Revenue of post offices

2386. SHRI C.M. RAMESH: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(8 whether it is a fact that revenue of post offices, across the country, is

decreasing day by day;
(b) if so, the details thereof; and
(c) the details of the steps taken by Government to mitigate this problem?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (DR. (SHRIMATI) KRUPARANI KILLI): (a) No, Sir.

(b)  Revenue from Post Offices across the country for the last three years are

as under:
(Rs. in crores)
Revenue Heads 2009-10 2010-11 2011-12 2012-13
(Upto Oct., 2012
Postal Operations/ 6266.70 6962.33 7910.52 5147.03*
SBCC

*SBCC figures have been calculated notionally.
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(c) Does not arise in view of above.
Expansion of telecom services in rural areas

2387. DR. T.N. SEEMA: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(8 whether Government has implemented TRAI's recommendations of October,

2005 for expansion of telecom services in rura aress;

(b) details of villages yet to be provided with telephone connectivity separately
with landline or mobile and reasons therefor, State-wise;

(c) timeframe fixed to connect the unconnected villages and action plan
prepared for the same;

(d) whether private telecom operators are delaying launch of their mobile
services under Universal Service Obligation Fund (USOF) and are not installing mobile
towers in rura aress,

(e) if so, details thereof, operator-wise; and

(f) action including pena action taken against erring operators, operator-
wise?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI MILIND DEORA): (&) Yes, Sir. Action has
been taken on the decisions of Department of Telecommunications on the
Recommendations of the Telecom Regulatory Authority of India (TRAI) on 'Growth
of Telecom Services in Rura IndiaaThe Way Forward' - October 3, 2005.

(b) and (c) The details of villages yet to be connected with Basic Telephone
facility (Land Line + Wireless in Local Loop (WLL) by Bharat Sanchar Nigam Limited
(BSNL) are given in Statement-l (See below). About 57,271 villages in the country
are yet to be connected with mobile services, as per the survey carried out by TERM
Cdls of Department of Telecommunication and details of such villages are given
in Statement-11 (See below). BSNL has planned to provide connectivity to technically
feasible uncovered villages with basic telephone facility by 31.03.2013.

(d) and (e) There have been delays by Private Operators as well as by BSNL
in launching their mobile services under Shared Mobile Infrastructure Scheme of USOF.
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Operator-wise target and achievement in respect of the Shared Mobile Infrastructure
Scheme of USOF is given in Statement-lll (See below).

(f)  Financia pendties have been imposed on companies for delay in rollout
of services as per the provisions of the agreement(s) signed with concerned company.

Apart from above, M/s Reliance Communications Limited and M/s Reliance
Telecom Limited switched off their mobile Base Transceiver Stations (BTSs) at 1191
and 228 USOF supported sites respectively causing suspension/interruption of mobile
services in concerned areas during Nov., 2010 to Feb., 2011. A financial penalty
of Rs.4,63,22,000 has been imposed and recovered from M/s Reliance Communications
Limited and Rs. 1,07,67,500 from M/s Reliance Telecom Limited for the period of
interruption in mobile services caused due to shutting down of services by these
companies. This is in accordance to provisions of the agreement signed by USOF
with these companies.

Statement-|

Details of Villages yet to be connected with Basic Telephone facility
[Land Line+Wreless in Local Loop (WLL)] by BSNL

Name of the State/Circle No. of Villages yet to be connected
with Basic Telephone facility
(Land linetWLL)

1 2
Andaman and Nicobar |slands 149
Andhra Pradesh 2232
Assam 622
Bihar 100
Jharkhand 547
Gujarat 1012
Haryana 86

Himachal Pradesh 71




Written Answers to [14 DEC., 2012 Unstarred Questions 151

1 2
Jammu and Kashmir 23
Karnataka 32
Kerala 0
Madhya Pradesh 131
Chhattisgarh 1552
Maharashtra 1669
North East-I 676
North East-1l 278
Odisha 1860
Punjab 236
Rajasthan 909
Tamil Nadu 0
Uttar Pradesh (EAST) 16
Uttar Pradesh (WEST) 152
Uttarakhand 245
West Bengal 840
ToTAL: 13,438

Satement-I1

Sate-wise summary of villages uncovered with mobile services as per the
survey carried out by TERM Cells of DoT

S.  Name of the State/Service Area No. of villages uncovered
No with mobile services
1 2 3

1. Andhra Pradesh 4660
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1 2 3

2. Assam 2976
3. Bihar 271
4. Jharkhand 5308
5. Delhi 1

6. Gujarat 1938
7. Haryana 32

8. Himachal Pradesh 1997
9. Jammu and Kashmir 636
10. Karnataka 1197
11. Keraa 0

12. Madhya Pradesh 1771
13. Chhattisgarh 5460
14. Maharashtra 5394
15.  North East-l (Meghalaya, Mizoram and Tripura) 4021
16.  North East-l1l (Arunachal Pradesh, Nagaland 3873

and Manipur)

17. Odisha 6734
18.  Punjab 100
19. Rajasthan 3153
20. Tamil Nadu 197
21. Uttar Pradesh 5013
22. Uttarakhand 1419
23. West Bengal 899
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1 2 3
24.  Andaman and Nicobar Islands 221
GRAND TOTAL: 57,271
Statement-I11

Operator-wise detail of Shared Mobile Infrastructure Scheme of USOF

) Details in respect of installation of mobile towers

Sl Name of Number of Mobile Number of Pending

No. Infrastructure Towers to be Towers installed Towers

Provider set up till Oct' 2012

1. RCIL 407 404 3

2. OTIL 88 88 0

3. GTL 410 410 0

4. KEC 381 375 6

5. BSNL 5758 5724 34

6. VODAFONE 309 309 0
ToTAL: 7353 7310 43

L egends:

BSNL: Bharat Sanchar Nigam Ltd.

GTL: GTL Infrastructure Ltd.

KEC: KEC Internation Ltd.

RCIL: Reliance Communications Infrastructure Ltd.
VECL: Vodafone Essar Cellular Ltd.

VESL: Vodafone Essar South Ltd.

Viomnetworks: Viomnetworks Pvt. Ltd.
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. Details in respect of installation of BTSs (Base Transceiver Stations)
S. Name of Universa Number of Number of BTs Pending
No. Service Provider BTSs to installed till BTSs
be set up Oct' 2012
1. BSNL 5311 5113 198
2. Aircel/Dishnet 1586 914 672
3. Vodafone 2943 2676 267
4. Bharti Airtel 1174 1129 45
5. ldea 2630 2544 86
6. RCL 4774 1633 3141
7. RTL 3641 1886 1755
TotAL: 22,059 15,895 6,164

RCL-Reliance Communications Ltd.

RTL-Reliance Telecom Limited
Semiconductor facilities in the country

2388. SHRI NARESH AGRAWAL: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(@ the present status of semiconductor industry in the country;

(b) the present market for semiconductors in the country and the growth
expected in the next ten years;

(0 how much of this demand is being met through imports;

(d) whether Government has taken any steps to set up new semiconductor
facilities in the country and the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI MILIND DEORA): (a), (b) and (c) The
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semiconductor industry in India comprises of two main parts — consumption of
integrated circuits (or 'IC's) by the electronics products industry in India, and the
design of these integrated circuits as outsourced design services work done by Indian
IT companies for foreign clients.

Most of the requirements of semiconductors are presently met through imports,
as there is negligible (less than 1%) production of these chips in India

However, India has demonstrated its strength in the semiconductor design industry.
The country is home to all the top 25 global semiconductor companies, most of
whom are engaged in highly skilled design and development services out of India
development centres.

As per the report of India Semiconductor Association (ISA), jointly with
M/s Frost and Sullivan, titled "Report on Semiconductor Market" released in 2011, the
total market for semiconductors in India during the year 2010 stood at USD 6.55 Billion.
Mobile Devices, Telecommunication and Information Technology/Office Automation
contributed 82% to total Semiconductor revenues in 2010. The demand of Electronic
System Design and Manufacturing (ESDM) is projected to reach USD 400 billion by
2020. On an average, the semiconductors market is expected to constitute 10% -15%
of the total ESDM market of USD 400 Billion. Thus, the total semiconductor market
is expected to grow to a level of USD 40 - 60 billion by the year 2020.

(d)  Yes, Sir. As part of the efforts to stimulate Electronics System Design and
Manufacturing ecosystem in the country, the Government has, inter-alia, decided to set
up semiconductor wafer fabs in the country. An Empowered Committee has been set
upto identify the technology and investors for setting up the semiconductor wafer fabs
and recommending nature and quantum of incentives to be provided by the Government.
Globa responses were sought in the form of an Expression of Interest (EOI) from
companies to set up fabs. The Government is at an advanced stage in evaluating the
responses received and the procedure is expected to be completed shortly.

(e) Does not arise.
Auction of spectrum

12389. SHRI RAM JETHMALANI: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

tOriginal notice of the question was received in Hindi.
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(8 whether it is a fact that 122 licences had been cancelled by the Supreme
Court;

(b) if so, the details of spectrum being used under these licences;
(c) whether Government has auctioned all this spectrum; and

(d) if so, the facts thereof alongwith the amount generated through this auction
and the spectrum still to be auctioned?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI MILIND DEORA): (&) Sir, in Writ Petition
(Civil) No. 423 of 2010 and Writ Petition (Civil) No. 10 of 2011 Supreme Court
vide its order dated 02.02.2012 has directed that the licences granted to the private
respondents on or after 10.01.2008 pursuant to two press releases issued on 10.01.2008
and subsequent alocation of spectrum to the licenses are declared illegal and are
guashed.

(b) to (d) A total of 473.6 MHz (413.6 MHz in 1800 MHz band and 60
MHz in 800 MHz band) spectrum was alotted in respect of the 122 fresh UAS
licenses granted after 10.01.2008. A total quantum of 95 MHz of spectrum (CDMA)
was put to auction in the 800 MHz band and a total quantum of 295 MHz (GSM)
was put to auction in the 1800 MHz band, making a total of 390 MHz. The tota
bid value redlized through 1800 MHz band spectrum auction is Rs.9407.64 crores.

GSM and CDMA based mobile connectivity of BSNL in Bihar

2390. SHRI ALI ANWAR ANSARI: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(@ the alocated capacity of GSM and CDMA subscribers by BSNL for Bihar
Telecom circle;

(b) the criteria chosen for alocation and whether any assessment/study was
made before allocating;

(c) the details of purchase orders for mobile equipments like Base Transceiver
Stations (BTS) for GSM services placed by BSNL, in the last three years, year-

WISE]

(d how many of these orders have been executed so far;
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(e) whether non-availability of telecom equipments is hampering the growth
of this sector in Bihar; and

(f) the steps taken by BSNL to speed up process of procurement so that
BSNL does not lag behind other private operators?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI MILIND DEORA): (8 and (b) Bharat
Sanchar Nigam Limited (BSNL) has an equipped Global System for Mabile
communication (GSM) capacity of 22,65,684 lines and Wireless in Local Loop (WLL)
capacity of 2,36,250 lines in Bihar Telecom Circle. For future expansion, BSNL
has alocated 7,50,000 lines of GSM and nil for WLL in Bihar Telecom Circle.
BSNL makes the assessment for alocation after analysis of mobile traffic, available
capacity and the criteria for running congestion in existing network and for providing
coverage to some additional areas.

(c) and (d) Details of last two purchase orders placed by Bihar Telecom Circle
of BSNL for GSM equipments are as follows:

2007-08

. 4 Purchase Orders Placed for 1022 BTSs (Base Transceiver Stations)
. 3 Purchase Orders placed for 391 BTSs.

2008-09

. 4 Purchase Orders placed for 799 BTSs (3G)

All Purchase Orders have been fully executed, except 4 Purchase Orders for
799 BTSs (3G).

(e) and (f) During the last few years, the growth of mobile services of BSNL
in Bihar Telecom Circle has witnessed downward trend due many reasons including
the delay in procurement of mobile equipment. However, during 2012-13, tender for
procurement of mobile equipment in North/South and East Zone has been finalized
by BSNL

GSM based mobile connectivity of BSNL in Bihar

2391. SHRI ALI ANWAR ANSARI: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:
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(8 the present geographical area and population that is catered to by GSM
based mobile connectivity of BSNL in Bihar;

(b) the steps taken to provide adequate telecom equipments by BSNL in Bihar
Telecom circle to meet/cover all GSM subscribers,

() the requirement of 2G and 3G Base Transceiver Stations (BTS) for Bihar
Telecom circle as have been assessed and out of it how many are in position at
present; and

(d) the steps being taken to augment the infrastructure and provide required
equipment to meet the shortfall?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI MILIND DEORA): (a) Bharat Sanchar
Nigam Limited (BSNL) covers 68% of geographical area and about 65 million of
population in Bihar through Global System for Mobile Communications (GSM) based
mobile connectivity.

(b) to (d) Bharat Sanchar Nigam Limited (BSNL) augments its capacity for mobile
network based on techno-commercial considerations. Presently, Bihar Telecom Circle
of BSNL has GSM based equipped capacity of 22,65,684 lines. However, to augment
the mobile infrastructure, BSNL has finalised tender for procurement of mobile
equipment in North/South and East Zone during the 2012-13.

Broadband for villages

2392. SHRI BAISHNAB PARIDA: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(@ whether it is proposed to set apart ¥ 20,000 crores for reaching out
broadband to around 2.5 lakh villages in the country;

(b) if so, the details thereof;

(c) the details of villages that would be covered in Odisha and other such
underdeveloped States; and

(d) the details of other such facilities that are proposed to be created in the
farflung rura areas to help the villagers remain updated about latest developments
in the country?
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THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI MILIND DEORA): (a) and (b) Yes, Sir.

The Government has approved a scheme for creation of a National Optical Fibre
Network (NOFN) on 25.10.2011 for providing Broadband connectivity to 2,47,864
Village Panchayats in the country. The project will be funded by USOF and initial
estimated cost of project is Rs.20,000 Crore. The project is proposed to be completed
in 2 years.

NOFN project is being executed by a Specia Purpose Vehicle (SPV) i.e. Bharat
Broadband Network Limited (BBNL), a company incorporated under Indian Companies
Act 1956 fully owned by Central Government, with equity participation from
Government, BSNL, Railtel and Powergrid. The Company has been incorporated on
25.2.2012 for this purpose

The optical fibre has predominantly reached State capitals, districts and blocks,
at present. National Optica Fibre Network (NOFN) project is planned to connect
2,47,864 Gram Panchayats in the country through optical fibre utilizing existing fibres
of PSUs viz. BSNL, RailTel and Power Grid and laying incremental fibre wherever
necessary to bridge the connectivity gap between Gram Panchayats and Blocks.

(c) Sate-wise details of Gram Panchayats including Gram Panchayats in Odisha
to be covered with broadband connectivity through the National Optical Fibre Network
(NOFN) project is given in Statement (See below). This includes 6233 Gram Panchayats
in Odisha

(d On completion of the NOFN project, non-discriminatory access to the
network will be provided to al the categories of service providers. These access
providers/service providers like mobile operators, Internet Service Providers (1SPs),
cable TV operators, content providers can launch various services in rura aress.
Various applications for e-health, e-education, e-governance etc. will be provided.

Statement

Sate-wise detail of Village Panchayats to be covered with broadband connec-
tivity through the National Optical Fibre Network (NOFN) project

S.No. State/Union Territory Number of Village Panchayats

1 2 3

1. Andaman and Nicobar Islands 67
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1 2 3

2. Andhra Pradesh 21862
3. Assam 3943
4, Bihar 8460
5.  Chhattisgarh 9837
6. Gujarat (including Dadra and Nagar Haveli & 14439

Daman and Diu)

7. Haryana 6234
8. Himachal Pradesh 3241
9. Jammu and Kashmir 4146
10. Jharkhand 4559
11.  Karnataka 5657
12. Keraa 999

13.  Lakshadweep 10

14. Madhya Pradesh 23022
15.  Maharashtra (including Goa) 28078
16.  Tripura 1040
17.  Mizoram 768

18. Meghaaya 1463
19.  Arunachal Pradesh 1756
20.  Manipur 3011
21. Nagaland 1110
22. Odisha 6233
23.  Punjab 12809

24,  Chandigarh 17
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1 2 3
25. Rajasthan 9200
26. Tamil Nadu 12617
27.  Puducherry 98
28. Uttar Pradesh 52125
29.  Uttarakhand 7546
30. West Bengal 3354
3L Sikkim 163
ToTAL: 2,47,864

Subsidies provided from USOF

2393. SHRI PIYUSH GOYAL: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(8 the details of the Universal Service Obligation (USO) Fund balance at
the end of November, 2012;

(b) the details of addition and utilization of USO Fund for each of the last

five years;

(c) the details of subsidies provided by Government from USO Fund and the

subsidy mechanism;

(d) whether Government has conducted any impact assessment of subsidies
provided through USOF;

(e) if so, the details thereof; and
(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI MILIND DEORA): (a) The details of the
Universal Service Obligation (USO) Fund balance at the end of October, 2012 are
given in Statement-l (See below). Potential balance at the end of November, 2012
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can be compiled only after 15th December, 2012, the due date for submission of
disbursement figures for November, 2012 by CCA (Controller of Communication
Accounts) offices to USOF Head Quarter.

(b) The details of addition and utilization of USO Fund for each of last five
years are given in Statement-1l (See below).

(c) The details of subsidies provided by Government from USO Fund are
given in Statement-11l (See below). The subsidy mechanism used is viability gap
funding under which Telecom Service Providers are encouraged to provide telecom

services in unviable rural areas.
(d) and (e) Yes, Sir. The details are given in Statement-1V (See below).
(f) Does not arise in view of (e) above.
Statement-1

Details of Universal Service Obligation (USO) Fund Balance at the
end of October, 2012

(Rupees in Crore)

Financid Funds Funds Reimbursement Balance
Year Collected as disbursed of LF (Licence
USL (Universal Fee) and
Service Levy) Spectrum
(as per DoT Charges
Accounts) to BSNL
(1) ) ©) (4) 5
2002-03 1653.61 300 2300
2003-04 2143.22 200 2300
2004-05 3457.73 1314.59 1765.68
2005-06 3215.13 1766.85 582.96
2006-07 3940.73 1500 0

2007-08 5405.8 1290 0
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@ 2 ©) (4) ©)
2008-09 5515.14 1600 0
2009-10 5778 2400 0
2010-11 6114.56 3100 0
2011-12 6723.57 1687.96 0
2012-13* 3087.84 330.13 0
ToraL: 47035.33 15489.53 6948.64 24597.16

*2012-13 based on collections and disbursement upto 31.10.2012

Statement-1 1

Details of Addition and Utilization of USO Fund for each of the

last five years and current year

(Rupees in Crore)

Financia Year

Funds Collected as
USL (Universal Service
Levy) (as per DoT

Funds Disbursed

Accounts)

D @) (©)
2007-08 5405.8 1290
2008-09 5515.14 1600
2009-10 5778 2400
2010-11 6114.56 3100
2011-12 6723.57 1687.96

2012-13* 3087.84 330.13

*2012-13 based on collections and disbursement upto 31.10.2012.
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Satement-1V

Impact assessment studies through USOF

S, Activity/Scheme on which Agency that Present Status
No. impact assessment studies conducted
wag/is being done the study
1. Operation and Maintenance Done by Completed
of Village Public Telephones USOF
(VPTs)
2 Provision of Rura Wire [IM Ahmedabad's Survey
line Broadband Idea Telecom Centre completed.
of Excellence
(II'TCOE)

BSNL's market share in wireless segment

2394. SHRI PIYUSH GOYAL: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(@ whether it is a fact that BSNL Mobile's (wireless) market share has been
decreasing over the past five years and if so, the details thereof;

(b) whether Government has undertaken any measures to improve BSNL's
market share in wireless segment;

(c) if so, the detals thereof;
(d) if not, the reasons therefor; and
(e) the details of the impact of the measures taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI MILIND DEORA): (a) Detals of wireless
market share of Bharat Sanchar Nigam Limited (BSNL) during the last five years
and the current year (upto 30.9.2012) are as follows:

As on BSNL's wireless Market share (%)

1 2

31.03.2008 15.64
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1 2
31.03.2009 13.32
31.03.2010 11.88
31.03.2011 11.32
31.03.2012 10.71
31.09.2012 10.99

(b) to (e) BSNL has taken following initiatives to improve its wireless market
share:

. Strengthening of sales and distribution channel of mobile through Project
Vijay.
. Augmentation of Mobile capacity by 15 Million i.e. Phase-VII

. Use of IT tools for monitoring performance of sales channels.

. Weekly meeting with Franchisees/Retailers and Sales teams of BSNL at
SSA (Secondary Switching Area) head level.

. Fixing of target to sales team and ensuring delivery of material.
. Fixing and monitoring retailer manager wise target.
. Special camp to interact with customer willing to port out for their retention

by sorting out their problems.

. Opening new sales channels in rural areas through agreement with Postal
Department to increase rural reach.

. Aggressively push smart devices bundled with 3G Data plans as well as
wireless broadband with 3G data cards/tablets/routers etc.

. Sustained Focus on Value Added Services catering to various segments
of the society.

. Monitoring of Quality of Service (QoS) parameters to adhere to the
benchmarks stipulated by TRAI.

As a result of the above initiatives, BSNL's wireless market share has improved
from 10.71% (as on 31.03.2012) to 10.99% (as on 30.09.2012).
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Investigations in allocation of excess 2G spectrum

2395. SHRI JAI PRAKASH NARAYAN SINGH: Will the Minister
of COMMUNICATIONS AND INFORMATION TECHNOLOGY be pleased to
state:

(@ whether it is a fact that CBI has completed its investigation against Bharti
Telecom Ltd. for allocation of excess 2G spectrum scam;

(b) if so, the reasons for not chargesheeting the Directors of the company
even after the completion of investigation; and

(c) by when chargesheet against the company and its Directors would be filed
in the court?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI MILIND DEORA): (8) A Case RC-24(A)/
2011/CBI/ACB/Ddhi was registered on 17.11.2011 u/s 120B IPC r/w Section 13(2)
riw 13(1)(d) of PC Act, 1988 against Sh. Shyamal Ghosh, the then Secretary (Telecom),
Department of Telecom (DoT), Sh. JR. Gupta, the then Deputy Director General
(Value Added Service), DoT, M/s Bharti Cellular Ltd., New Delhi (now known a
M/s Bharti Airtel Ltd.), M/s Hutchison Max Pvt. Ltd., Mumbai (known as M/s Vodafone
India Ltd.), M/s Sterling Cellular Ltd., New Delhi ( known as M/s Vodafone Mobile
Services Ltd.) and unknown officials of DoT and others in respect of allocation
of additional spectrum. Investigation in this case is complete.

(b) and (c) Further action in this case is being taken.
Misuse of international SIM cards by anti-national elements

2396. SHRI MANSUKH L. MANDAVIYA:
SHRI PARSHOTTAM KHODABHAI RUPALA:

Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(8 the action taken by Government on the fact that due to easy availability
of international pre-paid mobile SIM cards without any proper verification of profile
of the SIM card users, they are used in the country for communication by anti-
national elements due to which police and security agencies are helpless to trace
out such communications and to capture such antisocial elements;
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(b)  whether the Ministry is going to take any steps in coordination with the
Ministry of Home Affairs to prevent misuse of international SIM cards by anti-national

elements;, and
(c) if so, the detals thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI MILIND DEORA): (a) to (c) Department
of Telecommunication (DoT) issues No objection Certificate (NoC) for sale of
International SIM cards/Global Calling Cards in India with certain terms and conditions
to the Indian companies. These cards are being offered only to Indian customers
for use outside India only. All such companies are required to send the details of
subscriber related information to Security Agencies periodically. Further, Telecom
Enforcement Resource and Monitoring (TERM) Ceélls i.e. field units of DoT have
also been directed to carry out periodic inspections of such companies vide letter
dated 27.06.12.

Empowered Group of Ministers decision on charging of
spectrum fee

2397. SHRIMATI GUNDU SUDHARANI:
SHRI JAI PRAKASH NARAYAN SINGH:

Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(8 whether it is a fact that Empowered Group of Ministers (EGoM) has
overruled the recommendations of the Telecom Commission to suit the interests of
certain operators and thereby decided to charge excess spectrum prospectively from
the earlier decision of the Telecom Commission to charge retrospectively;

(b) whether it is also a fact that CAG has estimated the loss at ¥ 36,993

crores for the excess spectrum;

(c) if so, whether Government has calculated the impact of charging spectrum
fee from retrospective date to prospective date;

(d) if so, the details thereof; and

(e) the reasons for overruling of the decision of the Telecom Commission by
EGoMs?
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THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI MILIND DEORA): (a) and (€) Empowered
Group of Ministers (EGoM), after considering various issues, including Telecom
Commission recommendations, Ld. Attorney General's opinion, etc. on the issue of

one time spectrum charge, made, among others, the following recommendations:

Q) For spectrum holding upto 4.4 MHz (GSM)/2.5 MHz (CDMA), no one-

time charge be levied.

(i)  For al spectrum holdings beyond 4.4 MHz (GSM)/25 MHz (CDMA),
one time charge be levied prospectively at 2012 auction determined price.
Date of charging will be the date of commencement of the first quarter
following the cabinet decision.

(i)  For spectrum held above 6.2 (GSM)/5.0 MHz (CDMA), one time charge
be levied from July, 2008 onwards. There will be two prices. The price,
pro-rated for the period July, 2008 upto the date of applicability of auction
determined price, would be the 2001 entry fee divided by 6.2, duly indexed
using State Bank of India Prime Lending Rate (SBI PLR). The auction
determined price be levied for spectrum beyond 6.2 (GSM)/5.0 MHz
(CDMA) with effect from the date of commencement of the first quarter
following the date of the Cabinet decision.

(b) The extract of the para 4.10 of the CAG Report No.19 of 2010-11 is
given in Statement (See below).

(c) Government has decided to levy one time charge on holding of excess
spectrum beyond 6.2 MHz (GSM) from July, 2008 onwards.

(d) Does not arise in view of (c) above.
Satement
Value of spectrum allocated beyond the contracted quantity

It was noticed in audit that 9 operators as per the details in the box, were
alotted spectrum beyond the upper limit laid down in the UASL agreement. Thus
while the DoT, on one hand, was not processing pending applications for licence
due to non availability of spectrum, on the other hand it was alotting spectrum
to existing operators beyond the contracted limit without any upfront charges being
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imposed or without determination of market price of spectrum. Based on the amount
charged from CDMA operators for grant of GSM spectrum in 2007, the value
of spectrum held by these operators beyond the contracted unit:

Aircel 3.6 1
Bharti 324 13
BPL (Mumbai) 38 1
BSNL 61.6 19
IDEA 12.6 6
MTNL (Delhi and Mumbai) 12.4 2
Reliance 1.8 1
Spice (Punjab) 16 1
Vodafone 19.6 7

worked out to Rs. 2561 crore though its market value on date would be higher.

The Technical Committee appointed by Hon'ble MoC&IT for "Allocation of Access
(GSM/CDMA) spectrum and pricing" recommended in May 2009, that the additional
spectrum assigned beyond 6.2+6.2 MHz in an service area should attract an upfront
charge equivalent to the 3G auction price from the date of assignment.

Subsequently, TRAI also recommended in May 2010 for charging the additional
spectrum held by operators beyond the licensed quantity which is under consideration
of the Government. In the event of these recommendations being accepted, the
additional flow of revenue to the Government would come to Rs. 36,993 crore.

Methodology for charging of excess spectrum

2398. SHRI JAl PRAKASH NARAYAN SINGH:
SHRIMATI GUNDU SUDHARANI:

Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(8 whether it is a fact that Government is proposing to charge the operators
for excess spectrum held by them from 2008 onwards till December, 2012 at 2001
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auction price indexed to SBI Prime Lending Rate (PLR) and divided by 6.2 MHz
as reported in the news papers,

(b) if so, the logic behind dividing 2001 auction price by 6.2 MHz and not
4.4 MHz; and

(c) the reasons for not charging from the retrospective date of allotment?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI MILIND DEORA): (& to (c) The
Government, considering various issues, including Telecom Commission recommen-
dations, Ltd. Attorney General's opinion, etc. on the issue of one time spectrum charge,
has decided, for spectrum held above 6.2 MHz (GSM), a one-time charge be levied
from July, 2008 upto the date of applicability of auction determined price, would
be the 2001 entry fee divided by 6.2, duly indexed using State Bank of India Prime
Lending Rate (SBI PLR). The auction determined price be levied for spectrum beyond
6.2 MHz (GSM) with effect from the date of commencement of the first quarter
following the date of the Government decision.

Auction of CDMA spectrum

2399. SHRIMATI GUNDU SUDHARANI:
SHRI JAI PRAKASH NARAYAN SINGH:

Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(@ whether it is a fact that the auction process of CDMA spectrum has flopped
as both Tata and Videocon have withdrawn their applications as reported in the media;

(b) if so, the analysis of Department of Telecom for the failure of auction
process for 800 MHz spectrum;

(c) whether it is because of the high reserve price set by DoT or some other
reasons alongwith the details thereof; and

(d) the manner in which Government proposes to make use of the available
800 MHz spectrum?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI MILIND DEORA): (a) Both the applicants
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M/s Tata Teleservices Limited and M/s Videocon Telecommunications Limited withdrew
their applications for CDMA spectrum in the 800 MHz auction. As there were no
participants for the CDMA spectrum in the 800 MHz band, no auction took place for
this spectrum.

(b) to (d) No decision has been taken yet in this regard.
Non-recovery of landline telephone bills in Uttar Pradesh

2400. SHRIMATI KUSUM RAL:
SHRI PRABHAT JHA:
SHRI ARVIND KUMAR SINGH:

Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(8 whether Government has received representations/complaints from Members
of Parliament regarding non-recovery of landline telephone bills in Uttar Pradesh
(East) Telecom Circle during November, 2012 which has resulted in huge loss to
public exchequer;

(b) if so, the detals thereof;
(c) the details of action taken against representations from MPs, so far;

(d) whether enquiry would be set up regarding non-recovery of landline bills
in UP (East) Telecom Circle and responsibility would be fixed;

(e) if so, the details thereof;
(f) if not, the reasons therefor; and
() by when the recoveries and legal action are likely to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI MILIND DEORA): (& and (b) Bharat
Sanchar Nigam Limited (BSNL) has received two complaints from Members of
Parliament regarding non-recovery of landline telephone bills in Uttar Pradesh (East)
Telecom Circle during November, 2012. Details of these complaints are as follows:

1 Complaint from Shri Yashvir Singh, Member of Parliament (Lok Sabha)

e  Telephone No. 05498-251001 Shri Amar Nath Rai, outstanding dues
Rs. 30098/-
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e Telephone No. 05498-251233 Shri Manish Rai, outstanding dues
Rs. 19044/-

2. Complaint from Shri Prabhat Jha, Member of Parliament (Rajya
Sabha)

e Telephone No. 05498-251001 Shri Amar Nath Ra  regarding
outstanding dues of Rs. 30098/-

e Telephone No. 05498-251233 Shri Manish Ra regarding outstanding
dues of Rs. 19044/-

(c) to (g) Notices have been issued by Ballia SSA (Secondary Switching Area)
to the defaulters and the defaulters have also been personally contacted for Payment
of outstanding telephone hills. In case, telephone dues are not paid in-time, BSNL

will take al necessary action.
Outstanding telephone dues of BSNL in Uttar Pradesh

2401. SHRI PRABHAT JHA:
SHRIMATI KUSUM RAI:
SHRI ARVIND KUMAR SINGH:

Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(@ whether huge landline bills amounting to crores of rupees are due for
payment since many years in Uttar Pradesh East Telecom Circle of BSNL;

(b) if so, the reasons therefor;

(c) the names of defaulters against whom landline telephone bills of BSNL
are pending under Chitbaragaon and Narahi exchanges in Ballia district in Uttar Pradesh
alongwith the amount of bill outstanding for payment, defaulter-wise;

(d) the details of outstanding dues recovered during last three years from these

defaulters,
(e) whether legal action has been taken against above said defaulters;, and

(f) if so, the details thereof and if not, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI MILIND DEORA): (a) and (b) Some landline
bills are due for payment in Uttar Pradesh East Telecom Circle of Bharat Sanchar
Nigam Limited (BSNL). The main reason for the same is that the subscribers after

availing the services switch over from BSNL without paying the dues.

(c) to (f) The details of the names of defaulters against whom landline telephone
bills of BSNL are pending under Chitbaragaon and Narahi exchanges in Ballia district
in Uttar Pradesh (East) Telecom Circle alongwith the amount of bill outstanding for
payment, defaulter-wise are given in Statement-l (See below) and the details of
outstanding dues recovered during last three years from these defaulters are given
in Statement-11 (See below).

As per BSNL policy, legal action is initiated only when outstanding amount exceeds
Rs.25000 to avoid huge legal expenditure including court fees and legal charges.
Civil Suits are filed by BSNL against defaulters exceeding Rs.25000 and if not paid
after persuasion within 3 years. In two cases only, one each in Chitbaragaon and
Narahi exchanges in Ballia SSA, outstanding amount exceeds Rs. 25000/-. In these
cases, BSNL is taking al necessary actions.

Statement-|

Details of outstanding amount in r/o Chitbaragaon Exchange of
Ballia SSA in UP (E)

S.  Phone. No Name of the customer Outstanding
No. Amount
1 2 3 4

1. 5498236024 Post Master 5580
2. 5498236108 Sahara India 601

3. 5498236282 Shiv. Kumar Prasad 1735
4. 5498236376 Sachiv 2090

5. 5498236445 Shalendra Pratap Singh, S/o Dharmatmanand 13737

6. 5498236468 Pashupat Nath Tiwari S/o Sri Shashi 2007
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1 2 3 4

7. 5498236471 Zayada Khatun W/o Sri Shaukat Ali 1750

8. 5498236472 Modhoor Verma S/o Late Baboonandan Verma 10727

9. 5498236479 Nirgj Kumar Singh 1036
10. 5498236480 Rajesh Prasad Chourasiya 789
11. 5498236481 Akhilesh Ram 4161
12. 5498236501 Principal Jamuna Ram 3093
13. 5498236502 Principa Jamuna Ram 3093
14. 5498236503 Principa Jamuna Ram 3093
15. 5498236504 Principal Jamuna Ram 1631
16. 5498236505 Principa Jamuna Ram 1631
17. 5498236506 Principa Jamuna Ram 1631
18. 5498236507 Principal Jamuna Ram 1631
19. 5498236508 Principa Jamuna Ram 1631
20. 5498236509 Principa Jamuna Ram 3093
21. 5498236003 Aftab Ahmad 200
22. 5498236005 Sunil Kumar Srivastav 2376
23. 5498236007 Sada Nand Gupta 1546
24. 5498236008 Uma Shankar Srivastav 132
25. 5498236009 Badouzzama Wasami 2116
26. 5498236010 Ziaullah 2075
27. 5498236013 Mukhtar Ahmad 1763
28. 5498236016 Suresh Kumar Mishra -1

29. 5498236020 Santosh Tiwari 1487
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1 2 3 4

30. 5498236021 Br. Manager 2845
31. 5498236022 M/S Ram Rayendra 459
32. 5498236025 Dayashankar Prasad 274
33. 5498236026 Ofiice 2/C State Bank of India 4186
34. 5498236032 Gaurishankar Umashankar 693
35. 5498236038 Ashok Kumar S/o Late Varnasi Lal 665
36. 5498236042 Dharmatma Nand 513
37. 5498236046 S.P 1026
38. 5498236047 Ram Sheelyadav 3871
39. 5498236048 Vinod Shankar Gupta 829
40. 5498236054 Hari Narayan Singh 1081
41. 5498236057 Sah Alam 1973
42. 5498236060 Ram Abbu Prasad 960
43. 5498236066 Dilip Kumar Kesari 2151
44. 5498236073 Chhathulal Ram 2301
45. 5498236081 Ram Janam Upadhyay 3426
46. 5498236084 Sabbir Ahmad 131
47. 5498236088 Surendra Ram 2666
48. 5498236090 Pati Narayan Singh 274
49. 5498236115 Ramesh Kumar Gupta 253
50. 5498236116 Inoradeo Singh Pradhan 1623
51. 5498236129 Rajesh Anchal 1091
52. 5498236140 Vishwanath Prasad Srivastav 132
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53. 5498236149 Satya Narayan Prasad 1463
54. 5498236151 Geeta Devi W/o Sri Ashok Kumar 1642
55. 5498236152  Vijay Narayan Yadav 1546
56. 5498236155 Anil Kumar Gupta 238
57. 5498236168 Sanatanjee 1857
58. 5498236186 Rinku Singh 1688
59. 5498236196 Deen Bandhu Prasad (Prabandhak) 383
60. 5498236200 Gupteshwar Ram 120
61. 5498236208 Autinash Tiwari 19653
62. 5498236237 Rajendra Prasad 1139
63. 5498236241 Deen Bandhu Prasad Verma 30070
64. 5498236270 Bhim Shankar Verma 2021
65. 5498236292 Deepak Kumar Kharwar 2225
66. 5498236310 Radheshyam Agrawal 1834
67. 5498236319 Santosh Kumar Upadhyay 132
68. 5498236342 Principal 1963
69. 5498236354 Doodh Nath Yadav 276
70. 5498236358 Santosh Kumar 1968
71. 5498236373 Ram Sanehi Yadav 1546
72. 5498236385 Amar Nath Upadhyay 133
73. 5498236390  Ajay Kumar Singh 132
74, 5498236412 Krishna Mohan Upadhyay 1205
75. 5498236419 Virendra Singh 1831
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76. 5498236424 Prabhu Narayan Verma 807
77. 5498236431 Parshuram Upadhyay 274
78. 5498236440 Ashok Kumar Kesarwani 844
79. 5498236450 Santosh Kumar Tiwari 230
80. 5498236456 U.P. State Warehousing Corporation 121
81. 5498236460 Rajesh Kumar Singh 994
82. 5498236477 Harimohan 3217
TortaL: 191409
Details of outstanding amount in respect of Narahi Exchange of
Ballia SSA in UP (E)
S.  Phone. No Name of the customer Outstanding
No. Amount
1 2 3 4
1. 5498251052 Balveer Rai 335
2. 5498251252 Muran Ahmad 4264
3. 5498251253 Supertendent Samudayak Helth Center 5931
4. 5498251001 Amar Nath Rai 30098
5. 5498251006 Kunti Devi 1273
6. 5498251015 Om Prakash Rai 355
7. 5498251016 Vijay Shankar Sinha 120
8. 5498251031 Manish Rai 17410
9. 5498251033 Imtiyaz Ansari 865
10. 5498251036 Shiv. Kumar Rai 1559
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1 2 3 4

11. 5498251047 Uttam Kumar Rai 1328
12. 5498251055  Vidyasagar Rai 722
13. 5498251061 Ram Prasad Chourasiya 1428
14. 5498251071 Shesh Mani Rai 2387
15. 5498251072 Lilawati Rai 4029
16. 5498251075 Harindra Nath Singh 840
17. 5498251081 Ram Chandra Verma 270
18. 5498251100 S.P. Balia 262
19. 5498251108 Kamla Kant Singh 1110
20. 5498251109 Dr. Narayan Yadav 401
21. 5498251116 Shiv Jee Rai 1260
22. 5498251118 Chandra Bala 1106
23. 5498251121 Parshuram Singh 329
24, 5498251127 Pradeep Kumar Srivastav 5521
25. 5498251128 Brijesh Kumar Singh 940
26. 5498251135 Kshtrapal Rai 652
27. 5498251136 Lallan Prasad Rai 131
28. 5498251144 Bhim Nath Rai 1803
29. 5498251145 Ram Tapeshwar Rai 49

30. 5498251149 Ram Ekabal Tiwari 717
31. 5498251153 Barmeshwar Rai 130
32. 5498251171 Durgesh Rai 1106
33. 5498251176 Sanjay Yadav 12608
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1 2 3 4
34, 5498251185 Amardeo Rai 800
35. 5498251186 Gangotree Upadhyay 908
36. 5498251194 Vijay Shankar Giri 957
37. 5498251220 Sadan Kumar Rai 465
38. 5498251222 Saurabh Rai 454
39. 5498251228 Shashank Shekhar Raib.k.g.bank 1551
40. 5498251232 B.K.G Bank 410
41. 5498251233 Manish Rai 19044
42. 5498251234 Shushila W/o Sri Kashi Nath 1194
43. 5498251236 Aman Yadav 3226
44. 5498251237 Santosh Rai 3226
45. 5498251238 Ramindra Nath Rai 522
46. 5498251241 Ranjeet Rai 4171
47. 5498251250 Deepak Srivastav 9625
48. 5498251251 Ved Prakash Filling Station 3115

ToTAL: 151007

Satement-I1
Details of amount recovered during last 3 years wir.t.
Chitbaragaon exchange
Sl.  Phone. No Name of customer Amount recovered
No. during the last
3 years

1 2 3 4
1. 5498236024 Post Master 34966
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1 2 3 4

2. 5498236108 Sahara India 19126
3. 5498236282 Shiv. Kumar Prasad 14108
4. 5498236376 Sachiv 36578
5. 5498236445 Shalendra Pratap Singh, S/o Dharmatmanand 5249
6. 5498236468 Pashupat Nath Tiwari S/o Sri Shashi 7979
7. 5498236471 Zayada Khatun W/o Sri Shaukat Ali 16970
8. 5498236479 Niraj Kumar Singh 15890
9. 5498236480 Rajesh Prasad Chourasiya 12434
10. 5498236481 Akhilesh Ram 12228
11. 5498236003 Aftab Ahmad 7251
12. 5498236005 Sunil Kumar Srivastav 440
13. 5498236007 Sada Nand Gupta 1546
14. 5498236008 Uma Shankar Srivastav 7405
15. 5498236009 Badouzzama \Wasami 2798
16. 5498236010 Ziaullah 3069
17. 5498236013 Mukhtar Ahmad 1980
18. 5498236016 Suresh Kumar Mishra 183
19. 5498236020 Santosh Tiwari 8059
20. 5498236021 Br. Manager 3367
21. 5498236022 M/S Ram Rayendra 3478
22. 5498236025 Dayashankar Prasad 39935
23. 5498236026 Ofiice 2/C State Bank of India 4204
24. 5498236032 Gaurishankar Umashankar 2339
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25. 5498236038 Ashok Kumar S/o Late Varnasi Lal 1649
26. 5498236042 Dharmatma Nand 8027
27. 5498236047 Ram Shed Yadav 2772
28. 5498236048 Vinod Shankar Gupta 2487
29. 5498236057 Sah Alam 387
30. 5498236060 Ram Abbu Prasad 3752
31. 5498236081 Ram Janam Upadhyay 4406
32. 5498236084 Sabbir Ahmad 262
33. 5498236088 Surendra Ram 5224
34, 5498236115 Ramesh Kumar Gupta 572
35. 5498236129 Rajesh Anchal 1367
36. 5498236140 Vishwanath Prasad Srivastav 5006
37. 5498236149 Satya Narayan Prasad 249
38. 5498236151 Geeta Devi W/o Sri Ashok Kumar 2186
39. 5498236152  Vijay Narayan Yadav 5040
40. 5498236168 Sanatan Jee 1397
41. 5498236196  Deen Bandhu Prasad (Prabandhak) 1162
42. 5498236200 Gupteshwar Ram 782
43. 5498236237 Rajendra Prasad 934
44, 5498236241 Deen Bandhu Prasad Verma 9362
45. 5498236270 Bhim Shankar Verma 416
46. 5498236310 Radheshyam Agrawal 1977
47. 5498236319 Santosh Kumar Upadhyay 3740
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1 2 3 4
48. 5498236354 Doodh Nath Yadav 4561
49. 5498236385 Amar Nath Upadhyay 5355
50. 5498236390  Ajay Kumar Singh 3182
51. 5498236412 Krishna Mohan Upadhyay 2132
52. 5498236424 Prabhu Narayan Verma 1596
53. 5498236431 Parshuram Upadhyay 3993
54. 5498236440 Ashok Kumar Kesarwani 4207
55. 5498236450 Santosh Kumar Tiwari 5060
56. 5498236456 U.P. State Warehousing Corporation 2856
57. 5498236460 Rajesh Kumar Singh 4400
ToTAL: 362080

Details of amount recovered during last 3 years w.r.t. Narhi exchange

Sl.  Phone. No Name of customer Amount recovered

No. during the last
3 years

1 2 3 4

1. 5498251052 Balveer Rai 9780

2. 5498251252 Muran Ahmad 4628

3. 5498251006 Kunti Devi 800

4. 5498251015 Om Prakash Rai 1690

5. 5498251016 Vijay Shankar Sinha 1145

6. 5498251047 Uttam Kumar Rai 535

7. 5498251055 Vidyasagar Rai 7256

8. 5498251061 Ram Prasad Chourasiya 2487
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1 2 3 4
9. 5498251071 Shesh Mani Rai 2350
10. 5498251072 Lilawati Rai 2386
11. 5498251075 Harindra Nath Singh 1140
12. 5498251100 SP. Badlia 2287
13. 5498251109 Dr. Narayan Yadav 201
14. 5498251121 Parshuram Singh 450
15. 5498251128 Bruesh Kumar Singh 761
16. 5498251135 Kshtrapal Rai 2394
17. 5498251136 Lallan Prasad Rai 4448
18. 5498251149 Ram Ekabal Tiwari 4451
19. 5498251153 Barmeshwar Rai 3845
20. 5498251185 Amardeo Rai 2276
21. 5498251186 Gangotree Upadhyay 7781
22, 5498251194 Vijay Shankar Giri 5752
23. 5498251220 Sadan Kumar Rai 2192
24. 5498251222 Saurabh Rai 1770
25. 5498251228 Shashank Shekhar Raib. K.G. bank 648
26. 5498251232 B.K.G Bank 978
27. 5498251233 Manish Rai 267
28. 5498251234 Shushila W/o Sri Kashi Nath 531
29. 5498251238 Ramindra Nath Rai 1717
30. 5498251250 Deepak Srivastav 438
31. 5498251251 Ved Prakash Filling Station 8740
TortaL: 86264
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Curbing of hoax calls

2402. SHRI MANSUKH L. MANDAVIYA:
SHRI PARSHOTTAM KHODABHAI RUPALA:

Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(8 the action taken by the Ministry till date in consultation with the Ministry
of Home Affairs and Ministry of Railways to curb hoax call activities as due to
such calls, Railway services are affected several times;

(b) whether State Governments are empowered to issue notifications for telecom
operators for compulsory maintenance of register in which al details of the callers
are maintained and callers should demonstrate their valid identity cards, and

(c) whether his Ministry has communicated to State Governments in this regard

and the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI MILIND DEORA): (a) Sir, consultations have
been done by Department of Telecommunications with Ministry of Home Affairs and
Telecom Service Providers to take a decision for making the demonstration of valid
identity of caller and maintaining a record in register by Public Call Office Franchisees
to facilitate the tracing of the hoax call activities. As no reference has been received
from Ministry of Railways, consultations have not been done with the Ministry of
Railways in this respect. However, action can be taken by law enforcement agencies
against the hoax callers under the relevant provisions of Indian Panel Code and
Criminal Procedure Code.

(b) Public Cal offices (PCOs) are run by the PCO franchisees under the
agreement between PCO franchisee and the licensed Telecom Service Providers, and
telecommunication being a central subject, the jurisdiction of policy framework lies
with the Central Government. However, as per the Seventh Schedule, 'Police’ and
'Public Order' are the State subjects under the Constitution, and as such primary
responsibility of prevention, detection and, investigation of such fake calls lies with
the State GovernmentsUnion Territory Administrations. Therefore, local police
authorities/State Governments may issue suitable notifications based on local laws/

special laws for maintaining law and order.
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(©) No specific communication has been made with the State Governments
by Department of Telecommunications with regard to hoax call activities instructions.
However, consultations have been done by Department of Telecommunications with
Ministry of Home Affairs and Telecom Service Providers to take a decision for making
the demonstration of valid identity of caller and maintaining a record in register
by Public Call Office Franchisees to facilitate the tracing of the hoax call activities.

Modernisation and diversification of post offices

2403. DR. JANARDHAN WAGHMARE:
SHRI N.K. SINGH:

Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(@ whether Government has decided to modernise all post offices in the country
with latest facilities, etc,;

(b) if so, the details of the post offices modernised during the last three
years

(c) whether Government plans to diversify post offices in other fields;, and
(d) if so, the detals thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI MILIND DEORA): (a) Yes, Sir. The
Department of Posts has decided to improve the Look and Feel of its post offices
through Project Arrow. The project has been launched by modernising departmental
post offices across the country in a phased manner with an aim to make visible,
tangible and noteworthy differences in post office operations that matter to '‘Aam
Aadmi'. It aims at comprehensive improvement of the core operations of the post
office as well as the ambience in which postal transactions are undertaken.

(b) The number of post offices covered for modernisation under ‘Look and
Feel' component of 'Project Arrow' during the last three years is as follows:

2009-10 — 500 post offices covered
2010-11 — 530 post offices covered

2011-12 — 206 post offices covered.
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The list of the post offices covered is given in the Annexure. [See Appendix
227 Annexure No. 31]

(©) Yes, Sir.

(d)  The Department is diversifying activities in Post Offices to earn additional
revenue which is an on-going process. The IT Platform set up under the IT project
will support new products and services. It has diversified its activities to utilise its
vast network to sell products and services for other organisations like:

(1) Booking of Railway reserved tickets.

(i)  UID enrolment/Delivery of AADHAAR cards.

(iii) Selling of passport forms in identified post offices.
(iv) Accepting of utility bills in identified post offices.

(v) Disbursement of wages to MGNREGA beneficiaries through Post Office
Savings Bank.

(vi) Collection of Rural Price Index Data - The data so collected are
electronically transmitted to Ministry of Statistics and Programme
Implementation.

(vii) Payment of Old age pension paid by State Governments through Post Office
Savings Accounts and through Money Orders.

(viii) Sale of gold coins.
(ix) Provision of New Pension Scheme through Post Offices, etc.
Yuva 340 and Yuva 540 schemes

t2404. SHRI THAAWAR CHAND GEHLOT: Will the Minister of COMMU-
NICATIONS AND INFORMATION TECHNOLOGY be pleased to state:

(@ the details of status of Yuva 340 and Yuva 540 schemes of Telecom
Department, State-wise;

(b) whether this scheme has been implemented in al telephone circles of
Madhya Pradesh; and

tOriginal notice of the question was received in Hindi.
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(o) if not, by when it would be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI MILIND DEORA): (a) to (c) The plans
Yuva 340 and Yuva 540 were never implemented by BSNL on national basis. However,
Yuva 350 and Yuva 450 plans were implemented only in the State of Madhya Pradesh
wef. 15.3.2012 on promotional basis. These schemes were implemented in Bhopal,
Indore and Jabalpur Secondary Switching Area (SSA) for three months on promotional
basis.

Auction of 2G spectrum

t2405. SHRI THAAWAR CHAND GEHLOT: Will the Minister of COMMU-
NICATIONS AND INFORMATION TECHNOLOGY be pleased to state:

(& the quantum of spectrum auctioned after knowing the estimated loss of
one lakh seventy six thousand crore rupees as mentioned in the reports of Comptroller
and Auditor General (CAG) and 2G spectrum scam;

(b) the details of above mentioned spectrum auction;

(c) whether Government feels that less number of bidders have participated
in the auction; and

(d) if so, the reasons therefor and the measure being taken by Government
to get more number of bidders?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI MILIND DEORA): (a) A total 236 blocks
of 1.25 MHz each were put up for auction of 1800 MHz Band (including 60 top-
up blocks). A total quantum of 95 MHz of spectrum (CDMA) was put to auction
in the 800 MHz band and a total quantum of 295 MHz (GSM) was put to auction
in the 1800 MHz band, making a total of 390 MHz.

(b) to (d) In 1800 MHz band, there were five applicants, and they were
successful in various Telecom Service Areas:

() M/s Bhati Airtel Limited

(i) M/s. IDEA Cellular Limited

tOriginal notice of the question was received in Hindi.
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(iii) M/s. Vodafone South Limited
(iv)  Videocon Telecommunications Limited
(v) Telewings Communications Services Private Limited

43.22 % of the total no. of blocks in 1800 MHz Band have been alocated
through auction; 27.36 % of the total value (at reserve price) of the spectrum block
in 1800 MHz Band was realized.

In 800 MHz band, there were two applicants and both the applicants withdrew
their applications.

Private sector participation in cyber security

2406. SHRI Y.S. CHOWDARY: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(8 whether it is a fact that Government is considering to rope in private
sector participation in cyber security across the country;

(b) if so, the details thereof and the reasons therefor; and
(c) the timeframe fixed by Government to complete the process?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI MILIND DEORA): (a) Government has taken
initiative for engaging with private sector on Cyber Security. In this regard a Joint
Working Group (JWG) with representatives of both public and private sector was
set upto work out the details in July, 2012.

(b)  The Joint Working Group (JWG) has submitted its report on engagement
with Private Sector on Cyber Security in October 15, 2012. The sdient features
of the WG inter-alia include Guiding Principles and Objectives, "Roadmap" for
Public - Private Partnership (PPP) on Cyber Security and four pilot projects. The
recommended "Roadmap" includes setting up of an Institutional Framework for
involvement of private sector, capacity building in the area of Cyber Security,
development Cyber Security Standards and Assurance mechanisms and augmentation
of testing and certification facilities for Information Technology products.

(c) Action has been initiated for implementation of the recommendations in
key priority areas and it is an on-going process.
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Telephone exchanges

1t2407. SHRI RAGHUNANDAN SHARMA: Will the Minister of COMMUNI-
CATIONS AND INFORMATION TECHNOLOGY be pleased to state:

(8 the total number of telephone exchanges established in the country during
the last Five Year Plan, State-wise, including Madhya Pradesh;

(b) the number of telephone exchanges functioning properly at present;

(c) whether STD/ISD and Internet services have been provided to all exchanges
in the States;

(d) if so, the detals thereof;
(e) the criteria adopted for extending these facilities to States, and

(f)  the number of telephone exchanges under construction in the country, State-
wise and location-wise?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI MILIND DEORA): (@) to (e) Bharat Sanchar
Nigam Limited (BSNL) has established 624 Telephone Exchanges in the country
including Madhya Pradesh during the last Five Year Plan. Circlewise details are
given in Statement-1 (See below). All the exchanges of BSNL are functioning properly
and are capable to provide STD/ISD and Internet services.

(f) At present, 24 telephone exchanges are under construction in BSNL. The
State-wise and location-wise details are given in Statement-11 (See below).

Statement-|

Telephone Exchanges of BSNL established during the last Five Year Plan

Sl Circles Name Telephone Exchange established during
No. the last Five Year Plan

1 2 3

1. Andaman and Nicobar Islands 3

2. Assam 8

tOriginal notice of the question was received in Hindi.
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1 2 3
3. Andhra Pradesh 20
4. Bihar 42
5. Chhattisgarh 50
6. Chennai TD 19
7. Gujarat 52
8. Haryana 19
9. Himachal Pradesh. 3
10.  Jammu and Kashmir 8
11.  Jharkhand 24
12.  Karnataka 79
13. Kerada 9
14. Kolkata TD 36
15. Madhya Pradesh. 29
16.  Maharashtra 64
17. North East-1 10
18. North East-11 3
19. COdisha 30
20.  Punjab 4
21.  Rgasthan 26
22. Tamil Nadu 438
23.  Uttar Pradesh (East) 5
24.  Uttar Pradesh (West) 28
25.  Uttarakhand 5
26. West Bengd Nil
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Statement-1 |

Telephone exchanges of BSNL under construction

Sate Location

Jammu and Kashmir Nowgam

Bihar Nabinagar

West Bengal Karanjora and Kalaikunda

Gujarat Vandematram, Piplaj, Gokuldham, Express high-

way and Gandhinagar Sector-3,
Jharkhand Tayo Colony and K. K. Singh Colony

Maharashtra Akola Civil Line, CTO Compound, Shri Ram
Tower, Vinay Unique Virar (W), Popaon, BARC,
Jagtap Dairy, Restapeth, Shivtirth Nagar, Hsg
Board Gogal, Hsg Board Sanquelim, Soccord
Provorim and Navelim.

Proposals for setting up FPIs

t2408. SHRI DHARMENDRA PRADHAN: Will the Minister of FOOD
PROCESSING INDUSTRIES be pleased to state:

(@ the details of Food Processing Industries (FPIs) functioning in the country,

State-wise;

(b) whether it is a fact that proposals from various States for setting up FPIs
are under consideration of the Central Government;

(c) if so, the details of these proposals, State-wise; and
(d) the details of proposals approved by Government during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (DR. CHARAN DAS MAHANT): (a) This Ministry does not maintain
data on the Food Processing Industries (FPIs) functioning in the country, State-wise.

tOriginal notice of the question was received in Hindi.
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However, Ministry had assisted number of food processing units during the last three
years and current year under the Scheme for Technology Up-gradation/Establishment/
Modernization of Food Processing Industries. The details are given in Statement
(See below).

(b) to (d) Yes, Sir. A Statement indicating the number of proposals received
and approved, funds sanctioned/released and pending for financial assistance during
the last three years and/current year State/UT wise under the Scheme for Technology
Up-gradation/Establishment/Modernization of Food Processing Industries is at
Statement. During the Twelfth Plan (2012-13), the scheme of Technology Up-gradation/
Establishment/Modernization of Food Processing Industries has been subsumed in the
National Mission on Food Processing (Centrally Sponsored Scheme) implemented by
States/UTs w.ef. 01.04.2012. Accordingly, al the State Governments have been
empowered to receive the applications, sanction and release the grants-in-aid to the
eligible beneficiaries under various components of the Mission. The Major Programmes/
Schemes covered under NMFP during 2012-13 are:

(i)  Scheme for Technology Up-gradation/Establishment/Modernisation of Food
Processing Industries.

(i)  Scheme for Cold Chain, Value Addition and Preservation Infrastructure for
Non Horticultural Products.

(i) Scheme for Human Resource Development (HRD)

(8 Creation of Infrastructure Facilities for Running Degree/Diploma/
Certificate Courses in Food Processing Technology.

(b) Entrepreneurship Development Program (EDP)
(c) Food Processing Training Centre (FPTC)
(iv) Scheme for Promotional Activities
(@ Organizing Seminar/Workshops
(b) Conducting Studies/Surveys
(c) Support to Exhibitionsg/Fairs

(d) Advertisement and Publicity
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Turnover of FPls

t2409. SHRI RAMCHANDRA PRASAD SINGH: Will the Minister of FOOD
PROCESSING INDUSTRIES be pleased to state:

(8 whether it is a fact that the turnover of Food Processing Industries (FPIs)

is continuously rising in the country in the past years;

(b) if so, the percentage of rise therein during 2004-05 to 2011-12 along with
value of annua turnover of this sector during the said period; and

(c) the annual average percentage of market demand for export and domestic
consumption in this annual turnover and the percentage of rise in export during the

said period?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (DR. CHARAN DAS MAHANT): (a8 Yes, Sir.

(b)  The output for the year 2004-05 to 2010-11 generated by Food Processing
Industries (FPI) Sector as well as the annual growth of output, as per latest available
information in National Accounts Statistics (NAS), is as under:—

Year Output (Rs. crore) % Growth
2004-05 3,28,824 -6.0
2005-06 3,45,503 5.1
2006-07 4,11,855 19.2
2007-08 4,74,580 15.2
2008-09 5,46,050 151
2009-10 6,02,477 10.3
2010-11 6,66,662 10.7

Source: National Accounts Statistics

(c) Information on the annual average percentage of market demand for export

and domestic consumption is not maintained in the Ministry. However, export from

tOriginal notice of the question was received in Hindi.
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Food Processing Sector during 2004-05 to 2011-12 has increased, in Rupee terms,
by an Annua Average Growth Rate (AAGR) of 23.5 percent

FPIs in Odisha

2410. SHRIMATI RENUBALA PRADHAN: Will the Minister of FOOD
PROCESSING INDUSTRIES be pleased to state:

(8 whether Government has any proposal for establishment of Food Parks
in Odisha;

(b) if so, the details thereof including location, estimated cost etc,;

(c) whether Government has sanctioned any grants to the State for establishment
of Food Processing Industries (FPIs) there;

(d) whether any FPI is functioning in the State; and
(e) if so, the detailed status thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (DR. CHARAN DAS MAHANT): (& One Food Park has been
sanctioned for establishment at Khurda in Odisha under the Food Parks Scheme.
The Food Parks scheme has since been discontinued with effect from 01.04.2007.
A new scheme, viz. Infrastructure Development for Food Processing: Mega Food
Parks has been approved by the Government during Eleventh Plan. Under the
new scheme two Mega Food Park projects have been approved in the State of
Odisha

(b) The details of the Food Park at Khurda, Odisha including location, estimated
cost etc. is given in Statement-l (See below).

The detals of two Mega Food Park projects are given in Statement-ll
(See below).

(c) to (e) Ministry of Food Processing Industries (MFPI) has not received any
application for financial assistance to set up food processing industries from the State
Governments of Odisha under the Scheme for Technology Up-gradation/Establishment/
Modernization of Food Processing Industries. However, the proposals received from
private industries, funds sanctioned/released and pending for financial assistance during
the last three years and the current year under the aforesaid scheme are given in
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Statement-111  (See below). During the Twelfth Plan (2012-13), the scheme of
Technology Up-gradation/Establishment/Modernization of Food Processing Industries
has been subsumed in National Mission on Food Processing (Centrally Sponsored
Scheme) being implemented by StatesUTs with effect from 01.04.2012. Accordingly,
al the State Governments have been empowered to receive the applications, sanction
and release the grants-in-aid to the eligible beneficiaries under various components
of the Mission.

As per Annual Survey of Industries (ASI) Report for the year 2009-10, the total
number of Food Processing Industries functioning in Odisha in organized sector is
644.

Statement-|

The details of the Food park at Khurda, Odisha including
location, estimated cost etc.

ODISHA
Khurda Food Park
Project Location: Khurda, Odisha
Implementing Agency: QOdisha Industria Infrastructure Develop-

ment Corporation (IDCO)

SNA Agricultural Promotion and Investment
Corporation of Odisha Ltd. 326, Barah
Munda, Bhubaneshwar-751003

Year of approval: 2001-02

Total Project Cost: Rs. 990.73 lakhs

Revised Project Cost: Rs. 1270.16 lakhs

Approved MFPI grant: Rs. 400.00 lakhs

Grant released so far: Rs. 300.00 lakhs

Date and Amount of release Rs.100.00 lakhs on 30.07.2010

of last instalment:
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(Rs. in Lakhs)

Sl.No. Particulars Amount Actual Expenditure
1 IDCO Contribution 870.16 629.02
2. MFPI grant 400.00 300.00
TortaL: 1270.16 929.02

COMMON FACILITIES CONSIDERED ELIGIBLE FOR ASSISTANCE:

(Rs. in Lakhs)

S. Item Amount Actua
No Expenditure
1. Water supply and Distribution 75.00 116.80
2. Power supply and distribution 105.00 92.27
3. Warehouse 56.00 74.30
4. Cool room for storing fresh 20.00

Fruits and Vegetables 161.00
5.  Cold Storage 72.00
6. Testing Lab 36.50 56.04
7.  Pollution treatment and Sewerage system 45.00 -

TortaL: 410.50 500.41

Grant restricted to
Rs. 400.00 lakhs

Statement-11

Satus of implementation of Mega Food Parks Scheme in Odisha

1. M/s MITS Mega Food Park Pvt. Limited, Odisha

Name of SPV

MITS Mega Food Park Ltd.
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Name of the PMC Global Agri System Pvt. Ltd.

Location of CPC Bhujbul and Sindhubadi Mouza, Rayagada
Area of CPC 50.05 acres

Location of PPCs Kashipur, Distt-Rayagada, Padmapur, Distt-

Rayagada, Umerkote Distt-Nawarangpur,
Digapahandi Distt-Ganjam, Koraput- Distt-
Koraput, Khurda (Maor PPC)

Approved Project Cost Rs 80.17 crore
Grant Approved by IMAC Rs 50.00 crore
Date of In principle approval 29.04.2011
Date of Final Approval 16.04.2012
Present Status

The 1st tranche of 1st instalment was released on 08.08.2012. The SPV has
approached Punjab National Bank (PNB) for the final sanction of the term loan
of Rs 20.00 crore which PNB head office in Delhi has appraised the project
and has forwarded the file to circle office in Bhubaneswar with sanction details.
The SPV has taken steps to Identify user enterprise for the proposed facilities
by participating in various events and conducting awareness campaigns with local

entrepreneurs to make them aware of the facility upcoming in the food park.
2. M/s Huma Coastal Mega Food Park Pvt. Limited-Odisha:

In the 3rd Phase of Scheme implementation, in-principle approva has been
accorded to M/s Huma Coastal Mega Food Park Pvt. Limited on 21.09.2012
to set up a Mega Food Park at Raniboro Teshil Khallikote, District Ganjam
in Odisha. The estimated project cost is Rs.117.05 crore. The project proposes
to set up 49 units in the above mega food park project. The SPV has been
advised to submit DPR within the 4 months from the date of in-principle approval.
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Setting up of Food Processing Industries

2411. SHRI OM PRAKASH MATHUR: Will the Minister of FOOD PROCESS-
ING INDUSTRIES be pleased to state:

(8 number of proposals received from State Governments/private industries for
financial assistance to set up Food Processing Industries (FPIs) in their States during
last three years including current year, State/UT-wise;

(b) present status of proposals and action taken by Government thereon
along with details of projects sanctioned/pending for consideration, State/lUT-wise;

(c) steps taken by Government to coordinate with State Governments for
development and modernization of FPls; and

(d) number of FPIs set up so far/funds sanctioned/released and utilized, year-
wise, State/UT-wise including measures taken for providing marketing facilities to
sell processed food?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (DR. CHARAN DAS MAHANT): (8 and (b) Ministry of Food
Processing Industries (MFPI) has not received any application for financial assistance
to set up food processing industries from the State Governments under the Scheme
for Technology Up-gradation/Establishment/Modernisation of Food Processing Indus-
tries. However, the proposals received from private industries, funds sanctioned/released
and pending for financial assistance during the last three years under the aforesaid
scheme State-wise/lUT-wise are given in Statement (See below).

During the Twelfth Plan (2012-13), the scheme of Technology Up-gradation/
Establishment/Modernization of Food Processing Industries has been subsumed in
National Mission on Food Processing (Centrally Sponsored Scheme) implemented by
States/UTs w.ef. 01.04.2012. Accordingly, all the State Governments have been
empowered to receive the applications, sanction and release the grants-in-aid to the
eligible beneficiaries under various components of the Mission.

(c) To facilitate the entrepreneurs and domestic agro-processing industries in
setting up/modernisation of FPIs, Ministry of Food Processing Industries (MoFPI)
had launched a Centrally Sponsored Scheme - National Mission on Food Processing
(NMFP) during 2012-13 of Twelfth Five Year Plan. Under the mission, State
Governments receive the applications, sanction and release the grants-in-aid to the
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eligible beneficiaries. NMFP aso provides flexibility to States/UTs in the selection
of beneficiaries, location of projects etc. for the development of food processing
sector. This initiative of the Ministry would give an impetus to food processing
industries in the country. The Major Programmes/Schemes covered under NMFP during
2012-13 are:

(i)  Scheme for Technology Up-gradation/Establishment/Modernisation of Food
Processing Industries.

(i)  Scheme for Cold Chain, Value Addition and Preservation Infrastructure for
Non Horticultural Products.

(iii) Scheme for Human Resource Development (HRD).

(8 Creation of Infrastructure Facilities for Running Degree/Diploma/

Certificate Courses in Food Processing Technology.
(b) Entrepreneurship Development Program (EDP)
(c) Food Processing Training Centre (FPTC)
(iv) Scheme for Promotional Activities
(@ Organizing Seminar/Workshops
(b) Conducting Studies/Surveys
(c) Support to Exhibitionsg/Fairs
(d) Advertisement and Publicity

(d A Statement indicating the number of proposals received, funds sanctioned/
released and pending for financial assistance during the last three years and current
year State/lUT-wise under the Scheme for Technology Up-gradation/Establishment/
Modernization of Food Processing Industries is given in Statement (See below).
Ministry of Food Processing Industries does not have any scheme for facilitating
the marketing of processed food. However, Government agencies like Agricultural
and Processed Food Products Export Development Authority (APEDA) and Marine
Products Exports Development Authority (MPEDA) under Department of Commerce
promotes the marketing of processed foods including export etc. under the Marketing

Development Assistance Scheme.



Unstarred Questions 207

[14 DEC., 2012]

Written Answers to

€ 0 0 € € 0 T 4 [4 0 0 4 4 0 T T nig pue uveweq 8
a8 19 0 ¢at  ¢at <7 € vee vee ¢ 9 Svc  Sve 14 € e yebsnreyyd L
€ 0 0 € € 0 0 € € T 0 14 14 0 0 14 yebipueyd ‘9
€T [4 0 a1 a1 S 0 074 074 9 4 ve ve 4 14 ac reylg g
X4 0T 0 €e €e 4 S ov oy 9¢ 61 Ly Ly [44 9 €9 uessy 'y
0 0 0 0 0 0 0 0 0 [4 0 4 4 € 0 S usspeld feydseunly ¢
puels| feqodIN
0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 pue uewepuy ‘¢

81¢ 08 0 86¢ 86¢ GOT |74 8/ 8/ 0€ 6E 69 69¢ v 19 6V usepeld eiypuvy T

8T LT 9T 1) 14 el 1) T oT 6 8 L 9 S 14 € 4 T

d S 4 90 d S d a0 d S 4 90 d S d 'do

(2T0Z'TT'TO0 UOo se) SoeIS 8yl ON
»+£T-2T0C ZT-T102 TT-0T02 0T-6002 Jo aueN IS
Syxe| ul sy)

sSldd 10 uoneziumepoAuBLIUS]geIsT/uomepe6-dn ABojouydsl Jo) aWByds 8yl Jepun aSIM-8les Jeak uslind pue
ZI-TI0Z ‘TI-0T0Z ‘OT-6002 Steek ayl Bulnp souelsisse [eioueul) o) Buipued pue paisisse siun ‘panloal sfesodoid Jo Jequuny

JusuRlelS



[RAJYA SABHA] Unstarred Questions

208 Written Answers to

0 0 0 0 0 0 0 0 0 0 0 0 0 T 0 T weloziN "zg
Z 1 0 € € 0 T I Z Z 0 14 14 4 4 14 efeeufoN 'T¢
6T T 0O €€ € 1T 6l S & 1 vT 2T 2T 9 L T indie N "0g
00z 18 O ¥8¢ ¥8 20z €5 € €¥ 95 8 Tor TOy €EIT €IT 10V eluseleleN ‘61
0L 9T 0 98 98 €2 8 T0T TOT %I 6T 96 96 8T 8T 96 Usapeid eAypeiN 8T
98 T 0O 00T 00T 2§ G et /gt 6T 62 LIT LTI € 98  ¥IT epReY ‘LT
26T O O 2 2 19 ¥ 62 6 VI 9 /S¢ IS¢ Vv Sv @ 9ee exeruRY ‘9T
LT 0 0 T T T Z 9T 9T 14 v 9T 9T € 9 €T pueyyfeyr ‘ST
Jwysey
Ge Z 0 g Ig 9 g 8e 8¢ S L 9 9t L €1 oe pue nwiwer T
ee v 0 & £ VI Z 67 6V L T W v oT LT L€ Usdpeld eydewlH ‘€T
GOT 19 O 99T 99T 29 ¥ ¥0¢ ¥z I 0 622 622 TT TI€  60C eueleH ZT
lzz  vE 0O T9 19 90T 6T 8¢ 8 ¢S5 65 0/ 0 2 86  VIE rRhD TT
T T 0 Gr &I z T 9T 9T T L 0T O T 4 L ©09 0T
r45 S 0 T T o 0 €e €€ € € €& €g Z L 8¢ yea 6
8T /T 9T &I T € 2 1T O 6 8 L 9 g 14 € 4 T




Unstarred Questions 209

[14 DEC., 2012]

Written Answers to

‘POIUNOD USS(Q 9ARY SaSRD paseajpd JUBWIRISUl ST Se |pM Se Ssed pasesjpl Juswielsu| ylog ‘uonoues Jo asodind ayl o4
Buipued=d  ‘pauonoUeS=S  ‘PAARIRY=Y  ‘soueleg BuluedO="g'0 BI1ON

SUBWURACD | NREIS Ybnosyl uoreusws|dw! 1o} (ET-2T0Z) Ueld YyupML ayi ul (d4IAN)

fuSS300.1d POOH UO UOKSIA [UOIRN Y3 Ul ZT0Z 70 TO "49'M POLUNSNS USSQ Sey aWweyos Siyl puy ‘uejd YIuans (g JO San|ice!| PORILILIOD x
ued O4AaH 91 dueg BuieupIo-0D YIM UOIR|DUCISY Jopun S ered«

€181l T¥9 0 vSsv¢ vave [LSTT  9T€ G6CE€ G6CE€  LEV  TES TOCE TOCE /8y 02L  896¢ VL0
o S 0 TS TS 61 L €9 €9 oT a1 89 89 0T 14} 2] ebusg 1S9M ‘€€
(074 € 0 €¢ €¢ S € ac |14 9 9 ac 14 cl 91 T¢ pueuyperenn ¢e

8L 8¢ 0 90T 90T €5 a1 Wil Wl Ly 6c 29T <291 4 69 SeT usepeld enn ‘Ie

0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 einduL 0g
or €c 0 69 69 74 6T Gl Gl ¢ 8¢ TIT TIT 1472 [4s] 00T npeN |lWel "6¢
0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 wpps '8¢
9T TIE 0 /ST /ST S6 0s ¢0c ¢0c 8y 6 T10¢ TOC /¢ 99 4] veyseley "¢
9SG 90T 0 9T 19T T €1 86C¢  S6¢ 6 T¢ €8¢ €8¢ €1 T€ S92 cefund ‘9z
S 4 0 L L T 0 8 8 0 0 8 8 0 € S Auayonpnd “Gg
0¢ 9 0 9 9 6 T ve 1% 8 L 1 <1 9 L ve BusIPO v¢
0 [4 0 [4 [4 0 T T T T 4 0 0 T 0 T pueefeN ‘€z



210 Written Answers to [RAJYA SABHA] Unstarred Questions

Kendriya Vidyalayas for Tibetan refugees

t2412. SHRI MAHENDRA SINGH MAHRA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(& whether Government has decided to hand over the Kendriya Vidyalayas
being run for the children of Tibetan refugees in the country to Tibetan Self Help
Groups,

(b) if so, the reasons therefor;

(c) the places where the teachers and staff working in these Kendriya Vidyalayas
would be adjusted; and

(d) whether al the persons working there would have to work under Tibetan
Self Help Groups?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) to (d) There are no Kendriya
Vidyalayas being run for the children of Tibetan refugees in the country. However,
a proposal is under consideration of the Ministry of Human Resource Development
(MHRD) for the transfer of schools established for educating the children of Tibetan
refugees from the Central Tibetan School Administration (CTSA) to the Central Tibetan
Administration (CTA). No decision has been taken on the issue. The interest of the
teachers and other employees would be protected while finalizing the proposal.

Sudents going abroad for higher education

2413. SHRI AVINASH PANDE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(8 whether Government is aware that there has been a 256 per cent rise
in Indian students going abroad in the last ten years;

(b) if so, the reasons therefor;

(c) the proportion of these students who return to the country to work and
live; and

(d) how much of the country’s money is spent on students going abroad for
higher education annually?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) to (d) The specific information
regarding the number of Indian students going abroad or returning to the country
after completing their studies to work and live in India, and the country's money
spent on students going abroad is not maintained by the Ministry of Human Resource
Development. However, as per a report of the Indian Institute of Management,
Bangalore published in May, 2012 on Indian student mobility to selected European
countries, it is observed that the Indian student flows to the world grew by 256
percent between 2000 and 2009. The reasons therefor would relate to individual
interest and preference as well as the non-availability of comparable opportunities
in India. The actual amount spent on students going abroad for higher education
depends on the country, course and the University chosen by them.

Meeting of India-New Zealand Education Council

2414. SHRI NAND KUMAR SAl: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(& whether the first meeting of the IndiaNew Zealand Education Council was
held in the recent past;

(b) if so, the details of the issues discussed during the meeting;

(c) whether India and New Zealand have signed any Memoranda of
Understanding (MoUs);

(d) if so, the details in this regard; and

(e) the extent to which higher education joint research, student mobility, faculty
development, etc., between the two countries will be boosted after the implementation
of such MoUs?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (& and (b) Yes, Sir. The first meeting
of the IndiaNew Zealand Education Council (INZEC) was held on 19th October,
2012 at New Delhi. During the meeting, issues relating to Joint Research, Student
Mobility, Faculty Exchange and Training, Indigenous Studies, Open Educational
Resources and Technology Enabled Learning, Vocational Education Framework, Skill
Development, Leadership Development and Professional Development for Vocational
Education and Training etc. were discussed.
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(c) to (e) Yes, Sir. The following MoUs were signed during the INZEC
meeting:—

(i)  An Educationa Partnership Agreement between the University of Delhi,
India and the Lincoln University and the Asia-Pacific Football Academy,
Lincoln, New Zealand.

(i)  An MoU between the University of Delhi, India and the Massy University
New Zealand.

(ii) A Memorandum of Collaboration between the Indira Gandhi National Open
University (IGNOU), India and The Open Polytechnic of New Zealand.

(iv) An MoU between the Jawahar Lal Nehru University, New Delhi, India
and the Victoria University, Wellington, New Zealand.

(v)  An International Education MoU between the Punjab Technical University,
India and the Waiariki Institute of Technology of New Zealand.

(vi) An MoU between the Ministry of Youth Affairs and Sports of the
Government of the Republic of India and the Sport New Zeadland of the
Government of New Zealand on cooperation in the field of Sports.

The MoUs signed during the INZEC meeting will help in boosting the higher
education collaborations between the institutions from both the countries in the field
of joint research, student mobility, faculty development, open and distance learning,

skill development and the promotion of sports education.
Software of Aakash tablet

2415. SHRI ANIL DESAI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(8 whether Government is planning to provide budget tablet ‘Aakash’ to all
students within the next five years;

(b) if so, what kind of software would be used in the tablet; and

(c) the manner in which the tablet would meet requirements of diverse languages
and varying levels of intellectual growth, even for the same age group of students

in different parts of the country?



Written Answers to [14 DEC., 2012 Unstarred Questions 213

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) to (c) Sir, at present there is no
concrete proposal to provide the budget tablet 'Aakash’ to al students within the
next five years. However, under the National Mission on Education through Information
and Communication Technology (NMEICT), a project is being implemented by IIT
Bombay to achieve the following deliverables:

(i)  The acquisition of 1,00,000 Low Cost Access cum Computing Devices
(LCADs) for teacher empowerment,

(i) The Testing of these LCADs and
(iii) The Hardware and software optimization of LCADSs.

IIT Bombay is engaged in the development of pedagogically efficient multi -
lingual educational applications for various levels of education and is making efforts
to provide the Aakash tablet with the latest versions of the standard Open Source
operating systems such as Android and Linux.

Teaching of foreign languages

1t2416. SHRI MOHAN SINGH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether Government is emphasizing upon establishment of centres for
teaching and learning of Urdu, Sanskrit, Chinese, Russian and European languages

by providing specia financial assistance to various universities of the country;
(b) if not, the reasons therefor;

(c) whether the traditional system of teaching and learning of various languages
of the world in Indian universities has amost been discontinued,

(d) if so, the reasons therefor; and
(e) whether Government has any plan to revive the same?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (& and (b) Universities are created
through an Act of Parliament or through an Act of the State Legislature and are

tOriginal notice of the question was received in Hindi.
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governed by their respective Acts and Statutes and ordinances framed thereunder.
The Universities themselves decide on the establishment of a centre or department
and the courses to be offered in their campuses. The University Grants Commission
(UGC) provides General Development Assistance to all the Universities which are
on its grant-in-aid list. The assistance is provided to create new infrastructure as
well as for the renovation of the existing infrastructure to enable the Universities
to provide access with quality to all aspiring students. Further, it has been the consistent
policy of the UGC to encourage teaching and research in all languages including
the traditional Indian languages, indigenous languages as well foreign languages in

Indian universities.
(¢) and (d) No such data is maintained centraly.
(e In view of (c) and (d) above, the question does not arise.
Funds sought by Madhya Pradesh under RTE Act

1t2417. SHRI KAPTAN SINGH SOLANKI: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(8 whether it is a fact that the amount sought by Madhya Pradesh Government
from Central Government for development of infrastructure under Right to Education
Act is ill pending with Government;

(b) if so, the details thereof;

(c) whether Government has fixed any kind of accountability in this regard;

and
(d) if so, the detals thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) to (d) The Central Government
has released an amount of I 80,343.30 lakh in two instalments for the implementation
of the Sarva Shiksha Abhiyan/Right of Children to Free and Compulsory Education
Act, 2009 in 2012-13 so far, to the Government of Madhya Pradesh, apart
from the 13th Finance Commission award of ¥ 45,200.00 lakh earmarked for the
State for 2012-13. As of 06.12.12, the State had an unspent balance of ¥ 44,410.00
lakh.

tOriginal notice of the question was received in Hindi.
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Irregularities in recruitment of teachers in schools
in Meghalaya

2418. SHRI THOMAS SANGMA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether it is a fact that CBI was asked to conduct an inquiry in Meghalaya
to look into the irregularities in the recruitment of Assistant teachers in Government
lower primary schools;

(b) if so, the details thereof;
(c) the action taken by CBI and Government in this regard;

(d) whether it is also a fact that FI.R. has been lodged by various NGOs
against those named in the CBI report on the aleged irregularities in the matter;
and

(e) if so, the action taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) to (€) Yes, Sir. As per information
received from the Government of Meghalaya, the CBI conducted an inquiry into
the recruitment of assistant teachers in government lower primary schools. The CBI
report was challenged in the Shillong Bench of the Guwahati High Court by the
State Government. As per the direction of the Hon'ble High Court, a High level
Scrutiny Committee has been notified by the State Government on 12th October,
2012 to ascertain the legality/basis of the selection of candidates.

Establishment of Meta Universities

1t2419. SHRI RASHEED MASOQD: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(8 whether Government has proposals regarding expansion of technology in
schools and establishment of Meta Universities;

(b) is so, by when these proposals would be cleared; and

(c) if not, the reasons therefor?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) The Government is implementing
a Centrally Sponsored Scheme (CSS), "Information and Communication Technology
(ICT) in Schools' since December, 2004 (revised in 2010) to promote computer
enabled learning and usage of ICT in Government and Government aided secondary
and higher secondary schools. Under the CSS, financial assistance is provided for
ICT infrastructure including internet connectivity, teachers salaries, teachers training
and development of e-content for ICT aided teaching and learning.

A Meta University has been established in Delhi by the Indian Institute of
Technology (NT), Delhi, the Jamia Milia Islamia and the Delhi University to share
learning resources by using the latest technologies to enable the students to benefit
from the pooling of learning resources available in these institutions.

(b) and (c) The higher educational institutions being fully autonomous entities
are free to collaborate and identify the courses/programmes to be offered in the
Meta Universities, and no clearance from the Ministry of Human Resource
Development is required for this purpose.

Setting up of model schools

2420. SHRI RAM KRIPAL YADAV: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether the plan to build 2500 Model schools al over the country as
enunciated in Prime Minister’'s Independence Day speech in 2007 has been completed;
and

(b) if so, where have those schools been established and the details thereof,
State-wise and name-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) to (b) The centrally sponsored
scheme to set up 6,000 model schools at the rate of one school per block was
launched in November, 2008. Out of these, 3,500 schools are to be set up in
educationally backward blocks (EBBs) through State/UT Governments and the
remaining 2,500 schools are to be set up under the Public-Private Partnership (PPP)
mode in blocks which are not educationally backward.

Under the State sector component of the scheme, proposals to set up model
schools in 2,973 blocks have been received from 24 States/UTs till 30.11.2012. Out
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of these, model schools in 2,266 blocks covering 22 States have been approved.
Financial sanctions amounting to Rs. 2,110.80 crore have been accorded for setting
up 1,880 model schools in 21 Hates. State-wise details of proposals received, proposals
approved, schools sanctioned and amounts released are given in Statement-I
(See below). 473 model schools have so far become functional in 8 States, State-
wise locations are given in Statement-1l (See below). Implementation of the PPP
component of the Model School Scheme has been initiated from 2012-13 and proposals
have since been received in response to the Request for Qualification (RFQ) to pre-
qualify the private entities for this purpose.

Statement-|
Sate-wise details about model schools from 2009-10 to 30.11.2012

(Amount in X crore)

Sl. State No. of No. of No. of Amount Released
No. blocks schools  schools
for  approved accorded 2009 2010 2011 2012 Total
which financial
proposals sanction
received
1 2 3 4 5 6 7 8 9 10

1. Andhra Pradesh 666 589 355 0.00 000 41209 0.00 412.09

2. Arunachal Pradesh 17 0 0 000 000 0.00 000 0.00

3. Assam 80 67 67 0.00 39.09 6345 835 110.89
4. Bihar 411 368 368 1885 100.06 0.00 203.53 322.44
5. Chhattisgarh 74 74 74 2265 5889 232 000 8386
6. Gujarat 85 84 83 000 6929 000 26.72 96.01
7. Haryana 36 36 36 000 1255 000 0.00 1255

8. Himachal Pradesh 5 5 5 678 0.00 000 000 6.78

9. Jammu and 24 19 19 2582 0.00 000 0.00 2582
Kashmir
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1 2 3 4 5 6 7 8 9 10
10. Jharkhand 121 89 40 0.00 0.00 4643 0.00 46.43
11. Karnataka 74 74 74 8380 000 000 000 8380
12. Madhya Pradesh 201 201 201 3737 0.00 19501 0.00 232.38
13. Maharashtra 43 43 43 0.00 0.00 29.27 20.65 49.92
14. Meghalaya 9 9 9 0.00 0.00 1503 0.00 15.03
15. Mizoram 1 1 1 136 0.00 0.00 1729 3.089
16. Nagadand 11 11 11 747 000 6.00 6.66 7.47
17. Odisha 162 111 111 000 0.00 128.85 0.00 128.85
18. Punjab 21 21 21 2378 2378 0.00 0.00 47.56
19. Rajasthan 174 160 134 000 9171 4992 0.00 141.63
20. Tamil Nadu 4 44 44 2025 0.00 10.44 40.496 71.186
21. Tripura 6 6 0 0.00 0.00 6.00 0.00 0.00
22. Uttar Pradesh 622 193 148 0.00 56.13 157.67 0.00 171.80
23. West Benga 67 61 36 358 19.07 000 1857 4122
24. Uttarakhand 19 0 0 000 000 000 000 0.00

TotAL: 2973 2266 1880 251.71 470.57 1068.48 320.045 2110.805

Statement-11
Sate-wise list of Model Schools which have become functional
Sl.  Name of State No. of Block
No. School
1 2 3 4
1. Punjab 21 1.  Sangat
2. Tawandi Sabo
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1 2 3 4
3. Mandi Phul West/Maur
4.  Khuhian sarver
5. Abohar
6. Fazilka
7.  Jdalabad
8.  Mamdot
9.  Ferozepur
10. Mansa
11. Budlads-I/Bhikhi
12. Budlads-ll at Bareta/Budlada
13.  Jhunir-
14. Jhunir-1l at Sardulgarh
15. Lambi
16. Muktsar
17. Samana-l/Samana-| at Patran
18. Lehra gaga
19. Anndana
20. Saunam
21. Vdtoha

2. Karnataka 74 1.  Ramadurg
2. Parsgad (Soudatti)
3. Bilagi
4.  Mudhol
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1 2 3 4
5. Bagakote
6. Badami
7. Hungund
8.  Bijapur
9.  Sindhagl

10. B. Bagewadi

11. Muddebiha
12, Indi

13. Aland

14. Afzapur

15. Gulbarga
16. Chincholi
17. Chitapur

18. Basavakalyan

19. Bidar

20. Humnabad
21. Aurad

22. Lingasur
23. Devadurga
24. Manwvi

25. Raichur
26. Sindhanur

27. Yelburga
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1 2 3 4
28. Kustagi
29. Gangavthi
30. Koppa
31. Rona
32. Mundargi
33. Dharwad
34. Kalghatagi
35. H. Bommanahalli
36. Hospet
37. Siraguppa
38. Bdlay
39.  Sandur
40. Kudiligl
41. Molkamur
42. Challakere
43. Harapanahalli
44. Pavagada
45, Gudibende
46. Bagepalli
47.  Chintamani
48.  Srinivaspur
49. Bangarpet
50. Mulebagilu
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1 2 3 4

51.  Gouribidanur
52. Channaptna
53. Kanakapura
54, Holenarasipur
55. K. R. Nagar
56. Hunsur

57. Mysore

58. Heggadadevankote
59. Nanjangud
60. T. Narasipur
61. Gundlapet

62. Chamarajnager

63. Yealndur
64. Kollega
65. Panavapur
66. Malavalli
67. Gokak

68. Rayabag
69. Sedam

70.  Shahpur
71.  Surpur

72. Yadgir

73. Jama Khandi
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1 2 3 4
74, Jevargi
3.  Gujarat 12 1.  Amirgarh
2. Danta
3. Khedbrahma
4. Dahod
5.  Zhaod
6. Limkheda
7. Santrampur
8.  Chhota Udepur
9.  Naswadi
10. Kawant
11. Pavi Jetpur
12. Dediapada
4.  Tamil Nadu 18 1. Ndlur
2. Panruti
3. Pennagaram
4.  Shoolagiri
5. Kelamangalam
6.  Ammapatti
7. Nambiyur
8. Moolanur
9. Kadavoor
10. Kaollihills
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1 2 3 4
11. Edappadi
12. Kadyampatti
13. Konganapuram
14. S, Pudur
15. Thiyagadurgam
16. Rishivandhiyam
17. Kallakurichi
18. Thirukoilur

5. Chhattisgarh 74 1. Lormi
2.  Bhopa pattnem
3. Chhindgarh
4. Gidam
5. Kuakonda
6. Sukma
7. Usoor
8. Bemetara
9. Dharamjaigarh
10. Bataoli
11. Bhaiyathan
12.  Kusmi
13. Lakhanpur
14. Lundra
15. Mainpat
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1 2 3 4
16. Odgi
17. Pratappur
18. Rajpur
19. Ramchandrapur
20. Sitapur
21. Bastar
22. Kondagaon
23.  Jagdalpur
24. Tokapal
25. Darbha
26. Lohandiguda
27. Bastanar
28. Makdi
29. Bakawand
30. Pharasgaon
31. Baderajpur
32. Keshkal
33. Bharamgarh
34. Bijapur
35. Bilha
36. Gourela
37. Kota
38. Marwahi
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1 2 3 4
39. Masturi
40. Mungeli
41. Pathariya
42. Pendra
43. Takhatpur

44, Dantewada

45, Katekalyan
46. Konta

47. Pamgarh
48. Bagicha
49. Kansabel
50. Pathalgaon
51. Kawardha
52. Panadariya
53. Bodla

54. Korba

55. Kartala

56. Kartghora

57. Pali

58. Pondiuprora
59. Khadgawan
60. Manendragarh

61. Bharatpur
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1 2 3 4
62. Narayanpur
63. Orcha (Bastar District in

MDM List)
64. Lailunga
65. DeoBhog
66. Mainpur
67. BilaGarh
68. Kasdol
69. Baloda Bazar
70. Bhatapara
71.  Ambikapur
72. Surgpur
73.  Udaypur
74. \Wadrafnagar

6. Madhya Pradesh 201 1. Mungaoli
2. Eshagarh
3. Beasa
4.  Khaknar
5. Burhanpur
6.  Gaurihar
7. Bijawar
8. Buxwaha
9. Tamia
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1 2 3 4
10. Amarwada
11. Parasia
12.  Jamai
13. Bhitarwar
14. Ghatigaon
15.  Khirkiya
16. Sohagpur
17. Baba
18. Bankhedi
19. Shahpura
20. Harsud
21. Pamdhana
22. Baadi (Killod)
23. Panna
24. Pawa
25. Banda
26. Bina
27. Khurai
28. Malthon
29. Shahgarh
30. Basoda
31. Nataran
32. Sirong
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33. Latari
34. Alirajpur
35. Bhabra
36. Jobat
37. Katthiwada
38. Sondwa
39. Udaigarh
40. Anuppur
41.  Jaithahri
42. Kotma
43. Pushaprajgarh
44. Ashoknagar
45. Chanderi
46. Balhar
47. Birsa
48. Barwani
49. Niwali
50. Pansemal
51. Pdi
52. Rapur
53.  Sendhwa
54,  Bhimpur
55. Ghoradongari
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1 2 3 4
56. Shahpur
57. Goliad
58. Phanda
59. Badamalehra
60. Chhatarpur
61. Loundi
62. Nowgong
63. Ranagar
64. Harrai
65. Batiyagarh
66. Damon
67. Hatta
68. Jabera
69. Patera
70. Patharia
71. Tendukheda
72. Bagli
73. Dewas
74. Kannod
75. Khategaon
76. Sonkatch
77. Tonk khurd
78. Bannawar
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1 2 3 4
79. Bagh
80. Dahi
81. Dhar
82. Dharampuri
83. Gandhwani
84. kukshi
85. Manawar
86. Nalchha
87. Nisarpur
88. Sardarpur
89. Tirla
90. Umarban
91. Amarpur
92. Bajag
93. Dindori
94, Karanjiya
95. Mehadwani
96. Samanapur
97. Shahpura
98. Aron
99. Bamori

100. Chachoda

101. Guna
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102.

103.

104.

105.

106.

107.

108.

109

110

111

112

113.

114

115.

116.

117.

118.

119.

120.

121.

122.

123.

124,

Raghogarh
Dabra

Morar

Depal pur
Indore

Mhow
Sanwer
Kundam
Jhabua
Meghnagar
Petlawad
Rama
Ranapur
Thandla
Bahoriband
Barwara
Dheemarkheda
Katni

Rithi
Vijayraghavgarh
Khawa
Bhagwanpura

Jnirniya
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125.

126.

127.

128.

129.

130.

131.

132.

133.

134.

135.

136.

137.

138.

139.

140.

141.

142.

143.

144,

145.

146.

147.

Bichhiya
Bijadandi
Ghughori
Mawai
Mohgaon
Narayanganj
Niwas
Bhanpura
Garoth
Joura
Kailaras
Morena
Pahargarh
Sabalgarh
Jawad
Manasa
Neemuch
Ajaygarh
Biaora
Khilchipur
Narsinghgarh
Rajgarh

Sarangpur
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148. Zirapur
149. Bana

150. Sailana
151. Gangew
152. Hanumana
153. Jawa

154. Mauganj
155. Naigarhi
156. Tyonthar
157. Maihar
158. Majhagawan
159. Ramnagar
160. Uchehra
161. Ashta

162. Ichhawar
163. Sehore
164. Lakhanadon
165. Beohari
166. Budhar
167. Gohparu (Pali No.1)
168. Jaisinghnagar
169. Sohagpur

170. Agar
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171.

172.

173.

174.

175.

176.

177.

178.

179.

180.

181.

182..

183.

184.

185.

186.

187.

188.

189.

190.

191.

192,

193.

Badod
Karahal
Sheopur
Vijaypur
Badarwas
Karera
Khaniyadhana
Kolaras
Pichhore
Pohari
Shivpuri
Kusmi
Majhauli
Rampur Naikin
Sidhi
Shawal
Chitarangi
Deosar
Waidhan
Baldevgarh
Jatara
Niwadi

Palera
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1 2 3 4
194. Prithvipur
195. Tikamgarh
196. Ghatiya
197. Khachrod
198. Mahidpur
199. Ujjain
200. Gohparu
201. Karkeli

7. Jnarkhand 40 1. Manika
2. Kunda
3. Lawlaung
4. Barkatha
5. Chauparan
6. Tisri
7.  Gawan
8. Bagodar
9. Gandey
10. Birni
11. Dewri
12.  Dhanwar
13. Giridih (Sadar)
14. Bengabad
15. Dumri (Bathariya)
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1 2 3 4
16. Pirtanr
17. Borio
18. Barhet
19. Mandro
20. Taljhari
21. Littipara
22.  Pakur
23.  Jarmundi
24. Raneshwar
25. Shikaripara
26. Masdiya
27. Sariyahat
28. Ramgarh
29. Tundi
30. Bero
31. Erki (Tamarll)
32. Karra
33.  Khunti
34. Kisko
35. Bhandra
36. Jaldega
37. Manoharpur
38. Ichagarh
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39. Nimdih
40. Dumaria
8.  Maharashtra 33 1. Mantha
2. Badnapur
3. Ghansavangi
4. Jdna
5. Ambad

6. Bhokardhan

7.  Partur

8. Cevarai

9.  Wadavani
10. Mudkhed
11, Umri

12.  Dharmabad
13. Bildli

14. Parbhani
15. Gangakhed
16. Jintur

17. Purna

18. Pathari

19. Sdu

20. Manvat

21. Hingoli
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22. Tadasari

23. Gaganbavada

24. Peth

25. Surgana
26. Dhanora
27. Attappali
28. Bhamragad
29. Ahari

30. Sironcha
31. Shahada
32. Taloda

33. Dhadgaon

Education loans to students by commercial banks

2421. SHRI K.N. BALAGOPAL: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(8 whether the Ministry has noticed the decision of commercial banks to limit
and reduce education loans to the students of self financing institutions, and

(b) if so, the details of action taken by the Ministry to solve the problems
being faced by students of self financing ingtitutions?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (&) and (b) No, Sir. The Indian Banks
Association (IBA) has informed that it has issued a Model Educational Loan Scheme
for pursuing higher education in India and abroad in September, 2012. According
to the scheme, al students who are Indian Nationals and have secured admission
to a higher education course in India or abroad through an Entrance Test/Merit Based
Selection process after Higher Secondary (10+2 or equivalent) are eligible for the
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loan. Banks may adopt appropriate criteria based on employability and reputation
of the ingtitution concerned, where entrance test or selection based on marks obtained
in qualifying examination is not the criterion. Details of the scheme may be seen
at http://wwww.iba.org.in/educational _loan.asp.

Sudy model to allow students free time in schools

2422. SHRIMATI JAYA BACHCHAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(8 whether it is a fact that Government of Kerala has come out with a study
model to alow students to bunk the classes to spend time on innovative ideas;

(b) whether it is also a fact that such students would get certain concessions
in attendance and some extra marks to their total scores at the end of the academic
year; and

(c) whether Central Government is considering to implement such proposals
all over the country and if so, the details in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (8 and (b) The Department of
Education, Government of Kerala has evolved a strategy to engage school children
in creative and innovative ideas, as an additional/extended learning activity without
affecting the learning hours as envisaged in the Right to Education (RTE) Act. Grace
marks ranging from 18-30 are added at the end of the academic year to promote
children to spend time on innovative idess.

(c) Education is in the concurrent list and it is for the respective State
Governments to frame policies in such matters. However, the Central Board of
Secondary Education (CBSE), an autonomous body under the Ministry of Human
Resource Development (HRD), has implemented the scheme of Continuous and
Comprehensive Evaluation (CCE). Under the CCE, a candidate has to undergo
assessments in Scholastic as well as Co-Scholastic Areas such as Life Skills, Attitudes
and Values, Participation and Achievement in activities involving Literacy and Creative
Skills, Scientific Skills, Aesthetic Skills and Performing Arts, etc.

UGC regulations for appointment of faculty members

2423. SHRI T.K. RANGARAJAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:



Written Answers to [14 DEC., 2012 Unstarred Questions 241

(8 whether there are regulations by UGC for appointment of faculty members;
(b) if so, whether States are following those regulations; and

(c) if not, the manner in which the Ministry contemplates to enforce their

strict implementation?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) Yes, Sir. The University Grants
Commission (UGC) has notified the UGC (Minimum Qualifications for appointment
of teachers and other academic staff in universities and colleges and measures for
the maintenance of Standards in Higher Education) Regulations, 2010.

(b) and (c) These Regulations apply to every University established under a
Central Act, or a State Act; every Ingtitution including a constituent or an affiliated
College recognized by the Commission under Clause (f) of Section 2 of the UGC
Act, 1956; and every Institution deemed to be a University under Section 3 of the
said Act. These Regulations have the force of subordinate legislation and are therefore
binding on all the institutions covered under Section 2(f) of the UGC Act, including
the State institutions.

Conversion of Indian School of Mines, Dhanbad into an IIT

2424. DR. CHANDAN MITRA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(8 whether Planning Commission has recommended upgradation of Indian
School of Mines (ISM), Dhanbad into an IIT;

(b)  whether the Indian School of Mines, Dhanbad has also submitted a proposal
to Government in this regard;

(c) if so, the details thereof alongwith the reaction of Government on the
proposal; and

(d) the time by when the proposa is likely to be approved and ISM, Dhanbad
would be converted into an 1IT?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (@) Yes, Sir. The Planning Commission
has recommended that the Indian School of Mines (ISM), Dhanbad may be converted
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into an Indian Institute of Technology (I1T) while ensuring that its core competency
in mining and geology would be central to the institution and would not be diluted.

(b) to (d) Yes, Sir. The ISM, Dhanbad with the approval of its Finance Committee,
Executive Board and General Council has forwarded the proposal for its conversion
into an IIT. The proposal on "Conversion of Indian School of Mines, Dhanbad into
an IIT" is an agenda item for the meeting of the Council of the IITs to be held
on 7.1.2013.

Opening of KGBVs in Muslim dominated areas

1t2425. CHAUDHARY MUNABBAR SALEEM: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(@ whether it is a fact that there is a proposal to open residential Kasturba
Gandhi Balika Vidyalayas (KGBVs) in Muslim dominated areas;

(b) if so, by when the scheme would be implemented; and
(c) the details thereof, State-wise and district-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (@) to (c) The Kasturba Gandhi Balika
Vidyalaya (KGBV) scheme has been in existence since 2004, wherein educationally
backward blocks (EBBs) identified in those districts with rural female literacy below
the national average as per the Census of 2001, are eligible for a KGBV residential
school, provided those EBBs do not have a residential school at upper primary level
for girls under any other scheme of the Ministry of Social Justice and Empowerment
or the Ministry of Tribal Affairs. As of 30.9.2012, 544 KGBVs have been sanctioned
in 71 Muslim concentration districts. State-wise details are given in Statement
(See below).

Statement

Sate-wise details of opening of Kasturba Gandhi Balika Vidyalayas
in Muslim dominated areas

Sl State No. of Mudim No. of KGBV
No. Concentration Districts Sanctioned in EBBs
1 2 3 4

1. Assam 13 34

tOriginal notice of the question was received in Hindi.
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1 2 3 4
2. Bihar 7 102
3. Gujarat 1 8
4, Haryana 1 6
5. Jammu and Kashmir 11 69
6. Jharkhand 5 40
7. Madhya Pradesh 1 2
8. Manipur 1 1
9. Rajasthan 1 3
10. Uttarakhand 2 9
11 Uttar Pradesh 20 219
12. West Bengal 8 51

TotaL: 71 544

EBB: Educationally Backward Block
Vocational colleges in Odisha

2426 SHRI DILIP KUMAR TIRKEY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether any proposa of Government of Odisha is pending before the
Ministry for setting up of 400 new Vocational Junior Colleges and to strengthen
the existing 231 Government Vocational Junior Colleges, and

(b) if so, whether it would be approved during the current financial year

considering the acute shortage of skilled manpower in the State?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (d) and (b) Under the Centraly
Sponsored Scheme of Vocationalisation of Higher Secondary Education, a proposal
was received from the Government of Odisha to set up 400 new Vocational Junior
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Colleges and to strengthen 231 existing Government Vocational Junior Colleges in
the financial year 2011-2012. The proposal was considered by the Project Approval
Board (PAB) in its meeting held on 07.02.2012 and the State Government was
requested to revise its proposal as per the norms of the Scheme. Another proposal
from the State Government was received on 24.07.2012 to strengthen 187 existing
Government Vocational Junior Colleges. The proposal was placed before the Project
Approval Board (PAB) held on 11.10.2012 and was not found in accordance with
the provisions of the revised scheme of "Vocationalisation of Higher Secondary
Education". The State has been requested to rework the proposal according to the
revised scheme for further consideration.

Coverage of children under MDMS

2427. SHRI BHAGAT SINGH KOSHYARI: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(8 whether Government is aware that the coverage of children enrolled under
the Mid-Day-Meal Scheme (MDMS) remains low in certain States;

(b) if so, the steps being taken to ensure effective implementation of the scheme
in States where coverage remains lower than the national average; and

() the steps being taken to ensure that foodgrains allocated under the scheme
are utilized completely across the States?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) A review of the performance of
the States/UTs in implementing the MDMS during the first Quarter of 2012-13, shows
that the coverage of children in the StatesUTs of Bihar, Uttar Pradesh, Jharkhand,
Chandigarh, Delhi, A&N Idands, Tripura, Rajasthan, Gujarat, and Madhya Pradesh
was below the National Average. In addition, 144 poorly performing districts have
been identified across the country. The matter has been brought to the notice of

the concerned StatesUTs alongwith other observations for taking corrective measures.

(b) and (c) For effective implementation of the Scheme, and proper utilization
of foodgrains by the States’UTs, the Scheme Guidelines provide for an extensive
monitoring mechanism at the school, block, district, State and the National levels.
The Scheme is continuously monitored at National level through Quarterly Progress
Reports, Monthly Progress Reports on lifting of foodgrains, in the National level
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Steering-cum-Monitoring Committee meetings with all States’UTs Education Secretaries,
and during Programme Approval Board meetings. To ensure accountability, registers
for attendance, the details of Mid Day Mea beneficiaries and of foodgrains buffer
stocks of one month are being maintained at the school level. These registers are
also inspected by block and district level officers. In addition the Central Review
Missions visit the States for an on-the-spot assessment. 41 Independent Monitoring
Ingtitutes also evaluate the Scheme at regular intervals.

Literacy among dalits

2428. SHRI AVINASH PANDE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ the total percentage of literate people in the country;
(b) the total dalit population in the country;
(c) the percentage of dalit literates;

(d) the reasons for the large proportion of illiterate dalit population, even now,

inspite of the efforts of Government and the details thereof; and

(e) how does Government plan to further address the challenge and the details
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) As per the Census of 2011, 74.04%
people in the country are literate.

(b) and (c) The data on the SC population and its literacy rate on the basis
of the 2011 Census is not yet available. The total population and literacy rate of
the Scheduled Castes in the country, as per the 2001 census, is 166,635,700 and
54.69% respectively.

(d) Iliteracy amongst the SCs is on account of various socia and economic
factors.

(e) Saskshar Bharat, the new variant of the Nationa Literacy Mission, was
launched on 8 September, 2009 and became operational w.ef. 1st October, 2009.
The Mission aims to provide adults (in the age group of 15 and above), in rura
areas of low femae literacy districts, opportunities for functiona literacy, basic
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education, skill development and continuing education. The focus of the Mission is

on excluded and disadvantaged groups, including the SCs.
Caste and gender based discrimination under MDMS

2429. SHRI BAISHNAB PARIDA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(8 whether certain cases of bias and discrimination have come to light in
different regions under Mid-Day-Meal Scheme (MDMYS);

(b) if so, the detals thereof;

(c) whether a gender and caste bias has been noticed during the serving of

meds in certain States;
(d) if so, the details thereof; and

(e) the existing system of monitoring of this project in different regions in

the country to control such incidents?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) to (d) Independent Monitoring
Ingtitutes have been engaged to monitor the Mid Day Meal Scheme and the Sarva
Shiksha Abhiyan as per the defined Terms of Reference. The Monitoring Institutions
have reported about caste discrimination in some districts in the States of Madhya
Pradesh, Rajasthan, Odisha, Gujarat and Karnataka Central teams were deputed in
the 2nd week of the August, 2012 to these States to investigate into the matter.
The teams did not come across any discrimination except in one school in district
Boudh in Odisha. The matter was taken up by this Ministry with the Government
of QOdisha for taking immediate remedial action. The State Government have placed
the Headmaster of the school under suspension and initiated disciplinary action against
the Sub-Inspector of Schools. The District Administration has been instructed by the

State Government to ensure social equity in al the schools.

(e) The Government has made it clear that discrimination in the MDMS is
unacceptable and has issued guidelines to the States to take preventive and corrective
measures to ensure that discrimination does not occur, and is firmly dealt with if
it does. The StatesUTs have formed Committees/Samities with members from the
Scheduled Castes and Scheduled Tribes to inspect preparation and distribution of
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food. Similarly, priority is given to these communities in the recruitment of cook-
cum-helpers. About 45% of the engaged cook-cum-helpers are from SC and ST
communities.

The MDM guidelines lay down that on an average 25% of schools should be
inspected every quarter by the State Government officers belonging to different
departments at the District, Sub-Division, Tehsil/Taluka, block and other suitable levels.
In addition, the Review Missions consisting of representatives of the Centra
Government, the respective State Government, the UNICEF and the Office of Supreme
Court Commissioner are aso monitoring the Scheme. Similarly, 41 independent
Monitoring Institutions such as the Dr. PM Institute of Advanced Studies in Education,
QOdisha, the NKC Centre for Development Studies, Bhubaneswar, Odisha, the IIT
Chennai and the Visva-Bharati University etc. also monitor this aspect.

Drop-out rates

2430. DR. GYAN PRAKASH PILANIA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(@ the latest status of buildings in Government and local bodies schoals;

(b) the latest drop-out rates in schools in Classes I-V, I-VIII, I-X, BoydGirls,
SCs/STs; and

(c) whether over the years, drop-out rate has come down?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) The status of school buildings under
the Sarva Shiksha Abhiyan (SSA) is given in Statement-l (See below). With regard
to the schools under the Rashtriya Madhyamik Shiksha Abhiyan (RMSA), during
the Eleventh Five Year Plan, 9636 new schools were sanctioned, out of which 8099
schools have become functional. The construction of buildings of 304 new schools
has been completed and the construction work in respect of 2508 new schools is

in progress.

(b) and (c) While the over-all drop-out rates (al categories) in the classes
[I-X have shown a declining trend during the years 2008-09, 2009-10 and
2010-11, the drop-out rates in the classes |-V and I-VIIlI during the same period
have more or less remained static. The details of the drop-out rates are given in
Statement-1l and Annexure. [See Appendix 227 Annexure No. 32]
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Statement-|

Government Schools without own building under
Sarva Shiksha Abhiyan (SSA)

State/UT Total Schools Schools  Schools % % %
Schools in rented without without Schools Schools  Schools
buildings building  own in rented without  without

building buildings building own

building

1 2 3 4 5 6 7 8
Andaman and 330 3 2 5 0.9 0.6 15
Nicobar Islands
Andhra Pradesh 78673 1263 2041 3304 16 2.6 4.2
Arunachal Pradesh 3951 4 98 102 21 0.1 25 2.6
Assam 42917 19 2 21 0.0 0.0 0.0
Bihar 69366 343 9775 10118 0.5 14.1 14.6
Chandigarh 11 1 0 1 0.9 0.0 0.9
Chhattisgarh 47208 210 814 1024 0.4 17 22
Dadra and Nagar 275 4 0 4 15 0.0 15
Haveli
Daman and Diu 88 2 0 2 23 0.0 23
Delhi 2782 34 0 34 1.2 0.0 12
Goa 1042 78 0 78 7.5 0.0 75
Gujarat 33496 114 50 164 0.3 0.1 0.5
Haryana 15021 33 95 128 0.2 0.6 0.9
Himachal Pradesh 15001 41 2 43 0.3 0.0 0.3

Jammu and Kashmir 22538 5261 29 5290 233 01 235
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1 2 3 4 5 6 7 8
Jharkhand 40343 139 519 658 0.3 13 16
Karnataka 50885 569 144 713 11 0.3 14
Kerda 5333 181 58 239 34 11 4.5
Lakshadweep 46 6 1 7 13.0 2.2 15.2
Madhya Pradesh 112079 192 207 399 0.2 0.2 0.4
Maharashtra 69771 2917 480 3397 4.2 0.7 49
Manipur 2479 13 62 75 0.5 25 3.0
Meghalaya 7803 114 169 283 15 2.2 3.6
Mizoram 2479 14 11 25 0.6 0.4 1.0
Nagaland 2670 1 292 303 0.4 10.9 11.3
Odisha 58023 394 1144 1538 0.7 2.0 2.7
Puducherry 435 8 0 8 18 0.0 18
Punjab 20368 111 41 152 0.5 0.2 0.7
Rajasthan 77829 844 1279 2123 11 16 2.7
Sikkim 902 13 8 21 14 0.9 23
Tamil Nadu 36575 128 2 130 0.3 0.0 0.4
Tripura 4275 1 0 1 0.0 0.0 0.0
Uttar Pradesh 154757 1659 606 2265 11 04 15
Uttarakhand 17500 111 188 299 0.6 11 17
West Bengal 81363 2088 13 2101 2.6 0.0 2.6

TortAL: 1078714 16923 18132 35055 1.6 17 3.2
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Urdu language course in Kendriya Vidyalayas

2431. SHRI AHMAD SAEED MALIHABADI: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(@ whether there has been a continuous demand to start Urdu language course
in Kendriya Vidyalayas,

(b) whether Government would appoint Urdu teachers on a permanent basis
in Kendriya Vidyalayas without imposing the pre-condition that a minimum of 20
students should opt for the language course; and

(c) whether Government would consider any scheme to grant specia
scholarships to encourage students to opt for Urdu language course in Kendriya
Vidyalayas?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) No, Sir. The Kendriya Vidyalaya
Sangathan (KVS) has reported that it has not received any demand for starting Urdu
Language Courses.

(b) and (c) There is no proposa at present.
CBSE syllabus

2432. SHRI AMBETH RAJAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(8 whether Government is aware of the fact that controversies are arising,
one after another, regarding the syllabus of CBSE;

(b) whether Government is of the opinion that this is because members
appointed/nominated to Textbook Development Committee lack holistic knowledge in
their respective fields, and

(c) if so, the steps taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) No such controversies have come
to the notice of the Central Board of Secondary Education (CBSE). Under the CBSE
affiliation Bye-Laws, the following norms are followed in respect of CBSE syllabi:

. For classes I-VI11, schools follow the syllabus on the basis of the curriculum
prescribed by the National Council of Educational Research and Training
(NCERT);
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. For classes I1X-X, schools follow the syllabus as per the scheme of studies
prescribed by the Board for the Secondary School Examination;

. For classes XI-XII, schools follow the syllabus as per the scheme of
studies prescribed by the Board for the Senior School Certificate
Examination.

(b) The NCERT textbooks in al the subjects are developed under the National
Curriculum Framework-2005 (NCF-2005) which has the approval of the Central
Advisory Board on Education (CABE). The Textbook Development Committees
comprise of experts from the relevant subject field. The Textbooks developed by
the committees are approved by a Nationa Monitoring Committee (NMC) appointed
by the Government.

(c) Does not arise.
Enrolment in primary and middle schools

2433. SHRI NATUJ HALAJ THAKOR:
SHRIMATI SMRITI ZUBIN IRANI:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(8 the details of enrolment in primary and middle schools in the country
during the last three years, State-wise;

(b) whether in some States, primary school enrolment has falen in the last
three years;

(c) if so, the details of States where primary school enrolment has fallen during
the above period;

(d) the reasons for this decline in enrolment;
(e) the steps taken to improve the enrolment of children; and

(f) the details of funds alocated for primary, secondary and senior secondary
schools in rural areas during the last three years, year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) to (d) As per the Statistics of
School Education brought out by the Ministry of Human Resource Development,
the State-wise details of enrolment in primary and middle schools, which are schools
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having their highest classes upto 1V/V and upto VII/VIII respectively, during the
latest three years 2008-09 (Provisional), 2009-10 (Provisional) and 2010-11
(Provisional) are given in Statement (See below). Enrolment in primary schools has
decreased in the StatesUTs of Goa, Haryana, Himachal Pradesh, Kerala, Madhya
Pradesh, Odisha, Punjab, Rajasthan, Tamil Nadu, Tripura and West Bengal, Andaman
and Nicobar Islands, Daman and Diu, Delhi, Lakshadweep and Puducherry during
the year 2010-11 as compared to 2009-10. Decline in birth rates in some parts of
the country as well as steps taken by the State Governments to check duplicate
enrolments, sometimes lead to a fall in enrolment data

(e) The Government has been making consistent progress in meeting the goa
of Universa Elementary Education through implementation of the Sarva Shiksha
Abhiyan (SSA). The Right of Children to Free and Compulsory Education (RTE)
Act 2009, which became operational with effect from 1st April, 2010, provides that
every child in the 6 to 14 age-group shall have a right to free and compulsory
education till the completion of elementary education. The SSA Framework of
Implementation has been revised to correspond with the provisions of the RTE Act
2009 and the SSA is being implemented in accordance with the norms and standards
of the RTE Act to enhance enrolment and retention of children. The Mid Day Meal
Scheme is also being implemented with a view to enhance the enrolment and retention
of children in school.

(f)  The details of funds allocated to schools in rural areas is not maintained.
However, the actual expenditure incurred by Education Departments of Centre and
States/UTs during the year 2008-09 Revised Estimate (RE) for the year 2009-10
and Budget Estimate (BE) for the year 2010-11 under various schemes in Elementary
Education and Secondary Education is given below:-

(In crores)
2008-09 (Actual Expenditure) 2009-10 (RE) 2010-11 (BE)
Plan Non-Plan Total Plan Non-Plan Total Plan Non-Plan Total

Elementary Education

28188.48 50812.37 79000.85 32518.06 65981.94 98500.00 39533.97 71057.60 110591.57

Secondary Education

499581  40508.27 45504.08 7620.74 54610.42 62231.16 10506.31 59268.49 69774.80
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Satement

Sate-wise details of enrolments in Primary and Middle Schools

Sl State/UTs Enrolment in Primary Enrolment in Middle
No. Schools Schools

2008-09  2009-10 2010-11 ~ 2008-09  2009-10  2010-11
(P P P P (P) P

1. Andhra Pradesh 5696497 5372083 5463896 2495866 2395849 2329730

2. Arunachal Pradesh 137209 132741 146302 131223 135174 139838

3. Assam* 3211272 2419775 2419775 1707269 1696822 1696822
4. Bihar 10535389 11285643 12222352 5971118 6588396 7498166
5. Chhattisgarh 3660257 3151056 3183513 1379190 1263285 1331307
6. Goa 99607 101523 99975 66450 71713 74233
7. Gujarat 1364095 1368979 7208063 7232358 8601359
8. Haryana 1322473 1631628 1439424 637590 828886 857686

9. Himachal Pradesh 500175 469997 460208 404886 448181 401016

10. Jammu and 1404721 1353944 1353944 559336 688182 688182
Kashmir*

11. Jharkhand 3559081 3685766 2941724 2941724

12. Karnataka 1187418 1083093 1041486 6382639 6373924 6383637

13. Kerda 1013525 1192544 903718 1169668 1133607 1100069

14. Madhya Pradesh$ 11955610 11955610 7352806 4608225 4608225 3213932

15. Maharashtra 6474584 6516851 6634762 6545994 6577830 6631294
16. Manipur 254207 254685 239042 184720 184978 181581
17. Meghaaya 562449 666629 806801 113215 164985 159184

18. Mizoram 151899 155325 166152 64887 66776 69318
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1 2 3 4 5 6 7 8
19. Nagaland* 195074 155613 155613 98752 88752 88752
20. Odisha 4582202 4493299 4458178 1521456 1473972 1413287
21. Punjab 1762896 1937373 1256813 1061179 699063 345947
22. Rgasthan 5157826 5011554 4854140 6223825 6215599 5733049
23. Sikkim* 110781 107557 107557 31237 33175 33175
24, Tamil Nadu 7204120 5312720 3068578 3709961 3284874 2116846
25. Tripura 207954 200086 124541 156232 150631 174216
26. Uttar Pradesh 23803575 23954300 27319509 6571119 7615137 9804797
27. Uttarakhand 1103335 1095139 1098640 462231 536216 541319
28. West Benga 6574718 8088891 6985716 471290 716740 629520
29. Andaman and 15526 16812 16735 13210 11737 11866
Nicobar Islands
30. Chandigarh 11435 8965 9894 13652 15952 15309
31. Dadra and Nagar 37811 39780 40032 10108 17737 19003
Haveli
32. Daman and Diu 23029 23511 20589 11768 11814 9142
33. Delhi 1123372 1135532 1126848 243842 216650 222086
34. Lakshadweep 5568 7663 6946 1754 3510 4079
35. Puducherry 73429 71148 67120 29874 28001 22782
INDIA: 105083119 104457815 94651605 63203553 64520455 62542529
P - Provisional.

*. Data for the year 2010-11 has been
$: Data for the year 2009-10 has been

repeated from 2009-10 for these States.
repeated from 2008-09 for the State.

Gujarat has not shown the figures of Enrolment for Primary and Middle Schools
separately for 2010-11. Therefore, total enrolment for primary and middle schools
has been shown against middle schools. Jharkhand has not provided figures of

Enrolment by type of school for the year 2010-11.
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Use of film archives and speeches of freedom struggle by CBSE

2434. SHRI PARSHOTTAM KHODABHAI RUPALA:
SHRI MANSUKH L. MANDAVIYA:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleasad to
state:

(8 whether CBSE has received any communication from National Film
Development Corporation of India (NFDC) for broadcasting film archives and speeches
of our great patriotic leaders and history of our freedom struggle to wake up national

integrity among our younger generation; and
(b) if so, further action taken by CBSE in this regard and the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (& and (b) The Central Board of
Secondary Education (CBSE) has approached the National Film Development
Corporation Ltd. (NFDC) in May, 2012 for getting Digita Versatile Discs (DVDs)
of films on patriotic leaders. The Corporation, vide its letter dated August 14, 2012,
has informed the CBSE that the DVDs of landmark films including films such as
'GANDHI', 'MAKING OF MAHATMA', 'DR. BABASAHEB AMBEDKAR' and
'SARDAR' are under preparation. The Corporation would contact the CBSE as and
when the DVDs are finaly prepared.

Impact of SSA and other schemes

2435. SHRI SANJAY RAUT: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether the impact of Sarva Shiksha Abhiyan (SSA) is disma in States
across the country;

(b) whether it is a fact that funds provided under the scheme are not being
utilized fully;

(c) whether it is also a fact that schemes have failed to control students drop-
out rate in Government schools; and

(d) if so, whether Government would formulate annual action plans according

to reguirement?
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) No, Sir. The Sarva Shiksha Abhiyan
(SSA) programme is being implemented effectively in al the States’UTs. Since the
inception of the SSA, 1,81,522 schools have been opened, 12,34,016 teachers have
been recruited, and 5,30,212 toilets and 2,13,617 drinking water facilities have been
constructed in schools.

() The SSA has a good track record of fund utilisation. Expenditure in
2009-10 was 97.91% of Budget Estimates (BE), in 2010-11 it was 98.38%, in
2011-12 it was 99.36% of BE and in 2012-13 till date it is 80.41% of BE.

(c) and (d) No, Sir, the drop out rates have declined from 39.03% at the primary
level and 54.65% at the elementary level to 27% at the primary and 40.6% at the
elementary level in 2010-11.

The Annual Work Plan and Budgets by StatesUTs are prepared every year based
on their requirement of funds to meet the objectives of the Right of Children to
Free and Compulsory Education (RTE) Act, 2009.

Scholarships for higher studies

2436. SHRI FAGGAN SINGH KULASTE:
SHRI UPENDRA KUSHWAHA:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(8 the criteria for giving scholarships to college and university students to
meet their day-to-day expenses while pursuing higher studies and also for facilitating
sending of scholars abroad to enable them to best utilize better research facilities
there;

(b) how many students and scholars have benefited from the schemes during
the last three years, State/District-wise;

(c) whether there is any proposal to review the criteria for grant of scholarships
to cover more students, and

(d) whether there is lack to awareness about scholarship schemes across the
country and if so, the steps taken to popularise the schemes?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) The Department of Higher Education,
Ministry of Human Resource Development operates the 'Central Sector Scholarship
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Scheme for College and University Students. The aim of the Scheme is to provide
financial assistance to meritorious students from poor families to meet their day-to-day
expenses while pursuing higher studies and professional courses in India

Students who are above are above the 80th percentile in the relevant stream
of Science, Commerce and Humanities, for a particular Board of Examination, in
class XII of 10 + 2 or equivalent and whose family income is less than Rs. 4.50
lakh per annum are eligible to apply for scholarship under this scheme. From the
pool of eligible applicants, each Board of Examination selects a prescribed number
of students for each of the three streams strictly on merit with due provision for
the reserved categories. This scheme does not envisage sending scholars abroad. 82000
fresh scholarships are available every year, out of which 50% are reserved for girls.

(b) The scholarships are paid into the bank account of the students through
the State education Boards. Since merit is determined at the State level, there is
no district-wise alocation of scholarships. A Statement indicating the number of
beneficiaries for the last three years is given in Statement (See below).

(c) From the academic year 2010-11, the €ligibility criteria has been revised
to include students who are above the 80th percentile in the relevant stream for
a particular Board 